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(No honourable Member dissented)

MR. CHAIRMAN: Permission to
Temain absent is granted.

THE CONSTITUTION (FORTY-
FOURTH AMENDMENT) BILL
1976—contd.

MR. CHAIRMAN: Dr. V. B. Singh
had not completed.

DR. V. B. SINGH: Sir, I had barely
spoken two sentences last Friday and had
demanded the extradition of certain
persons who were carrying on anti-India
propaganda from the American soil. I did
not identify those persons. Here are two
letters in my hand. One is by Ram Jeth-
malani and the other two names are
illegible. But I am passing on these letters
to Shri Om Mehta. The second is the
domestic source. It is an appeal by the
Citizens for Democracy. I would not
have taken any notice of this appeal since
it is an 'appeal on behalf of a Committee
which does not have any address. But
since the signatories are headed by Shri
M. C. Chagla, one of our former
Education and External Affairs Ministers,
I have "to make only one submission that
when Shri Chagla was Education
Minister, he was campaigning throughout
the country. He met us in Lucknow and
appealed to us to campaign that education
be made a Concurrent Subject. At that
time this campaign failed. Now, he
should see the success of his old
campaign materialising in the amending
Bill.

The second objection raised is that
there is no mandate of the people. Sir, I
will only read out an extract from the
1971 Election Manifesto of the Indian
National Congress—

"The nation's progress cannot be
halted. The spirit of democracy demands
that the Constitution should enable the
fulfilment of the needs and urges of the
people. Our Constitution had earlier
been am-, ended in the interests of
economic
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development. It will be our endeavour
to seek such further constitutional
remedies and amendments as are
necessary to overcome the
impediments in the path of social
justice."

So, it will be seen that the mandate is
not time-bound. Only th3 accusation can
be that the Congress has been late in
bringing forward this series of
amendments.

Then, Sir, the third objection is on
constitutional grounds. Here, I would
like to read out a small portion of article
368—

"Notwithstanding anything con-
tained in the Constitution, Parliament
may in exercise of its constituent
power amend by way of addition,
variation or repeal any provision of
this Constitution in accordance with
the procedure laid down in this
article."

So, it is a comprehensive power to
change or alter or subtract or add any part
of the Constitution including the
Preamble, and in exercising this power,
Parliament is only exercising its
constituent powers. And it will be
fulfilling the needs of the so-called
Constituent Assembly. Therefore, the talk
of a Constituent Assembly is redundant.
A Constituent Assembly— from the way
the talks had been going on—will mean a
reversal of the progress in the field of
socio-economic justice that has been
registered because a series of questions
like the privileges of the Princes, the
privileges of the ICS and property, all
these will come. My second objection to
this idea is that the talk of a Constituent
Assembly, when Parliament assumes the
constituent power under article 368, is a
negation of the powers given to the
supreme authority in the Constitution.
Thirdly it also shows a lack of confidence
of some Members of the Parliament.
They are not sure, in talking of a
Constituent Assembly, whether they are
competent to amend the Constitution or
not. And this is because of the fact that
they are ignorant of the existence of the
con-
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stituent power in article 3C8. My last
objection to the idea of a Constituent
Assembly is based on the point that once the
Prime Minister has cleared the ground, to talk
of 3 Constituent Assembly j3 a disrespect to
her, if the talk is not tantamount to a vote of
no confidence.

Then, Sir, they say we can amend the
Constitution but not the Preamble, as if the
Preamble is not a part of the Constitution.
The Constitution can be amended in its
totality, including the Preamble.

Then I come to the last point, what has
been called the 'basic structure'. Nowhere it is
defined and what is not denned need not be
talked about. It is a figment of imagination
and should be dismissed as a hallucination of
some people.

Then there are some people who say that
there should havs been some legislation
relating to, let uu say, the deletion of the right
to private property, the guarantee of
employment, the curtailment of the privileges
of the IAS and provision for a society free of
exploitation. My submission is that at this
stage of our social and economic
development, it jg not a question of deletion
of tbfi right to property as such but a Question
of deletion of the concent-ation of private
property in defiance of the provisions made in
the Directive Principles of State Policy. And
precisely for that, powers are being taken to
see that writs do not corns in the way. Any
other provision will create a misunderstanding
in the sense that political education or the
political apparatus of the Government and of
the parties which are for socialism is not
geared to the need in the sense that people can
be properly educated so that they may not
misunderstand such a provision as they have
misunderstood certain other provisions. So far
as the question of guarantee of employment is
concerned, it is a question primarily of
eliminating poverty and unemployment Then
automatically the question of guarantee of
employ-
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ment comes in. So, unless we generate the
resources needed to fulfil those promises, we
cannot make them as, for instance, in the esse
of compulsory primary education, which has
not been fulfilled during the last 27 or 28
years. So, what is the fun of increasing the
number of promises which will remain
unfulfilled because the resources do not
permit their fulfilment? (Time bell rings). Sir,
in-the Preamble has come the word
"socialism". Talking on the Second Five Year
Plan on the 23rd May, 1956, Pandit
Jawabharlal Nehru said in the Lok Sabha—

"What do we mean when we say
'socialist pattern of life'? Surely we mean a
socity in which there is-social cohesion
without classes, equality of opportunities
and the possibility for everyone to live a
good life."

Elaborating this idea, the Second Five Year
Plan and the Third Five Year Plan have said
what socialism means. There it is <said—

Essentially the basic criterion for
determining the lines of advance must not
be private profit but social gain, and that
the pattern of development and the
structure of socioeconomic relations should
be so planned that they result not only in
appreciable increases in national income
and employment but also in greater equality
in incomes and wealth. Major decisions
regarding production, distribution,
consumption and investment—arid in fact
all significant socio-economic relation-
ships—must be made by agencies informed
by social purpose. The benefits of
economic development must accrue more
and more to th« relatively less privileged
classes of society, and there should be a
progressive reduction of the concentration
of incomes, wealth and economic power.
The problem is to create a milieu in which
the small man who has so far had little op-
portunity of perceiving and participating in
the immense possibilities of growth
through organise effort is
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enabled t, put in his best in the
interests of a higher standard of
life for himself and increased
prosperity for the nation.

My conclusion is that these objec-
ves which have been laid before the
Parliament in the Second and Third
Five Year Plans have been approved
almost unanimously. The attainment
of iihes-e objectives, however, has
been

hindered because of certain legal im
pediments and those hindrances are
now bern” removed. Politically, the
Government has greater
responsibility

to see th;:t these goals are reached
after removing those legal impedi
ments  which  have  hindered
economic

growth and distributive justice thro
ughout the country. This is not the
last series of amendments. This is
one of the series of amendments and
more amendments will have to be
brought in case the country has to
march quickly on the path of socia

lism. ;
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wo7 faar e srfas o sed a7
TH §Tg TEFT, AT TR FE—

“1 hate privilege and monopoly.
Whatever cannot be shareq with the
masses should be tabeco.”

AT WenA WEIRW, WITHEd
ULE F HET a2 wgr wa fyoage
FHer w1 foqe & werdzs TEEE A
AT AR 3 | g W AT 0% wOHT
FIT5 & gIvaET URA & fAafae §
ariaw gy a1 917 92 %2 a1 fr a2
FAT F, BITASH UTLH FI T G
fear s sFar 1 gufae § Famer
gt f5 wifaw 73 ##72; a1 FoE
i qfsq A= T2% T 997 &9 (T
ar, § 3T FIEN §—

“Why great importance attaches
to a Declaration of Rights is the un-
fortunate existence pf communal
differenceg ip *the country. Certain
safeguards are necessary to create
and establish a sense of security,

among those who look upon each
other with distrust and suspicion.”

T8 T ¥ FAi0w ArEArfeES @
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“Social revolution must follow or

accompany political freedom in
order to end the expioitation of the
masses and political freedom must

include the real economic freedom
of the suffering mullions.”
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% femtl % dwqafon %1 72w
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FIZRTT BT TE=fan & araFws
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srgarfoar & | w5 ag Sy
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“If we look at the things with an
eye upon historical truth, we have
to cay the children of thig mother-
land are the Hindus only....".
R ot 2z T8% &

“Non-Hindus, particularly Mus-
lims and Christians are incapable
of having love for this country.”

IAT WeFT OF o4y paArar aar
qrea & fas fgeg f o7 Awafes
% are) g Y, guame gy 3a% fai
AmfeFar #) $1¢ v T35l 8 1 TE
4, wqaq 7 wov fyfera oz arfaer
i ora stqe fagidt &1 s7m Prar 211
@l & :

“Any talk of composite culture is
not only illogical but dangerous or
it tends to weaken national unity
and encourage fissiparious tenden-
cies”,
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“A veritable dustbip of sentiment,

sufficiently resilient as (o permit
any individua] of this House to ride
his hobby horse intp it..."
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“Many modern constitutions do

contain moral precepts of this kind.”
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“It is up to this Parliament to
remove contradictions and make the
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[ farain7 ara arz)

Fundamental Rights subserve the

Directive Principles”
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SHRI S. W. DHABE (Maharashtra):
Mr. Chairman, Sir, this is a historical
occasion when we are considering
amendments to the Constitution having a
number of important basic principles for
the governance of this country. As one
working in the trade union field, I am
extremely
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happy that workers' participation in j
management and legal aid to the poo*
have been given a place of pride in the
Directive Principles. Where workers'
participation in management has been
ensured, the report says that production
has gone up up to 17 per cent in many
industries. That is why it is necessary to
bring in this thing in the Directive
Principles. Nothing is going to succeed
without the emotional involvement of the
working class. If the working class is not
treated as partners in any enterprise or
industry or undertaking, no progress in
the economic field is likely to take place.
I am sorry to point out that though some
unions are talking of co-operation,
actually they are resorting to strikes and
closures of industries are taking place.
Many things have happened which could
have been avoided and settled by
peaceful means. Sir, if we want this
Republic of ours to succeed in improving
the standard of living of our poor people,
it is necessary that the industrial working
class which is a big brother of the rural
working class whose conditions are very
bad, should ensure industrial peace for 10
years. The employers should try to settle
disputes with the willing co-operation of
the working class. We want to have
socialist democracy. Nothing can succeed
without work. Swami I Vivekananda has
said, "Work is worship". There is no
clause about duty to work even in the
Constitution which we have framed. The
duty to work has been given a place of
pride in many countries including the so-
cialist countries. There is a chapter on
duties in many Constitutions of the
world. I will only read article 130 of the
Constitution of the Union of Soviet
Socialist Republic. It. says:

"It is the duty of every citizen of the
U.S.S.R. to abide by the Constitution of
the Union of Soviet Socialist Republic to
observe the laws, to maintain labour
discipline, honestly to perform public
duties and respect the rules of st-ciety."

Sir, so far we have given emphasis on
demand-oriented  trade union
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novement. But with the emergency and
the Twenty Point Programme, a »ew
thinking has come up. The trade inions
have come to the conclusion that unless
the trade wunions discharge their
obligations towards the society, their
own problems will not be solved.
Therefore, it is the duty of everyone to
work and maintain discipline.
Fundamental Rights cannot exist without
the Fundamental Duties. Therefore, Sir,
when the duties are prescribed, Shri C.
K. Daphtary, who is an eminent jurist,
was saying that for the people who are
already know, ing their duties, why the
duties should be prescribed. If the duties
are now prescribed, penalties must be
provided. If penalties are not provided,
then the preventive detention 's likely to
be used against them for the failure of
duties. Sir, I think, the whole thinking is
pernicious. If you read our Constitution,
it is not that duties are prescribed now for
the first time. Duties have been
prescribed for a number of functionaries.
It is known, Sir, the Attorney-General's
duty is to give advice to Government and
other officers. Still, Sir, we provided in
article 76(2). The duty of the Attorney-
General is to advise the Government and
other public officers. If the duties are
prescribed for the Attorney-General; for
the Chief Ministers, for the Chief Justice,
the august office of the Prime Minister
under Articles 76, 167 and 78 for the
Union under article 355 to maintain the
territorial integrity of the country, Sir,
there is no reason why the duties cannot
be provided for the citizens who required
to be known about their duties. Under
these circumstances, I feel, Sir. that the
Chapter on Fundamental Duties is very
important for further progress of the
country.

Sir, the second question which I would
like to deal at this stage is this. Tt was
stated that in tho Golak Nath's case and
thereafter, the Supreme Court has
decided out of fear that because the
Constitution will be amended, they
should preserve the Fundamental Rights
and other basic features. Sir, if you
read the pro-
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visions of the amending Bill of the
Constitution, no change has been made in
the basic structure or the formulation
which has been said of the basic structure
in the Kesavanand Bharati's case. The
freedom of the individual and the dignity
of the individual is not affected at all.
The federal structure and the secular
form of democracy which are said to be
the basic features of our Constitution are
not only not touched or abridged but they
have now been enlarged and secularism
has been given an important place in the
Preamble* of the Constitution. Therefore,
Sir Kesavanand Bharati's case is, I think,
wholly irrelevant. Some people talk of tie
Constituent Assembly. From the tine of
the Golak Nath case, a minority view is
that Constituent Assembly is not
contemplated by our Constitution. T will
quote from para 270 of the judgment
given by Mr. Justice Ramaswami. It
says:

"There is also another aspect of the
matter to be taken into account. If the
Fundamental Rights are unamendable
and if article 368 does not include any
such power it follows that the
amendment of, say, article 31, by
insertion of articles 31A and 3 IB, can
only be made by a violent revolution.
It was suggested for the petitioners
that an alteration of Fundamental
Rights could be made by convening a
new Constituent Assembly outside the
frame-work of the present Consti-
tution, but it is doubtful if the
proceedings of the new Constituent
Assembly will have any legal validity,
for the reason 1is that if the
Constitution provides its own method
of amendment of the Constitution, the
proceedings of the Constituent
Assembly will be unconstitutional and
void."

Therefore, Sir, when we have got the
power, when a constituted body has got
the power to amend the Constitution and
that power is plenary and untramelled,
article 368 is the complete answer. This
Parliament is supreme in all matters of
amending
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[Shri S. W. Dhabe] the Constitution.
Therefore, there is no substance to say
that we should convene a Constituent
Assembly for amending any provisions
of the articles of the Constitution.

Sir, I would like to say a few words on
the different provisions which have been
included in this amending Bill. Sir, first
of all, I would like to say about clause
17. It amends the term of office of the
Lok Sabha—it is proposed to extend it to
Six years. Sir,, this, I think, is incomplete
in itself. There are others also, the Rajya
Sabha, and also the office of the
President, the Vice-President, whose
term was coterminous with the Lok
Sabha. If the Lok Sabha's term is to be
for six years, theirs should also be for six
years. Similarly,, Sir, article 83 of the
Constitution provides for the term of
Members of the Rajya Sabha. The
Members of the Rajya Sabha, or the
House of Elders, have always a term of
one year more than the Members of the
Lok Sabha. I do not know why the hon.
Law Minister has not considered, or has
ignored, this aspect of the matter. I think
article 83 (1) should be suitably amended
so as tc provide for a seven-year or a
seven and a half years term for the Mem-
bers of the Rajya Sabha.

SHRI BHUPESH GUPTA (West
Bengal): So many Members have also
come to me who support the proposition
that here the term should be 8 years or 9
years. Of course, I do not support it.

SHRI S. W. DHABE: When we talk so
much about non-discrimination, 1 feel
that discrimination should not be made in
extending the term of the two Houses.
(Time bell rings.) The last thing which I
would like to suggest is that article 226
of the Constitution has been made
nugatory. Clause (3) of amended article
226 provides that no petition for the
redress of any injury referred to in sub-
clause (b) orsub-clause (c) of
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clause (1) shall be entertained if anyl;
other remedy for such redress is provided
for by or under any other law for the time
being in force. I feel that this clause
should be omitted so that persons can go
to a High Court for the enforcement of
their* rights under article 226.

Lastly, Sir, I would like to say one thing
about the industrial tribunals which are
proposed to be constituted. The clause
enumerates a list of matters which are to be
transferred to these tribunals. There are some
matters which can be heard by a single bench
and some are being » heard by a Division
Bench. If all these matters are transferred to
the tribunals, then they cannot be taken to a
High Court. I would therefore request the
Law Minister to carefully consider all these
aspects.

(Time bell rings.)

Then, Sir, we have vast judicial talent
in the country but there is no judicial
training given to them. Unless we impart
judicial training, we cannot have good
judges and committed judges. This
important aspect of the matter has not
been considered up-till now and I appeal
to the Law Minister to provide a judicial
training programme for the  judicial
officers.

Lastly, Sir, I would like to say that....

MR. CHAIRMAN: No, no. If you go
on like this, others will take advantage.

SHRI S. W. DHABE.:...Let us all
commit ourselves on this historic
occasion to the welfare of the working
class and poor masses, who are the real
masters of the society. Thank you.

Y e AT fa! tfazrm) .
AT geas wEed d@fe |
drrar gwraT) fagms fassr ar-dqty

fafi neef: g dAoaaf arg som
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# awdd 7@ g1 K OA1 KA
fr Tmraarr AT ga-faderar €0 A4
T2 UF azl zar dfagifas Fewm @
oy 9% faa & wradtg w909 weEl
& =), fify o7 &1 %1 AT SR
i fag 1 @ gGEAE A QA
gl

Hopm REET, ST 92 § fw o
qfmm £1° 0w 2fews Tegie @Y
a1 a7 Az T fegfy & anfw =%
qfrafrs frar 1o ? qrefry dfaara
AT F A 3w fx awer 2 AT ga%
fagtor & an7 i g7 faa 7323 Fui
Ty frare = fay § 3 o
9o TATRIATT € AT T 39 799
FT AT T I TV 0T wTTE avE
fadza aoar arzar g ofvea oy &
afrarT #nar # war 4r fary

"Constitutions are drafted with the
intention that they should endure and
that the societies which they serve
should endure.. Can any Constitution
bind a nation down for ever?"

T afen AT A9 avT R T WITH
97 wqaqwr 7 #fmaw & Wy oqe
ETIFTRT &, AT AN qGEAT, TAE
D% WEAT R AT AT g TGT AT
g fawir oz e152 3y srua fa o faara
F1€ ©ifrm TrEve T =1 gval
A

Mr. Thomas Jefferson said:

"Some men look at Constitution
with sanctimonious reverence and
deem them like the Ark of the
Covenant, too sacred to be touched.
They ascribe to the men of the
preceding age a wisdom more tian
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human and suppose what they did to be
beyond amendment. Laws and
institutions must go hand in hand with
the progress of 1he human mind. As
new discoveries

. are made, new truths discovered, and

manners and opinions change witih the
change of circumstances, institutions
must advance also, and keep pace with
the times. Each generation has_the
right to choose to itself the form of
government it believes the most
promotive of its

. own happiness. A solemn opportunity

of doing this every 19 or 20 years
should be provided by the
Constitution."

§ ooy wgTy " AT F wF g0
WEITHT GT 97T & qAF  |AT ATLAT
g o 3FEeT wf arg F7 § 1 R
wET 82

"A  Constitution embodies the
traditions and aspirations of a people.
But it is more than a manifesto, for it
provides the legal instruments for
transplanting ideals into practice. It has
to provide solutions to problems
inherited from the past, those inherent
in the present and those likely to
emerge in the future. Flexibility and
responsiveness are the essence of any
living social organism."

T® & o= 2 woyd mgnd, fr
diam qaT Wz of<feafs & q7gre
qfeafas fmar  sar sEerearE §;
wrarfaw 21§ gy Sy geAvAr
¥ 2y o Y2 a7 2 garwars o
tgAfaiear’ S| A7 agwEa FTAT§ )
& dg1 araar § fo o Faw geAraAr
FY dAfqurs #Y  qT AraAr w1 @Ad
FIA AT ATQA AET Q@v 3, 77 LG
fx Fiedegaw oz snar § afew #
ARt araar g & wrea &Y aar A¥
g qraAr 2 7w a1 Sfnar Ay
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(=7 w1 ayerar fag

TEATIAT TrAT FHN g W7 F O
wiaar g f& ag 443t dfqam domq
ATTF F ITWAOTTAWT AT ATIAT TV
3 FTam g A fr adft o g -
grat & # sz fxa & ofvan & far s
oY ata arawgs it T, T, A,
et oX eavecy #Y mrdwaT ) TA
#t 9fa o d@faura Wwed & wregy >
gritdar §wraar g1 ag we v ag
o1 gfaara womaa &Y 1 & v & fod
WiEq FY qraeral g T frar
wtar aifew qr 77 aA & ZEErew
AT g | Wl 59 FATAA FT QHTAT
grzEr a1 7w wwdEw faar @ing
9z grqx 2?7 wade WA Im H AT
1€ Tg A2 &1 TELEW A FhAT
AT FrAW F1F) FTTA T 17 wfRrT
&) g wirg, e #3z 4 ata
FE Far 1 & 3@ w1 I0ETTAT AG
ATEAT | KW WA 1 g ¥
IR gIQE A 1971 F |qATT
YOy 7 T WAL XL E | IEEE IFI
frar §, =7 qfaaai %1 qg w2 A
gfF 1971 % Farg SaMy 9@ F
afars qwmad F fafas oz @ qr
Wiz gg § we g & digeg {3 aa
71 faen gwt ar 33 #1 ww WY
w11 & nAQre &1 gA afawra w1
gnaa $T @ &1

dfaar @oaa & a7 @9y &
qfgs1T F faag €1 Wr9af F1 7 2
TIEr GF TH O gedg i far am F
# T graeg & Fagr A4 wFAT AEAT,
¥ O% aa wEAv wEAT AR £
f& w7 43 71T 37 @anfaq sty &
a7 &1 AT qr at 4497 WX I
&gz wfgmefen €7 T ? o=
adqfsa mmaray # @ dadq gu 9T
AT frqr orar 3 Arga 7 fagg o
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170 TTH TG F4T T TE 2 AT FwH2
aww F 37 A a=wi @ 71 w20
T & A4 ¥ Og Fard dar #

gy, ¥ gwfa & wfier &
g ATME FRATAFATE | Awale
w1 ofawR Afaw ofggre # aafas
Z 1 # fafg =6 Y %) i o geraz
T zEE fagw R Y @ AWy
ar ar 72 Afes afgee & faes Jar
gf AT oF d@wr atg v wF F1dy
hzrwzfmmnfzﬁaqaﬁﬁ
faaig a4 |

gTT0 311 & Feasg # {1 27 sz
fadza Fzar argar § Faifs seqs
ngRg A @i (5 72 waaa qamr
# otz fog wane 67 27 Aq & wqas
@ HETT 67 9z dugd Wy § e
St s ZET fF S garaT | & F
51 KT FAAG § 3T qga AL
=% 7 £ fFFa F1 7m gard Aifagt
% wAET FIEAL G FXA A AAF
A7 %1 frerad 37% faeg gt & 379
farz 1§ BT FEATE 7R T T 1T |
1€ 735 At 33T Mg | gRfAq
21T 311 & faax 3% o graqr qrfgg
fraas @ar qfead fad sy arfed
EE  fowmer # wedll an
5% fag § gz 3ar g

(Time bell rings)

Tt W=l ¥ grg st wgrEd
i ga #avea fadgs ¥ qF w0
7ar 7

SHRI JANARDHANA  REDDY
(Andhra Pradesh): Sir, I rise to support
this historic Forty-fourth Amendment
Bill moved by our Mr. Gokhaleji.
Recently, Shri Om Mehta in a letter to
us, to all the Members af the Congress
Party in Rajya Satoha, said that we all
should consider it as a Drivileee to be
able to associate

)
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ourselves with such important amend-
ments of Constitution aimed at ushering
socio-economic transformation of our
society. I entirely agree with him and so,
I have no hesitation in thanking the
leadership of Shrimati Indira Gandhi for
giving us this opportunity of performing
this historic duty.

Sir, I have heard with great attention
the speeches made by the Members from
our side as well as from the Opposition
side. I do not find any single Member
who came out with the view that the
Constitution does not require any
amendment. Generally, we hear two or
three remarks, i.e., what is the great hurry
in bringing forward these Constitution
amendments and can we change the basic
structure of this Constitution? These are
mainly the two aspects that we hear both
in the House as well as outside. Sir, I am
neitiher a legal pandit nor a Constitution
expert to speak much about this but I can
only project the views of the people
whom we have met recently and with
whom we have discussed about these
Constitutional amendments. Everybody
knows, there are three main pillars of our
parliamentary democracy, ie.,
legislature, executive and judiciary. The
main ptarpose of bringing forward these
amendments to the Constitution— every
one knows—is to see that these pillars
functioned harmoniously in order to
achieve the desired objective. A
Constitution of a nation is the amalgam
of historical experience and its
aspirations  for the future. The
Constitution enunciates the ideals that the
nation promises and pursues. In any
developing country like ours the
aspirations of people will be more and
more. Today, I can say that there is a
kind of urge in a common man, in the
poor, to come up,, to lead a better life and
break the barriers of poverty. The
leadership has decided to meet this
challenge. And the culmination of these
two is the present amendments.

977 RS—2
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Unfortunately, some of our people are
looking at these amendments from a
political angle and they are opposing the
amendments. Some people in the House
have said that the amendments are being
made in a hurry and they simply say
there is no reason to pass the
amendments. They accept that all these
amendments are aimed at bringing about
a socio-economic change in the country
but, at the same time, they ask, why
hurry? Where is the hurry? They want to
hurry up elections,, hurry up lifting of the
emergency but not to bring about a
socio-economic change in this nation.

Sir, our revered colleague, Daphtary
Saheb, has mentioned that we, the
Members, have not gone and spoken to
the people about these amendments. Sir,,
I am sorry to say that it is not correct. In
recent years, perhaps, no amendment or
enactment has received such wide
publicity in the nation as this one. It was
discussed both on the platform and in the
Press, and whenever we had some
conferences, people came and questioned
us on so many issues and we invited
experts to answer them and we ourselves
answered them. It came in the Press and
if somebody says that we have not met
the people and let them know about these
amendments,, it is rather an unfortunate
statement.

Sir, much was said about the basic
structure of the Constitution in this
House. As everyone says, no one can see
any basic structure in the Constitution.
But there is only one tiling that we can
see there and that is ihe basic objective
of the Constitution, that is, the maximum
good for the maximum number of
people. And to achieve this objective, it
is the political power which has to
decide. But, unfortunately, in our
country, it ii the Judiciary or the legal
pundits tha( have taken this up and they
are discussing these amendments as if
thej alone are concerned with them.
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[Shri Janardhana Reddy] 12
Noon

Sir, I do not want to comment on the
Judiciary,, but there is one thing I can
say 1 accept Borooahji's suggestion, in
view of the experience we had, that there
is an immediate need to restructure our
Judiciary and our legal education. Unless
we do it, we cannot expect much change
in the thinking of our legal luminaries.

Sir, Parliament is constantly exposed
to public opinion and to the challenge of
socio-economic urges. That is why
Parliament,, wherein the sovereign will
of the people is reflected, is given the
constituent power k> amend the
Constitution. Any amendment of the
Constitution, duly enacted, will be as
much a fundamental law as is the rest of
the Constitution. No question, therefore,
can arise of its validity being challenged.
This places the matter beyond doubt. It
has been proposed that article 368 should
expressly state that any amendment of
the Constitution shall not be called in
question in any court of law on any
ground.

Sir, we are faced with the acute
problem of the alarming increase in our
population. Tlfais amendment giv63
scope to control it and the Government is
doing its best to control the population.
That is why we have given a place to
family planning in this Constitution
Amendment.

Then, Sir, we had to think of the long-
range aspect of getting education into the
Concurrent List and the educationists are
expecting much on account of this thing.
It is a State subject. Whenever we raised
something about the educational system
in thig august House, the Government
used to s&V that Parliament has no
jurisdiction over the State subjects. Now
we c«n do something to bring about a
kind of uniform educational system in the
country. Similarly, Sir, I am of the
opinion that Health should also be
brought under the Concurrent List in
future. And, Sir, I want to remind the
Government that the people
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immediately after the amendment of the
Constitution are expecting something
from them, to bring about -certain
changes, and so the responsibility of the
Government has enhanced by amending
the Constitution. Finally, Sir, when
Dhabe Sahib was mentioning about
enhancing the term of the Rajya Sabha,
so many people were happy-But why
permit them to tell the same in the same
House? Our revered leader might have
observed it—she was present;—that this
is the mind of the Members. This is what
I want to bring to her notice.

Sir, I once again feel it is a privilege
for me to stand before you and speak in
support of this amendment of the
Constitution.

Thank you.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Mr. Chair
man, arguments have been adduced by
some honourable Members for not pro
ceeding with the proposed amend
ments. Our friends opposite have
challenged, in the House and outside,
the mandate 0$ the present Parlia
ment, alleged the absence of a national
debate and have made the extreme
suggestion of a referendum. They
have alleged that the proposed amend-
ments are intended to legitimize emer-
gency, emasculate the Judiciary and
Parliament, weaken the federal structure
and take away the safeguards for
individuals and minorities. Most of these
points, and others they have made, are old
familiar ones and have been repudiated
and explained time and again. These
groups and parties have raised their
voices in this alarmist manner whenever
any Constitutional amendment was put
before Parliament. They are not bothered
about the contradictions in their argu-
ments, or those that exist between the
points of view of their different groups.
Some people are said to be '"so
conservative that they believe nothing can
be done for the first time". But we are not
even being original. We are acting in
continuation of, and in consonance with,
the intentiona of
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our Constitution makers. Tfae historian
Brogan describes the U.S. Constitution as
having "acquired a patina of age that
discouraged the irreverent hands of the
renovator. Almost from the start, it was
put into the care of a priesthood, the
lawyers, who from time to time, have
opened the Sibylline Book, and told the
multitude what was the judgment of the
ancestors on situations, which it is highly
improbable that the ancestors had ever
foreseen." Is this what we want for
ourselves? Right at this moment,
discussions are going on about
Constitutions in many countries, notably
in the United Kingdom and in the United
States. In one, the question has arisen
whether the type of democracy they have
can continue. Some have advocated the
sort of measures which we have taken;
others, that powers of Parliament should
be limited. In the USA also—I am re-
ceiving a number of letters and reading
articles—these questions are being
debated, whether the power should be
more or less or how to have the
flexibility which enables legislative
bodies to keep pace with the changing
world. In the other House, some parties
chose to stay away from their
responsibility. They sensed their total
isolation from the people by the masisive
support which the Bill received in the
Lok sabha. I am glad to see that in this
House they have participated! in the
discussions. But what they said shows
again, how out of tune thisy are with the
present times. They only appear to take
part but remain aloof from what all of us
are trying to do together. This is not
astonishing. Did the threat to democracy
in India not come from the actions of
some of these very people? What have
these desparate groups in common escept
a lack of faith in our people and towards
our democracy and our ideals?

As 1 said earlier, most of the points
that have been made have been replied to
and have been dealt with from our aide.
Many hon. Members have made valuable
contributions. I
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should like to make special referenc< to
Shri Borooah's speech. It was com-
prehensive. He dealt with brilliance and
humour, with all aspects of the question.
This was expected for he has been most
intensely involved will the drawing up of
these amendments Himself widely read,
he has added tc our education and
introduced us tc the thoughts and words
of eminent writers and thinkers, men of
politics and men of law. I might add that
he has just loaned me a book from which
there will be some quotations in my
speech.

He made some suggestions about legal
education which I hope that Law
Minister will look into. He also rightly
praised the Judges. Sir, there is a rumour,
I do not know what to call it—being
spread that we are against Judges or
against the Supreme Court. The Congress
President went out of his way to express
our view with clarity. But I also would
like to assure this House and the world
outside that no such feelings exist in our
minds and a wrong meaning has been
read into what has been said by some of
my colleagues. It is 'entirely wrong to say
that we are against the Judges. Shri
Daphtary especially dwelt on this point
and he also said that I had wielded the
big stick in my speech in the Lok Sabha.
I cannot understand or recall which
phrase he found in my speech which
could possibly have given such an
erroneous impression. I did not say
anything against them nor did I inti-
midate anyone. This is an example of
how words and expressions can be
distorted and then these distortions are
repeated by word of mouth Honourable
Members must have noticed that I do not
believe in generalising. Therefore, I
rarely speak of Judges or for that matter,
of people of other vocations and
professions, as if they were separate
species. | know that there are individuals
in each group; there are good, had and in-
different people. There are many— I
would say most—good Judges and good
judgments. But it was the ex-
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[Shrimati Indira Gandhi] ceptions which
created particular situations which had to be
dealt with. Hence, we tend to draw greater
attention to such judgments. Most Judges do
not jump into the political arena. But one did.
These acts highlighted the dangers we face. In
a way, we can be thankful to Justice Subba
Rao for he brought into the open, something
that was long festering under the surface. He
drew our attention to the threat. Some mem-
bers of the Judiciary and some of the so-
called intelligentsia, have expressed their
views on democracy, Shri Borooah spoke
about them also. May I ask in all humility if
they considered the advocacy of murder and
violence, the neglect of their studies by school
and college students, the nonfunctioning of
Government employees to be part of
democracy? And if not, what prevented them
from expressing their views when all this and
much more was happening? Surely, they were
not unaware of the incitement to the police
and the military not Only not to obey orders
but actually to mutiny, or of the Jan Sangh
leader's announcement that politics would be
taken "to the streets". Just now my friend
opposite, Shri Bishambhar Nath Pande, has
dealt at some length with the communal
situation that was often created and of which
there was a very grave danger. Parties
claiming to believe in non-violence were not
willing to oppose the violent acts of the
Constitution parts of their United Front. Shri
Krishan Kant praised my father, Jawaharlal
Nehru. But he did not like to say anything
about what has been the attitude of the other
parties about Jawaharlal Nehru, whether it
was the Jan Sangh or the Swantantra Party or
the SSP. Was It not—especially the SSP—
single-minded, abusive, malicious hostility all
those years while Nehru was alive and after
his, death? Shri Krishan Kant also quoted
Gandhi and Nehru. But if you will look at
those quotations more carefully, you will see
that they apply more appropriately to the
agitation with which he was associated and
not to us or to our policies.
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The Opposition parties have taunted us
with their interpretation of Gandhiji's advice
to the Congress Party. And this comes up
most frequently at the time of elections. Now,
Gandhiji specifically selected and instructed
some people to keep away from politics and
to devote all their time and all their lives to
constructive work. But now these very people
are being organised and urged to interfere in
politics, to wuse, Or rather misuse, the
apparatus of their work against the
Government. When some Opposition parties
thought they could not win democratically,
they suggested different types of political set-
ups. They advocated 'total revolution'. When
they thought they could not function within
the limits of the Constitution, they were
willing to abandon it. And a committee was
constituted to revise the Constitution. All this
happened months before the Emer~ gency.

Emergency itself has not brought gains.
But it has awakened people to their
responsibilities and that awakening has
brought gains. The feeling that each must
work for the common good has given a new
direction. Now, we find that as soon as people
are being released and other measures
relaxed, the old tendency to laxity is creeping
back. Some Members have mentioned abuse
by the police of the powers. I would like to
point out that this is not a happy situation But
it is not a new situation. Peopla in authority at
the lower level, whether it is the police or
other officials, have previously also tended to
deal harshly with the so-called weaker sec-
tions or with others whom they thought they
could push around. But what I said about
judges, applies equally to the police and other
functionaries, we cannot put Dhem all under
one label. Not all allegations are correct. And
whenever our attention is drawn to any
complaint, we look into each and every case
that is reported to us and take action on it. But
again, I would say that it is pubMc opinion
and the awareness in the pub-
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lie which is the only real security for correct
behaviour of any person in authority.

The word 'dictatorship" has been
frequently bandied about, in the year before
tine Emergency, and especially by persons
who themselves have shown dictatorial
tendencies over the years. Not only our
system, but our methods of working leave
little room for authoritarianism. Certainly, the
wellknown story—and again I am quoting
from Wilson's book—of Abraham Lincoln
could not be repeated here. Now, this is the
story. At the end of a Cabinet discussion,
Abraham Lincoln collected the voices and
found himself in a minority of one. Noes: 7,
Ayes: 1. The Ayes have it. In the U.S. the
decision is that of the President and his alone

Doubts haver also been expressed about
some future Government. No one can
guarantee a Government of the future. If it is
democratically inclined, it will certainly keep
to democratic rules. But if it is not so
inclined, it. is not going to abide by our rules
or our Constitution, regardless of whfit we
might say or do now. Therefore, it is best to
depend not merely on forms of expression,
but to educate the people and strengthen our
institutions.

Shri Daphtary seemed to have a special
animus against the duties which we have
brought in. This matter has been gone into by
several Members End specially by the Mem-
ber who spoke just now. And he, asked: Why
law was mentioned? Quite frantly, it need not
have been mentioned. It is one of the things
taken for granted. But having once been
mentioned, it could not be left out specially in
view of what has been mentioned, it could not
be left before the emergency, when people
showed scant regard for the law of the land.

Then he mentioned the National Anthem.
The National Anthem should be respected is
self evident. But do all Indians realise this?
Hon. Members in this House and the other
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House have advised us not t0 play the
National Anthem at the end of cinema shows
because instead of standing everybody walks
out. At other functions also we cannot take
for granted that people will show that respect
and appreciation of what the National Anthem
and the Flag stand for. So, we have to keep on
repeating it.

Some lion. Members may have been
present at the airport or at other functions
connected with the visit of the President of
Zambia. Recently I was in Zambia. The
President, all his entourage and every
Zambian present sing the National Anthem
whether a band is playing or a choir singing
it. All of them sing at airports, at banquets
and other places. I must say it gives a feeling
of unity and enthusiasm, which was
contagious even to us non-Zambians. A
feeling for one's country grows, and this is
very important. I am not a narrow-minded
nationalist. Yet I do believe that such a
feeling is essential for a country like ours to
hold together and to go forward.

And equally vital is the deve'op-ment of a
scientific temperament. There are many ways
of describing it. But basically it is a search for
the truth; not to take anything for granted, but
to seek the truth, to have an open mind with
regard to all ideas that emerge and to look
into the future and to prepare to meet its
challenge.

We have certain situations in India which
do not exist in other countries. For instance,
the Press here expects, and does get, all help
and amenities from the Government. Also
where-else in the world does industry depend
so much on the Government? And yet they
use all we give them, against the Government.
Which Government in the world would help
institutions to work against it?

In my Lok Sabha speech I quoted from Dr.
Ambedkar as Shri Borooah did here that the
Congress's constant attempt is to put itself
above party interests and work for the
aspiration of the Indian people.
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[Shrimati Indira Gandhi]

Only the Congress has thought of J
nominating to Parliament persons from
other parties, persons who have opposed
us and who are not in line witlh our
thinking. Could any honourable Member
inform me if thta has happened in any
other party in any other country?

Elections are important and we have
had them regularly until the emergency.
Some States have had more than their
due, for instance, West Bengal and
Kerala. We do not consider elections as
a distraction. But there are times when
we must all rise above controversy and
anything that could create chaotic condi-
tions. In our country, there is class and
caste consciousness. My own family's
early and close involvement with the
freedom struggle and its high ideals
enabled us to break away from both—
our so-called class and caste. We have
married into different castes and
different religions and into different
States and even nationalities. Once
having been exposed to the larger
problems of our country, how can our
concern remain confined to any narrow
interests? For myself 1 can say that there
was no day when the interests of the
weaker sections and the wider aspect of
national and inter-national issues did not
occupy the thinking and conversation of
those around me. But, unfortunately, for
many of our people these distinctions
continue to colour their attitude and
some feel that they can be exploited for
political or economic advantage. Each .
caste and each class, in spite of ( all our
admonition, still thinks of its interests
and fights for them and some consider
this as part of a natural process. But we
are in the midst of a revolution started
by men like Raja Rammohun Roy,
Swami Viveka-nanda, Tilak, Gokhale
and many other and given life by
Mahatma Gandhi. And any revolution,
howsoever peaceful, is meant to and
does upset such natural processes.

Our Opposition has a proven record of
raising trivial ~ controversies and
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obscuring the main issues and often even
arousing communal feelings. Today,
these have to be avoided at all costs.
Hard and important decisions have to be
taken in a number of fields so that we
can maintain the precarious foothold we
have acquired on the steep p”th of our
onward journey. With the many
pressures and challenges with which
India is confronted, we cannot afford
any sliding back. At this moment,
consolidation of economic gains is
essential and our progress does depend
on our ability t0 become more self-
reliant. No nation can play around with
its stability. Also, we have not fought so
hard and with so much sacrifice for our
freedom to tolerate any foreign
interference in our affairs. Some rights
have to suffer a little if it is in tlhe cause
of strengthening and survival of our
country. It is only when we have a
country that we can have a democracy.
This is obvious if you look at the history
even of other countries where there have
been periods when they had curtailed
certain rights of their people.

Honourable Members are aware that
organisations have been set up abroad
like "Indians for Democracy". I shall
quote from an American citizen, not an
Indian in America, but an American in
America, who has written to me,
commenting critically on this attitude.
She says:

"All these Indians who have taken up
residence abroad, who have no
compunctions about deserting India for
what they consider greener pastures, are
now criticising the efforts of your
country to go ahead."

Long before we won freedom, even
when the British power was establishing
itself in India, that warrior and farsighted
statesman, Tippu Sultan, said—and I
quote:

"Yes, India will emerge free and
independent long after we have perished.
But freedom is no fulfilment. The
question that tears at my heart is what
would be the fate of India then.  Will
our country-
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men learn something from the past
or will they be blind to the warn
ings and tread the same old path
of disunity and destruction? ----------

".. .Will they preserve the soul of the
country? Or will they let it rot with
linguistic, communal and petty
rivalries? Will they set up provincea or
divisions, with each casting a stone at
the other or will they be guided
towards the common goal of greatness
through individual, collective and co-
operative effort?"

The unity of India depends on a
strong Central Government. In the
modern democratic context, a strong
Government is one which, deriving
power from the people, has the will
and capacity to defend it from the
challenges of those who do not hesitate
to endanger the national interest for
their short-term objectives. As Eric
Shonfleld, a British author, said in a
broadcast, referring to the situation in
his country:

"But the successful defiance of
public authorities by  organised
groups of people who find some de-
cision or rule inconvenient to them,
has been rapidly eroding the legi-
timacy of governmental power. This
legitimacy—by by which I mean the
recognised right of government to

require  obedience to rules and
orders that have been properly
made) even when these conflict

with an individual citizen's personal
interest—depends, in part, on the
visible ability of Government to
make its will effective against those
who defy it. If this is absent, an
ordinary citizen will be inclined to feel
that he is a foot in not taking
advantage of the weakness of gov-
ernment."

This is the situation which had deve-
loped in India before we declared
emergency.

There has been considerable talk of
judicial review. The United Kingdom
has no system of judicial review. One
example mentioned by Harold 1
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Wilson is where a High Court in Belfast
threw doubt on the position of the
troops. The legal issue was settled in a
little less than twenty-four hours, by a
Bill that went through both Houses and
regularised the position of the Army.

Coming back to the subject under
discussion—the Constitution (Amend-
ment) Bill—what we are trying to do is
quite simple. The objective of this Bill is
the rejuvenation of the nation and the
Constitution. We are bringing into a
sharper focus the intensions of our
founding fathers. We are re-establishing
harmony between the legislature, the
executive and the judiciary as originally
provided in the Constitution. We are
removing the cobwebs created by some
recent attempts of the judiciary to
encroach into political and legislative
spheres. We are re-asserting the
sovereignty of the people and pointing
out that everything else, including the
Constitution, is for the people. We are
trying to end once for all some needless
controversies which stood in the way of
quicker Progress. We are clarifying
again beyond any doubt the sovereign
constituent power of Parliament when it
is amending the Constitution.

There is nothing radical or new in the
amendments. Whatever appears as new
is a clearer expression of the urges
which moved the nation before and after
independence and which guided the
founding fathers. But, as I said, we are
for tlhe sovereignty of Parliament. But
the sovereignty of Parliament is itself
dependent on the people of India.
Parliament is a creature of the Indian
people. Therefore, what we are really
trying to do is to strengthen the Indian
people, to enable their voices to be
heard and to enable the quicker solution
of their problems.

So, Sir, I hope that this House will
accept our amendments.

SHRI SANAT KUMAR RAH/ (West
Bengal)): Mr. Chairman, Sir,
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it is known to everybody that our Party,
the C.P.I., support the Constitution
(Forty-fourth Amendment) Bill, 1976. It
is needless to repeat the arguments which
have already been repeated. I shall refer
to only a few points. Sir, I charge that the
Government has indulged in wastage of
Government time, wastage of judiciary
and wastage of national morale. This has
been done due to the irresponsibility on
the part of the Government and on the
part of the judiciary. It was in 1951 that
the Shankari Prasad case came up and the
supremacy of Parliament was established
in all respects. At that time, it was
authoritatively clarified that Parliament
has got the power, the constituent power,
to amend the Constitution under article
368. Then, the Golaknath case came up in
1967 which under Articles 13/2 and 32
eroded the supremacy which was
established in 1951 by the Supreme
Court. The Government waited for so
many years to amend the Constitution
under article 368. Therefore, the question
arises as to whether in relation to the
articles relating to Fundamental Rights,
the Supreme Court was meant to
safeguard the vested interests of a
particular class. Why has the Government
waited so long after the 1951 amendment
when Parliament has got the supreme
power to amend the Constitution for good
under article 368? They should have
established the supremacy of Parliament
at that time. I think in 1973 also, the
position was more confused and
complicated. When article 368 empowers
the  Government to amend the
Constitution thoroughly, what was the
difficulty which stood in the way of your
amending the Constitution from 1951 to
1967 in the faGhion in which you are
doing today? This is my first charge. So, |
tlhink the wastage of 20 years and the
wastage of supremacy of Parliament for
all these years has eroded, to some ex.
tent, the supremacy of Parliament and has
created some confusion in the mind of the
people regarding Parliament.
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Deputy Chairman in the Chair]

Therefore, the Government should be
alert in future so that the articles, of the
Constitution are not misinterpreted in any
way by the judiciary.

Further, I apprehend that this. Forty-
fourth Amendment Bill will also be
challenged. The Government should take
care so that this challenge is properly
met, if possible by the strength of the
people so that tiie ' supremacy of the
Parliament to make amendments to the
Constitution is guaranteed for good.

Secondly, I would say that we are
unanimous at least on one point. Whether
somebody is ultra right or ultra left,
whether he belongs to the Congress, the
C.P.I, or some other party and whether
he is an independent Member, nobody
has objected to the socio-economic
provision already envisaged in the
Constitution.

Therefore, 1 think, as regards the
interests of the people, as regards
the interests of the country, this is
the first point of priority and the pii-
mary point to be looked into thai this
Constitution Amendment Bill envisages
some  fundamental  socio-economic
measures. If it is accepted that socio-
economic measures are more important
and fundamental, then the others are
secondary—when the Constitution was
amended, how the Constitution was
amended and whether this is a historic
time or the psychological moment, all
these things will come afterwards. I
think, therefore, the rightist parties who
were fundamentally opposed to the
socio-economic measures, have a right to
oppose. On the other hand, I do not find
any reason for a sectarian party like the
CPM Party who are not opposed to the
interests of the people, to rise on this
occasion to oppose the 4t4th Amendment
Bill when there are some provisions in
the Bill regarding the socioeconomic
measures. Though we are
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living still in this system of capitalist
economy in our country, we have to work
with it, if it is possible to do that. Whether by
having a creative revolution in India, we can
change overnight the Constitution, the judi-
ciary, the executive and the Parliament itself,
is another question. I think the Ileft
sectarianism cannot have its own foundations
in any soil because the objective conditions
and the subjective conditions will determine
the moment of revolution. If that
revolutionary situation does not arise, then the
left sectarian people like the CPM do
misdeeds, and the CPM are doing disservice
in the cause of the country and the interests of
the people.

Six-, my second point is this. The Lok
Sabha has passed this amending Bill and we
are also going to pass this Bill. We should not
be complacent that the voices of referendum,.
Ihe voices of convening a Constituent As-
sembly and the voices of the delaying tactics
to settle the constitutional provisions, have
been for the time being defeated. I think the
Parliament should be alert against those
tactics of raising the voices of referendum, the
voices of convening a Constituent Assembly
from within and outside the Congress Party.
The Parliament should be careful to see that
these voices do not rise. And if they rise, we
can Dbefittingly figlit against them and
establish the supremacy of our Parliament.

Sir, in the Statement of Objects and
Reasons, I find that there aie some significant
items. One is this: "The fight for the
Constitution amendment is going on for the
last 27 years since its inception." Even in the
midst of making the Constitution, there was a
struggle. The struggle would clearly express
that there is a struggle between two forces,,
one for the vested interests and the other .for
the demolition of the interests of the veseted
class from the forum of democracy in our
parliamentary sys-
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tem. This struggle is still going on and this
will go on till there is a classless society in
future where the socialism in all its manners
and ways will have its own future ideal and
image in the human society.

Sir, the Statement of Objects and Reasons
says that it is "to remove the impediments in
the growth of our Constitution towards
achieving the objectives of socio-economic
revolution." I think, nobody in the country
would object to this. Secondly, it says, "to
curb the vested interests to the detriment of
the public good." There is nobody against it
other than the vested interests. That is the
fight we have launched against it. We are
launching the fight against the vested interests
and we shall launch in future also. That is the
particular class the monopolists and
reactionary vested class, who are always
objecting to the growth of the country. They
are' the enemy number one.

No. (3) to spell out expressly the high
ideals of socialism. All right. Ideological
social education should be given to the people
so that the basic strength from the people can
come to change the society radically towards
socialism. That must be done (Time Bell
rings). Sir, how many minutes?

MR. DEPUTY CHAIRMAN: We have
been giving only ten minutes.

SHRI SAN AT KUMAR RAH A: All right.
No. (4), to give the Directive Principles
precedence over some of the Fundamental
Rights which frustrate our social advance
Good. Everyone wants it except the veseted
interests. No. (5) to make the Directive
Principles more comprehensive and with
wider scope. It is wanted by all the people for
the welfare of the poorer sections and
downtrodden sections of the community.
Next, to make article 368 more concrete and
to put the matter of amending power more
clearly and concretely and be-
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yond any doubt. Good. But it is a sad
thing that the Government has come to
this idea after a wastage of 22 or 23
years. Next, to establish the supremacy of
Parliament to amend the Constitution.
Good. To remove the imbalances
between judiciary, executive and
legislature ~ for  their = harmonious
functioning. Good, that should also be
done. So long, in the fight for
amendment of the Constitution there was
no harmony. I think if the supremacy of
Parliament is accepted by all these three
pillars, legislature, executive and
judiciary, this harmony can be
established. If the confusion be there,,
struggle will go on and thaft struggle will
be more confusing for the interests of the
vested classes and right reactionaries and
so supremacy of Parliament should be
established in all respects. In other
matters also some administrative
tribunals and some tribunals should be
formed.

(Time bell rings)

Before 1 conclude, I must say one
thing and that is that Government should
take the resonsibility, after amending the
Constitution, to implement every clause
and every article of the Constitution in
the interests of the people. How can it be
done? Our party suggested many
amendments to amendm«nts but they
have not been accepted. I think the
Minister of Law and Justice should be
free from close-doorism. There must be
open mind and free and frank discussion
as to how these amended clauses can be
implemented in future, how the structure
should be framed,, how the judiciary
should function, how the executive
should function, how the parties should
function and how the progressive forces
can be wunited to implement this
Constitution.

With these words, Sir, I think, Mr.
Gokhale, the Minister of Law and
Justice, will take every care to see that
we re-structure according to this
Constitution the entire framework of the
judiciary so that the ju-
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diciary can be of help to the poorer
people of India.

SHRI GOVINDRAO RAMCHAND- *
RA MHAISEKAR (Maharashtra): Mr.
Deputy Chairman, Sir, I rise to support
the Bill wholeheartedly.

Sir, the Bill starts with the addition of
the two words "socialism" and
"secularism" followed by a set of
amendments in order to put through
effectively these two policies in the
Constitution.

Sir, at the outset,, I wish to state that
those in favour of the amendment of the
Constitution and those against are
diametrically opposed to the objectives
they have set for themselves for this
purpose. Those in favour of the
amendment have brought this Bill in full
belief that Parliament is supreme and that
the Constitution, a law of laws, is an
instrument for the socio-economic
transformation leading to social and
economic justice and equality.

Sir, those who are opposing it are
opposing on very technical grounds and are
also exaggerating the quality of sacredness
which they are attributing to the
Constitution. They are } laying emphasis on
the sacrosanct character, the procedural
sanctity and the immutability of some parts
of the Constitution under the garb and
philosophy of basic structure.

The points of dispute are: forces of
change versus forces of stability; bread
versus cultural eliteness and Fundamental
Rights; power relationship between the
States and the Centre,, advocates of
unlimited power of amendment to the
representatives of the people versus those
who think of the immutability of the
Constitution and the Courts versus the
legislators who are the representatives of
the A people and who are eclected by the
people.

Sir, I wish to submit that the Con-
stitution is an instrument and a mean*
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for the governance of a nation. As the
time chimes, instruments and means not
only become outmoded, but preventive
and suicidal. They require modifications.
Every generation is a nation and no
generation has a property in the coming
generation. This apart, the generation gap
is becoming wider within a short span of
five years. Therefore, the Constitution
has to be plastically responsive to the
aspirations of the people. What are these
aspirations? In a nutshell, they indicate a
desire for socio-economic justice and
equality. Those who feel the pulse of the
people get the impulse to be dynamic.
Those who do not can remain unmoved
and pose to be active by carrying out di-
latory tactics. According to them, re-
sorting to Constitutional amendments is
not good in faith. But Sir, it is sacred to
uue it for the happy salvation of the weak
than to leave them at the mercy of the
strong. They little realise that an
unamendable Constitution is a
contradiction in terms. We have no doubt
achieved a consumer revolution. But the
beneficiaries of this revolution are only a
few lucky mortals because, in the past,
we have unintentionally adhered to a
bourgeois society of which Karl Marx
has said and I quote:

"Constant  revolutionisation  of
production, uninterrupted disturbances
of social conditions, everlasting
uncertainty and agitations distinguish
this society from others."

This was what was happening before
the Emergency with the full inspiration of
those who are opposing these
amendments now. The Opposition in-
sisted on the basicness of the Funda-
mental Rights of individuals and are
resisting the precedence being given to
the Directive Principles little re-
membering the doctrine 'A  society
perishes,, perishes the individual'. They
also do not seem to remember what the
Father of the Nation had said that even
God will have to appear in the form of
food before the hungry. There is no
incompatibility
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between the Fundamental Rights and the
Directive Principles. These amendments
have been brought forward on the basis
of the principle of harmonious
construction and interpretation. It is very
clear from what has happened in this
country that the grand alliance had
polarised itself completely to an extent
to oppose each and every move of the
ruling Congress Party. They could never
understand that politics is a continuous
struggle for socio-economic trans-
formation and that power is a means.
They harped on power and, therefore,
one can understand their moves to defeat
the Government and not to make it
strong even where people's good was
concerned.

The continuous manipulations,
wirepullings and morchas against the
Prime Ministership of the country for the
last seven or eight years were a step in
the direction of total revolution. If they
had succeeded in their endeavours, they
would have abrogated the whole
Constitution at the very first opportunity.
They were not successful as this move of
'total revolution' which was nothing but a
thrust to create anarchism was repelled,
negatived and drowned by the tidal wave
of 'Quiet Revolution' brought about by
our beloved Prime Minister,, Shrimati
Indira Gandhi. What else is Emergeny? It
is nothing but a revolution brought about
peacefully on all fronts. It is the conso-
lidation of these gains that we wish to
bring about through these amendments.
Some of those who oppose the
amendments play the fiddle of 'Re-
storation of Pre-Emergency conditions'.
Here lies the trap. They want us to return
to the days of a 'Soft State',, a term that
was coined by Mr. Gunnar Myrdal in his
book 'Asian Drama', for Asian nations
who were struggling hard for the survival
of their nascent democracies. And
Myrdal describes "Soft State" as, I quote:

"National ~Governments require
extra-ordinarily little of their citizens.
There are few obligations



55

Constitution (44th

[Shri Govindrao Ramchandra Mhaisekar]

to do things in the interest of the
community or to avoid actions opposed to
that interest. Even those obligations that do
exist are enforced inadequately, if at all.
This low level of social discipline is one of
the most fundamental differences between
the South Asian countries today and
Western countries at the beginning of their
industrialisation".

Sir, intentionally and contemptuously this
"Soft State" name was given to India by
one B. Nossieter who wrote a book under
that title in 1970 having visited this nation.
What made him visit this country? Sir, I
quote him:

"I was drawn by what I thought was India's
political significance. So, it was said the
largest functioning democracy sustaining
the Western tradition of representative
Government and individual liberty under
the most harrowing conditions. I wanted to
know how this strange experience was
faring, what were its prospects for survival
whether an open society in an impoverished
nation was capable of material advance."

Sir, this gentleman left with an observation
and I quote:

"But unless the soft State of India hardens,
the prospect for more than a sluggish
growth leaving largely unchanged the life
of the overwhelming majority appears as
murky as the sacred waters of muddy
Ganges".

Sir,, it is in this context our Prime Minister,
while laying the foundation stone of the
Mahatma Gandhi Institute in Mauritius,
asked a pertinent question to the foreign
critics of emergency. "Do you want us to
return to the state of a soft State?" Sir, I
feel the same question can be asked to
those who are asking for "restoration of
pre-emergency  conditions" and are
opposing the amendment. |
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repeat what I said sometime back on the
floor of this House that the Prime Minister
of this country is trying to convert the
concept of class democracy into 'mass
democray'.

Sir, it is said that in Greece democracy
existed in the form of city States to be
controlled by 'military i generals'. It did
Pay in continental I countries like England
but then it waa controlled by 'elitists'. It is
said that the Presidential form of
Government is there in the United States
but it is completely monopolised by the ~"
| capitalists. With the introduction of the
20-point programme and now with these
amendments our Prime Minister has set in
the process. To me the behaviour of those
opposing the amendments appears to be
that of the ‘elitists',, backed by rich reac-
tionaries, that of armchair polity having
been divorced from action and the poor
masses. There is no exaggeration if I say
that to them applies Cromwells concept of
Democracy: A system where small people
try to do big things. But, Sir, it is not their
fault, for howsoever bad democracy is, it
is the best form of governance, \ man has
discovered. Even those who do not
practise it; swear by it.

Shri Daphtary the other day said in this
House that majority of the people are law
abiding. The Forty-fourth Constitution
Amendment Bill is for the welfare of these
law abiding, toiling millions and for the
correction of those who arrogate to
themselves the so-called discretion and
chicanery and act in a way to misguide
defying all laws and rules of morality.

Sir, the amendment is based on the
'principle of harmonious functioning, of
the different provisions already existing in
the Constitution. As the A Prime Minister
has rightly said in the Lok Sabha all our
aims have not been achieved, the process
has begun.

Sir, I wish one principle had been
enunciated in the Directive Principles of
Policy, i.e., "To have a national
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income policy with an emphasis on a
relation between minimum and maximum
incomes.

I warmly welcome the chapter on duties.
But I would wish two things to be included,
(1) the duty to vote and (2) the duty to
follow the policy of family planning.

In the Chapter of Rights, I wish provision
should have been made for an employment-
guarantee scheme, at least for the 36 per
cent wage earners in the country.

Then, Sir, I come to the point which Mr.
Dhabe, my friend, has raised i.e. extension
of the life of Rajya Sabha.

I feel—mot because I am a Mem
ber of this House, not because I am
interested in the extension of the
duration of my term in this House but
because it will be in consonance with
the basic principles of parliamentary
powers—that there has to be a
difference between the duration of the
Lok Sabha and the R-ajya Sabha. It
should be eight years for the Rajya,
Sabha and the principle should be that
the retirement of the Members should
be one-fourth after two years. It is
because there is a basic point. Ninety
per cent of the Members of Rajya
Sabha are elected every two years by
the Legislative Assemblies which are
to be for six years. If they are elected
for six years, then everytime the same
Legislative Assembly  will  be
electing the same Members—100 per cent
of them—which will not be correct because
the basic principle of the functioning of the
Rajya Sabha is that the Legislative
Assemblies which follow subsequently
should also have the opportunity of electing
at least one-fourth Members to the Rajya
Sabha. Hence my appeal to the Minister of
Law is that there has to be a different e in
the duration of the life of the Lok Sabha
and the Rajya Sabha.
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Lastly, while supporting the Bill, I, in all
my humality and eagerness request the
honourable Law Minister to see that no
room is left for litigation under the principle
of conflict of laws or conflict of differing
provisions and, thereby, somehow or other
negativing arbitrarily some of the provisions
which we have made under the different
amendments in this 44th Constitution
Amendment Bill. Thank you, Sir.

SHRI MAHENDRA MOHAN MISH-RA
(Bihar): Honourable Deputy Chair, man. |
rise here to support the historic 44th
Constitution Amendment Bill as introduced
by our honourable Law Minister, Mr.
Gokhale. Before 1 proceed further, I would
like to congratulate our respected Prime
Minister, Shrimati Indira Gandhi, who has
redressed the long-felt grievance of tne sixty
crores of our people by introducing this Bill
in Parliament. In 1971, Sir, the people
clearly gave the mandate to her and also
reposed confidence in her. The people were
conscious of the fact that unless we were
returned to Parliament with a two-thirds
majority, she would not be able to bring
about socio-economic changes. Therefore,
conscious of that fact, people gave her a
clear majority in Parliament and the sixty
crores of people are obliged to her that she
has given an opportunity to bring about
socio-economic changes.

Sir, I cannot forget the contribution of our
dynamic Congress President, Mr. Borooah
about whom our Prime Minister has said a
lot. Similarly I cannot forget to say a few
words about our Law Minister. He is not
only a Law Minister but also a lawyer, a
jurist and he has finely drafted this
Constitution Amendment Bill for our
discussion. He has rightly caught the
sentiment of our sixty crores of people. Our
Prime Minister also has to be thanked for
that.

Now, Sir, we have got a law. We are
conscious of the fact that the criti-
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cism laid down by the Opposition is not a
constructive one. That is criticism for
criticism's sake. For-1 P.M. merly they
were saying that Parliament cannot
amend the Constitution. Thereafter they
said that Parliament cannot amend the
Fundamental Rights. Now they have
brought'-,a new terminology— as the
Law Minister has said it— with some
political motive. They have manufactured
a new term and say that the "basic
structure" of the Constitution cannot be
changed. And lastly they said that this
Parliament is not competent to amend the
Constitution. This clearly shows that their
criticism is not constructive and that it is
only for the sake of criticism. History
won't forget them that when the country
was going to shape its socio-economic
programme, they were conspicuous by
their absence in parliamentary debates
and on the platform where people wanted
to listen to them.

Now, Sir, I am very much thankful to
our Law Minister for inserting the two
words "secularism" and "socialism" in the
Preamble. In fact, secularism is not a new
word. Nobody can say that India is not a
secular State. In articles 25 to 30, religion,
culture and so on have been mentioned.
All articles talk Of secularism. Therefore,
the addition of these two words in our
Preamble is, very apt, and I must
congratulate our Law Minister for that.
Now, Sir, I just quote the saying Of late
Pandit Jawaharlal Nehru, He said—to
quote his words—"The Constitution
should not be out of touch with the aspira-
tions of the people". Sir, we have seen the
difficulties created by a number of
decisions of the Supreme Court.
Therefore, our party was adamant to have
social and economic programmes rapidly.
Therefore, these amendments were
brought before the House. We know that
this is not the first time that the
Constitution has been amended. All my
senior colleagues have said that on 43
occasions
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prior to this there have been amendments
of the Constitution. Right up to 1967, as
so many of my friends have said, there
was no controversy with regard to the
power of Parliament. But, after 1967, the
Golaknath case, and also after the 1973
Act the Kesavananda Bharati case, led to
this controversy. With all respect to the
Judiciary, I must tell this House that there
is no question of supremacy. All the three
are like brothers. There is no question of
supremacy of Parliament, and all those
things. Parliament is the law-maker and
the Judiciary is the interpreter of the
Constitution. As our Prime Minister has
put it, by the new amendments we make
clear the misunderstanding of three
wings of the Government .

Now, I must thank our leaders that in
the Directive Principles they have added
the workers' participation, legal aid and
exploitation of the youth, and all those
things. On that, enough has been said.
Now I will just draw the attention of the
Law Minister to article 226. There certain
provisions for the protection of
Fundamental Rights have been provided.
In article 226(3), after the words "any
other remedy" I want three words to be
added "equally convenient and effectual".
This article 226 is a positive action
providing the article only for enforcing
an easy solution. Therefore, I would draw
the attention of our Law Minister to the
need that after the words "any other
remedy", the words "equally convenient
and effectual" be added. That will give
more effect to the spirit of article 226.

I am very thankful to the Law Minister
for adding chapter IVA dealing with the
Fundamental Rights and also the
establishment of administrative tribunals.
As a student of law, from the very
beginning, I was feeling that the
administrative tribunal is very beneficial
to the service class people, so that they
need not waste their time in the law
courts.

Now, I would close my speech by just
quoting the words spoken by our
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Prime Minister in the Lok Sabha on 27th of

the last month. There was something greater
than all of us, and that was the nation ind its arev st 1 OWTT T W q\fﬂ

future. And so we thought was the i Elﬂ' gdr fe wred % wge H'{lﬁ N
importance of the Bill.
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HZ® FY AT AT T TAT HR HAH
Az, Arefeq anraacfaat & gaof,
w1 gart yezfaar aiia gaa T,
ATIRT T IAY FTT F &1 ANTHaE FY
forATATR AT SRE G | W13 aad
ar gt gar, wrer gy war §

WIS T A1 A3 By AATELATASNT
gt &, swra wwmEm af ¥
29 N AyAngarr § Fr aidt S o
FATER AT ST &Y FIEqT F1 A A7 70
zfryr widt g Fw # wara waAT F
ag afza wier g arst 1 qfn dfzq
TAEXTIT F1 AL ATATY T4 9 AT
oAt wAqfy 33 97§ ogw AW
agFrqraarar g | "o Aeadt afea
artat oA T adt & qa1 gfeqwaar.
af S, FATT WY WA F AT AT
arerfam 931 & gAWmEIST TATFTATA
oY 0Aq HOATT 7LF BT F WAL
famret w1, waaifas waraam ar,
sfaiviages w7 % W19 7 fFaraas =7
XA @ F ) A A Az XAt &
ATAWH gz awrstArEr €A 44T
Mg A ugd ¥ ga ma oxd
@ # 17z zary fag atyar faar 20
sraw faet frag a1 faa g2 faarat
i fro, g7 wagdi ¥ fao, sa ada
Ffgsifaat & fom @y wird, agy
a0 #, wroardi i, datH, maEi
# afwgAt & fgema & arg w1 aqq
MNeasfmar g ) awdt
dgra & fet & wiqr o2 q@7 ¥
feyrara Arartme foafmsT a3
97 WEX AW, 9q fag WX 4%
ATYT T T AATTATZ FT QYAT @Y 4T,
faa¥ a1 F 3w 7 war § ¢
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AqT  wFaar &7 AT FT Agea
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fore fmr wrrirz g7, 1047 ® @ 10
@ § WAy w0 eqTE & fuse #
w8 grufag, oe 7R Az T Tara
# Q T-IT NET WIS § 1 | TRy
FTUFTF 17 OF & =18 T6X 52 7971 |
gy & 2 & AT "W TAATET
Hr | T T AT G 9T @I
g7 TEAT & W OFH T @9 qr
X q qr uF it fE6r g
Tt { FATT & TR T TR It
%' qF ant fremr & f& eakfes
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& =@ W fredt gf siar & fasre wix
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g & fag | gafad & wzar swar
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T 7T 3G FT @ o™ w0 qfu
g7 qT 7% i e Fror e,
IFIT T agel M A { A F# oA
ardT  AAOT ¥ AUl Aw &1 oferdd
T Fz1Xr ory @ A7 a7 azar 3
yr7 w1E azat g o aedt for v eam
Yo § o' agr fegr ? gk ardf
T UE SR AT FN AT FLE ATl
§ifma g A=A faarz foast aak
gfir se<d qAT TAT 41 a1 oA A
aar e adfie & war & :

g1 FT HT WS W, WIS A AT WA |
9@ { qEd A 2GR, FOT 42 1)

Fafad w1¢ seaarar g &1 Ag
AT T RAFITIFHEAT )
er H OF At & yToRr wgAT  ATEQT
g1 gwrdy o wei adl § 1 d@fmEm
T 97 F A 7fa 7 917 fagre =@
&1 aure s faa g . qeady
ot & far aff ) WA F A
Fg-az ot AfggNAr & fag @ 2
gaaE fmEr de ez wWE § ol
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fead faa @umme & 97% I
# vt Y g A Peadgg & e
¢ a8 gurraTe & faiedt § 1 gafad
TSt A1 frarg AR w011 7 o gATaA
JTEAT &, 74T, AT GHIRATT AFT ATEAT
&, Y g faddY & we OF avil &
a1z forare & 4R ¥ swady o & gy
fagre ud amwifas ) ga gedew ¥
g1 2— fofa g feag § A
qify agra” 1

A IgEwmEfy - W Ry Y
12fee e § 1

! GRIAG A : T 197 57 FC
& dom ¢ e eretfaen fafaven wY
WeTHEE TrEEA 9T @7 fadEa fear
AT & ag e H arre a7 fzar mr )
TE AT UEAl "Il T E o arEt
F fog, 7z faaar =g s aaad §
o 0 A FE swerd AT =W
dY ST BT GerA2 2 T ASAE )

SHRIMATI AMBIKA SONI (Punjab):
Mr. Deputy Chairman, during this debate
it was indeed very interesting and
educative to listen to the hon. Members
who are Constitutional and legal experts.
But as a lay person in both these fields, I
must frankly say that it seems to me that
the question at issue is not merely a legal
or constitutional one. Constitutional
amendments which have been introduced
embody and reflect the urges of the
Indian people as a whole.

Neither are the proposed amend
ments an affair to be settled amoni the
Congress and the non-Congres
Members on the basis of oratory, rhe
toric or linguistic haranguing. Th
question is; Are we all—the Supren;
representatives of the will of tt
peopleauthorised to  compromise,
bargain, to adjust or to adapt or i feel
defensive  about  bringing  certa
amendments in the Constitution whii
are aimed at creating conditio;
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which will establish a more just and
equitable society? Are we afraid or
fearful of the progressive programmee
and the policies of our Prime Minister
which have been directed to bring in
socio-economic  justice to be
implemented with a greater measure of
success?

I would like to ask the hon. Mem
bers: Will the teeming, trusting
millions whom we represent tolerate
if we today, just to gain a scoring or
debating point for one political party
or the other, compromise and instead
of enshrining in our Constitution that
the Directive Principles affecting the
well-being of the society as a whole,
should be held above the fundamental
rights of an individual, were to pass-
laws upholding tih.e interests of a
privileged minority? Can we allow
that? Is it possible, is it human, is it
patriotic to conceive that any level of
judiciary has the right to let the
rights of a handful of individuals
over-power or overwhelm or deny the
chances of the millions of leading a
more creative, constructive and ideal
life? It is indeed true that the
country's Constitution is supposed to
be the mirror of the people's desires
and aspirations and dreams. It is an
instrument promoting the welfare of
the people, of the country. It should
not be turned into a stone-wall against
which the hopes of millions of people
are dashed. A Constitution is not an
end in itself—it is only a means to
and end—the en” being the fulfilment
of the ever-changing needs and hopes .
of a dynamic people—of a people in
transition.

Commonsense and pragmatism tell
us that all things grow out-of-date
I with the passage of time.  And, Sir,
there come moments when one has to
overhaul them or replace them with

something  in tune with  the times,
; something useful, something
which yields results. Vintage

things are good for museums, rallies
and record books. A vintage
constitution may
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have a hallowed place in the archives, but
it has no constructive role in the lives of
the people.

What do we see when we look at the
world around us? It would not take us
long to discover that many an institution
has collapsed and many a Constitution has
been scrapped because it ceased to be an
effective instrument for orderly change.

The founding-fathers were fully
conscious of the wvital role, that the
Constitution should perform in a
developing and changing society. That
was why a provision for the amendment of
the Constitution was incorporated in the
body of the Constitution itself. Shri
Jawaharlal Nehru, the spiritual father of
the Constitution, had said:

"Laws are meant to fit the exiofc ing
conditions and they are meant to help us
better ourselves. If conditions change,
how can old laws fit in? They must
change with the changing conditions or
else they become iron chains keeping us
back, while the world marches on. No law
can be an unchangeable law; it must be
based on knowledge and as knowledge
grows, it must grow with it"

That the Indian Constitution has been
growing with times is proved from the
fact that it has been amended constantly
to remove the impediments to social and
economic progress of the country. The
country has made substantial progress in
specific fields since independence and the
promulgation of the Constitution. After
the death of Shri Jawaharlal Nehru; quite
a few national and international crystal-
gazers had predicted India's doomsday.
However, the unprecedented socio-
economic achievements of our great
Prime Minister, Shrimati Indira Gandhi,
have dumb-founded even the most
cynical of India's critics. We have
achieved much, but much more needs to
be done. But, whenever the Prime
Minister has



69 Constitution (44th

initiated steps and measures to bring
about socio-economic emancipation of
the down-trodden and the poor, certain
vested interests, encouraged and abetted
by reactionary and extremist forces, have
tried to sabotage all those radical and
progressive policies.

The anti-national and anti-social
activities like smuggling and hoarding,
which almost shattered the national
economy, created a situation and forced
the Government and the legislatures to
take stringent measures. The approach of
the courts towards the legislative and the
executive measures adopted to combat
those evils pointed the way towards the
need for constitutional amendments. The
situation created by antidemocratic
elements just before the declaration of the
emergency also generated a compelling
situation in which appropriate
amendments to the Constitution became
necessary.

Sir, while I welcome all these
amendments, I would fike to make two
suggestions wMch, according to me, in
my humble opinion, deal with the very
vitals of our political life. The first
suggestion is the one concerning our
young people. Time and again we all have
stated that the Constitutions should reflect
the hopes and aspirations of the masses
and the majority of the people in this
country. Sir, the majority in this country
is the youth, the young people under the
age of 35 or so. The problem, the
frustration most commonly faced by
them, is that of unemployment. Years of
hard work, high expense, sacrifice and
expectations are dashed against the
concrete walls of unemployment. A
young man, shorn of self-respect,
deprived of an opportunity to live an
honest life befitting human dignity, where
should he turn? j What should he do? He
becomes an easy prey of the hovering
opportunist wolves, hankering a*ter every
opportunity to entrap in their net of anti-
social and anti-national activities, such
innocent victims of socio-
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economic backwardness. What are they
to do? They naturally become victims of
those who create confusion and indulge
in violent activities creating a situation of
lawlessness and chaos- Why do we have
political unrest? Why do our university
campuses close down? It is only because
of these frustrations and these depres-
sions among the young people that these
things happen and even a handful of
people are able to close them down. It is
because of this feeling of economic
insecurity that young people get on
wrong lines and their energies go along
destructive channels.

I would like to suggest that job
opportunities should not only be given to
the chosen few coming out of the public
schools or those of the uPPer middle-
class. No doubt that under the 20-point
economic programme, further avenues
have been opened to the youth for further
gainful employment. But I feel that it is
of the utmost importance to give even
more importance to this vital issue.

It is so especially in today's context
when millions of progressive and
forward-looking young people under the
leadership of a dynamic personality,
Sanjay Gandhi, have undertaken a
massive campaign to eradicate social
evils and free our people from age-old
bondages, especially when as a result of
the stringent economic measures taken
by the Prime Minister we have controlled
inflation and our economy has taken a
brighter turn.

It is but legitimate to hope now that
soon unemployment should be a thing of
the past. Therefore, 1 feel that the right to
employment should be enshrined in the
Directive Principles of State Policy. The
process of providing employment on a
priority basis should be initiated. Earlier,
the Prime Minister had compelled the
Planning Ministers to make greater
provisions for generating employment.
The Prime Minister is on record, when
the Fifth Five Year Plan
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laid out, to give half-a-million jobs to
young people. The emphasis was on the
fact that jobs should be given on a
priority basis. We fully realise that to
provide employment to all the young
people in this country is indeed a
stupendous task involving biUion3 and
billions of rupees and involving an infra-
structure which may probably be out Of
our reach now. But a beginning has to be
made. I would like to suggest that the
right to employment should "¢ included
in Article 39.

The second suggestion, Sir, tlhat T -
would like to make is this. While I
warmly welcome the inclusion of
Fundamental Duties of Citizens, there is
indeed no section known that citizens
should respect the National Anthem, the
Flag and they should not indulge in any
anti-national activities and all the other
duties which have been enumerated, but
which I won't repeat because of shortage
of time. But when the Fundamental
Duties and duties of the common man are
sought to be denned, hardly any attention
is being given to the duties of the
Parliamentarians. It is a notorious fact
that many Members belonging to the
irresponsible opposition parties have
indulged In anti-national activities within
a.nd outside the legislature. They have
tried to impede the proceedings of the
House and Tiave incited people to
violence, strikes and downright mutiny.
They have indulged in smear campaigns
agaffisl national leaders and made
baseless allegations, seeking the shelter
of parliamentary privilege. They have
provoked students and the youth of this
country to shut down colleges and
universities. They have indulged in all
kinds of baseless allegations, character
assassinations and unparliamentary pro-
cedures. It is my humble opinion,
therefore, Sir, that there should be a basic
code of conduct for all Parliamentarians
and the listing Of their basic duties. The
least that can be done is to ask them to
visit their

[ KAJYA SABHA]

Amdt.) axil, 1976 72

constituencies for a specific length of
time between sessions and make them
submit, say, a quarterly report of their
activities tD a committee of both the
Houses. This committee, should*
have the right to decide whether a
parliamentarian or whether an elected
representative of the people, has been
able to discharge his duties towards
those whom he is supposed to repre-
sent. The spelling out of the basic
duties of the parliamentarians will not
only fix their responsibilities but also
further convince the masses of the
Government's firm r'esolve to ensure
complete dedication and discipline
from the elected to the electorate.

With these few suggestions, Sir, |
solidly and whole-heartedly support
the constitutional amendment, and I
do hope that the hon. Minister will
pay due attention to the suggestions I
have given.

Thank you very much.

ST e (mer g2y
Al gvadTetE mgvem # 448
#fnrm g F amdw # qiey &
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[The Vice-Chairman (Shri Lokanathi
Misra) in the Chair]
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weraEqr Gy w1 FHare foar «am
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afafafed} & watsaar gfoofa 6
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frad 3w & avafes, wifas iy &
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44F FAAT F1 THAT FAVE |
THE  VICE-CHAIRMAN  (SHRI

LOKNATH MISRA): Shri Sultan Singh
is absent. Shri Charanjit Chanana.

SHRI CHARANIJIT CHANANA
(Delhi): Sir, the architects of the Indian
Constitution were wise enough to have
visualised the need of change with
changing generations, and, therefore,
they made the Indian parliament the
custodian of their Constitution. The
widening generation gap can create
social chaos. To assure a safe and bright
tomorrow for the next generation, the
generation gap has to be bridged.
Keeping this in view, the
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supremacy of Parliament should be
understood as the supremacy of the
people. The history and experience of 25
years of parliamentary democracy show
us that we can frame laws for the benefit
of the people and change the
environmental frame in the country. The
Indian economy has recorded changes in
complexion a9 well as dimension. To
steer the economy through for the benefit
of the common man, the Parliaments,
through executive have been trying to
keep lhe rights of the individuals safe
within the social or collective framework.
But the vested interests took refuse in the
loopholes of the Constitution. This was
the politics of individualism which
checked the regular or planned flow of
the fruits of economic growth to the
common man. With due respect to the
institution of our judiciary,
misinterpretations of the text of the
Constitution were accepted. Unfor-
tunately, a developing economy like ours
cannot afford the luxury of judicial
gymnastics which cost us very high when
they work as major economic
bottlenecks. Although leaders in the past
also faced these hurdles) yet the situation
had to be tackled by our present Prime
Minister who, fortunately, for the country
is a great futuro-logist and a great
statesman. Besides  the  present
generation, the future generation should
be obliged to her for having taken the
initiative of moving the Constitutional
Amendment in the perspective interest of
the country. Although normally the future
tests the statesmanship of a leader,
immediate experience of the nation has
already proved her theories to be correct.
The vested interests operating through
opposition parties in India created a situ-
ation which forced the declaration of
emergency to divert the things from the
perverted channels to the regular and
normal ways in the interest of the
common masses. This exercise has
protected fihe Indian ma.3ses from the
rigours of violence, lawlessness, econo-
mic crimes eating into the vitals of our
economy. Emergency, in fact
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saved the country from an economic and
social epidemic.

Sir, I shall touch the economic aspects
of the Constitutional amendments since
in a developing economy like India,
economic stability ol \he nation alone
ensures the political ethos of a society.

Our Constitution embodies the am-
bitions of its architects in the shape of
the Directive Principles of State Policy.
These "Principles" laid down a guideline
to ensure a rural as well as an urban
habitat for the common people, a social
order for the welfare of the people which
is again an economic parameter, the right
to work, provision for a just and humane
conditions of work, a living wage for
workers and a higher standard of living.
The country has come to the conclusion,
from the experience of a quarter of a
century, that the Directive Principles of
State Policy should not only be the
guiding principles but an operative thrust
of every policy in future. These
amendments have rightly placed the
Directive Principles on a pedestal *
higher than even the Fundamental
Rights. Since the social good is always
higher than the individual good,
whenever there is a clash between the
two, these amendments have given a
better bias to the "Principles' by adding
among other clauses, the one relating to
"securing the participation of workers in
the management of industries."

Sir, the insertion of the ideological
content to the Preamble, namely, 'So-
cialist, aims at providing economic
egalitarianism. Equitable distribution of
wealth and incomes has all along * been
the essential part of our way of life and
philosophy of life. Our Party and the
Indian Constitution are wedded to this
ideology and these objectives.
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Sir, a student of economics would
consider the Constitutional amendments
as a sine qua non for an accelerated
growth rate of economic growth for the
country. We cannot afford to accept
economic bottlenecks produced by a few
judgments of the Supreme Court. For
instance, the Golaknath case relating to
the Bank Nationalisation cost Us an
amount of Rs. 90 crores to be paid to the
shareholders, who were millionaires, at
the cost of the common tax payer. TheSe
payments had to be made to meet the
objections raised by the Supreme Court.
The question again, Sir, is: Can We or
should we afford such penal luxuries?

Economic crimes eating into the vitals
of Indian economy cannot be tolerated
under the garb of a judicial umbrella. The
economic criminals like smugglers tax-
evaders, exploiters of the poor cannot
now resort to writ petitions, thus diving
deep and long into oblivision. The law
before the House after the amendments
would treat the economic criminals in the
same way as other criminals, if not more
rigorously.

Sir, economic ailment3 in the body
politic are more dangerous for the
populace—more so, in a developing
economy like India which has built a
valuable economic infra structure so
laboriously over the last 30 years. The
proposed  constitutional amendments
should, therefore, be supported as a part
of the New Economic Programme of the
Prime Minister to strengthen the
structure of the future economy of the
country. Thank you.

SHRI V. B. RAJU (Andlhra Pradesh):
Mr. Vice-Chairman, Sir, much has been
said about these amendments and there is
very little that we could say as a new
point for understanding the philosophy
and politics behind this approach.
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Now, Sir, as I look at it and look at the
criticism, the conflict is not between
Parliament and the Judiciary, but between
the forces of status quo and the forces of
change. To present it as an institutional
conflict may not be correct and we don't
do justice to it. So, both in the political
ranks and also in other walks of life there
are forces which would like to preserve
the status quo or are apprehensive of the
change and to that extent they try to come
in the way. Now, what we are trying to do
is just to secure an effective control over
the forces of change.

Sir, the House will recall that after his
visit to Moscow, Prime Minister Nehru,
in 1927, made it very clear that
nationalism by itself is not sufficient for
the modern nations. The dictates of the
age do point to something more. Unless
humanity is relieved from the scourge of
poverty, there may not be peace in this
world. The tensions are bound to be
there-Not only is this philosophy or this
thinking extended to the removal of
disparities within the domestic sphere of
a country but this is now extended to the
removal of disparities even between the
nations and this disparity that is now
obtaining among the nations has to be
eradicated if the humanity is to be saved
from the scourge of war. Therefore,
socialism has relevance to the age. Now,
it is not a party dogma or doctrine.

Now, Sir, some friends have criticised
and asked why we are putting all these
words 'socialism' and 'secularism* in the
Preamble? Sir, it is so simple if anybody
can intelligently perceive or wisely at it.
Hitherto in this country if anyone talked
about democracy he was voicing a
national urge. But
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[Shri V. B. Raju]. if he said something
about socialism, he became partisan. What
we are trying to do is to elevate this thought,
this concept and this approach from a party
level to a national level. After these
provisions are incorporated in  the
constitution, I do not think anybody will be
doing a correct thing by opposing a socialist
programme. Any political party may not be
correct in its approach to oppose socialism
when once this is incorporated in the
Constitution. Earlier, if anybody had said
anything against democracy, we did not take
him seriously and we did not take him to be a
person speaking for the nation. Therefore, the
concept of socialism is elevated, in fact, to a
national level and this is a great progress in
this country. We have now got an identity.
The world knows what we are. The citizens
of this country, whether literate or illiterate,
also know what we have got to struggle for,
what sacrifices we have to make for and what
value system we should preserve.

If 1T understand the Constitution as
reflecting the urges of the people,—it is a
political instrument, no doubt. Much has been
said about it that it is the law of the laws and
so on and so forth—it can be broken into six
parts. First is the Preamble to which I have
made a reference. Preamble provides the
necessary direction and reveals the character
of the nation. It is not a mere scrap of paper.
Constitution is not a scrap of paper and the
Preamble is not merely a platitude. Then, the
Other parts are Fundamental Rights, Directive
Principles, Fundamental Duties (which are
now proposed to be added), structural features
and functional procedures. Now, what I find is
that mostly the debate i3 being taken to
narrow corridors throwing light on the
structural features. Now, let us take even the
decisions of the Supreme Court. In the name
of Golaknath, the concept of iion-
amendability of the Fundamental Rights has
been introduced. But thanks to Keshavananda
Bharati. He
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pushed Golaknath out of the ring and then
came out saying that the basic features cannot
be touched. These two names, Golaknath and
Keshavananda Bharati, 1 think, will be re-
membered for long in the judicial history
more than the names °f the judges who
delivered the judgments in these two cases. |
think these two names have become so much,
known that they have really been associated
with certain thought processes.

The Constitution has a framework. Nobody
can deny that. But how basic is the framework
and whether that framework cannot be touched
or cannot be amended is the question. Who
says that the Constitution has no framework?
It is not in the air. There is a framework. But
my point is that it is a structural framework
and it is a question of adjustment so that we
know, by experience, whether we are treading
on the correct path or not. Based on the
experience of a generation, we have found that
there must be some adjustments and that some
correctives should be applied to the vehicle so
that it could move faster, nothing more than
that. Now, we cannot make it rigid in the sense
that Parliament has no power and that there is
some unseen element whidh cannot be
touched. All these things come from a mind
which is not fully seized of the aspirations of
the people. In fact, in this country, I think, we
all, whether it is politicians or judges or
teachers or administrators, need to be re-
educated. That is more important. If anybody
feels that he knows everything, I think he
knows very little and if anybody says that he
does not know anything, at least he begins to
know something. By merely becoming a
Minister or a Member of Parliament or a judge
one does not become relatively wiser
compared to others so that whatever he says
should be accepted. We need to be re-educated
on the question: What we have tried to achieve
through the democratic processes are we in a
position to achieve within the present
framework? It is a question. What is the fun of
Judges saying that Parliament has nc man-
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date or the opposition political parties saying
that the Congress has no mandate? Who else
has got the mandate? There cannot be a void.
They must say who has got the mandate. Now
the attitude of the opposition is to look to the
judicial processes for change to be brought
about rather than to the political process. Any
change can be brought about only by a
political process in this country, not by a
judicial process. I also do not understand some
people talking in the name of minorities. They
think that the courts can protect them. When
the politics goes wrong, the courts won't be
seen at all. It is in the minds and hearts of the
people to respect certain valid systems. It is
not the courts which are going to protect them.
So, the politics of the country is more
important tlhan anything else and Parliament
being the highest political institution if its im-
age is eroded, it is only to the peril of the
country. Let the Judges understand this while
interpreting a certain provision of a statute or
administering justice or making a decision.
They should always keep in mind two things.
If T understand it if there is any basic feature,
basic aspect or basic assumption, it is the unity
of the country and eradication of poverty, and
beyond these two what else is there? So, every
action of ours, every pronouncement of ours,
every decision of ours must be Judged in this
light. There is very little room for us to
actually argue on this point, who is wrong or
who is right. As I said earlier, there is no
confrontation. It is a question of understanding
and ultimately what actually matters is how
we stand in relation to the rest of the world.
However, if the Judges could certainly shape
the nation's destiny, we have no quarrel. We
will certainly hand over the things to them. In
fact, they cannot. Those opposition parties
which speak in the name of the people—
particularly, it is very easy to talk in the name
of the people— should know how people
articulate, how  people decide  for
themselves,
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There must be some mechanism. Merely
taking the name of the people for everything
and trying to mislead others is not the correct
thing. The people send tlheir deputies here.
The sovereignty rests with the people and
when they send the deputies here they actually
delegate  their  sovereignty to  the
representatives here. Again when the question
of rechosing comes, the sovereignty reverts to
them. It is a sort of a circuitous way in which
sovereignty lies. We have been chosen by the
people, to talk in term of extended life of
Parliament and all that, is all legal gimmicks.
Nowhere it is- said that if the terms of
Parliament is extended it is not the actual, real
Parliament, that it is a psuedo Parliament, it
has no meaning. So, all these arguments have
no relevance. Here again I cannot restrain
myself without making an observation on the
editorial of a daily newspaper. They are asking
for Fundamental Rights, freedom of speech,
freedom of press and all that. But see how a
national daily misleads the nation. I do not
want to take the name of the national daily
because its editor is not present here to defend
himself. In the editorial of 5th November it is
said:

"What will the 42nd Amendment achieve?
It will, first emphasize the supremacy of
Parliament over the judiciary and the people,
of the Cabinet over Parliament and of the
office of Prime Minister over everybody else.
In short this will bring about an "elective
dictatorship" of that kind Lord Hailsham
recently spoke about."

Sir, this is how a daily paper,’ a-national daily
editorial, misleads the people and still they
want freedom of press. I do not want to use any
bad word but now such things are being
written. We have allowed that freedom. But is
it for the unity of ' the nation, for the respect of
Parliament that these are being written?

So, let us not be apologetic about these
things. I should plead that we
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[Shri V. B. Baiul. should claim to
ourselves in this country that we have
managed the -affairs of tfce State so
magnificently that we need not try to
explain to others, the outside world or
those cri-tics who, for their sadistic
satisfaction of having thrown mud at
those dignitaries who are in high office.

I will read only what a British pro-
fessor has said. There are good men
everywhere. Prof. P. H. Holt of the
United Kingdom submitted a report to
the British Council. He came to India for
making a study about the emergency and
other things. This, actually, is his
statement which has been reported: —
"The India I find is so different from what
I had been led to believe that I was
shocked. Before 1 came, I had been
prepared for harrowing poverty, dirt,
flies, infected drinking water and political
repression.. I found none of these things."
Now, this is how certain forces in the
world are trying to shape  the thoughts
even of intellectuals. The India as it
obtains today is something else than what
exactly is being tried to be picturised
there. Therefore, when such misgivings
or, what you call, wrong impressions are
sought to be created, I am sure those
efforts will be defeated and our country
will grow from strength to strength.

Thank you, Sir.

SHRIMATI AZTZA IMAM (Bihar):
Mr. "Vice-Chairman, Sir, I thank you for
giving me a chance to speak on this
important Bill.

A country speaks through its Con-
stitution. Amendments to a Constitution
are not something unknown or unwanted.
They only reflect the various moods and
aspirations of the people from time to
time and are results of the socio-
economic contradictions that are bound
to arise due to the changes in the
economic forms and political set-ups. To
be more precise, a Constitution has to
provide effective answers to the Nation's
needs. After we attained independence
and the people of this country
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gave to themselves a Constitution,
various problems began to arise. The
various economic and political forces
began to pull apart, some trying to retain
the vested interests and the others tryingl
to win their bread. Parliament, as the
sentinel of the people, had to go through
at least 43 constitutional amendments in
order to keep pace with the social and
economic developments and to make the
Constitution a living and workable
document for the people. Our Prime
Minister has rightly described this
document as an instrument to serve the
people. In her words, "The Constitution
exists for the people.! People should
certainly respect it, but they cannot be
sacrificed for it."

The present amendment is certainly
going to make the Constitution a living
document, a document not for the elite
but for the teaming millions of the
country. The Government is to be
congratulated on producing amendments
which gave due consideration to current
requirements and make our path towards
the objectives set out in the Preamble to
our Constitution more secure. It had,
very rightly, added secularism and socia-
lism, not so much because these were not
already implied in our Constitution, but
to indicate, beyond a shadow of doubt,
the nature and direction of the Republic
and its policies and programmes. It also
filled a crying need for .greater discipline
and more orderly and rapid progress by
indicating to the citizens of our country
what their fundamental duties are.

Sir, no nation can progress unless the
people know about their duties. These
duties will place the Constitution on a
very high pedestal and distinguish it from
the constitutions of the other countries in
the world. The Fundamental Duties are
based on a realisation of limitations of
law and on faith in the people who are
expected to respond to their consti-
tutionally prescribed duties. A very
significant feature in the Fundamental
Duties is the inclusion of a duty for
preserving wild life. The Constitution is
not only for the interest and
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safeguard of the teeming millions of this
country; but it has also put a duty for the
citizens to protect and improve the natural
environment of the country and have
.compassion for all living creatures. The
magnificent animals of our jungles and the
beautiful birds brighten our lives. I ateo
remember what Pandit Jawahar-lal Nehru said
many years ago, that our life would become
very dull and colourless if we do not have
these magnificent animals and birds to
look at and to play with. Our "forests are
essential for us from many points of view. Let
us preserve them. As it is, we have
destroyed them too much. In order to survive,
we must learn to live with the nature than to
destroy it. We must learn to conserve instead
of destroying or polluting the precious natural
resources of the biosphere—the clean air, the
fresh water, the oceans, the land and the living
organisms on  which our very life
depends.  We should, therefore, encourage
for the preservation of what yet remains of
forests and wild life. Most of the countries in
the world are now taking keen interest in
preserving wild life; but I can say with pride
that in our country we have definitely taken a
much greater lead in the matter.

It is good that provision has been made to
the effect that nothing should be done which
is derogatory to the dignity of women.

It is also gratifying to note that the
Government has not been less attentive to the
duties of the State and its different organs
which must function now in greater harmony
and not in conflict at all. An addition to article
39 directs the State to devote more attention to
provide opportunities and facilities for the
development of the younger generations, and
to protect youth against exploitation and
abandonment of their material and moral
welfare by those responsible for them.
Promotion of a system of legal aid to help
those who, on account of poverty Or other
disabling reasons, may be unable to obtain the
full benefits of our laws
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and the law courts, finds a place in our
Constitution now. Our Congress President
has rightly said that the purpose of law, is to
protect the weak from the strong, the
oppressed from the oppressor. I appreciate his
concern when he said that mere legal aid is
not enough. According to his own words: "If
they are less expensive, the prestige of the
law courts would go up and if there is any
disrespect for the law courts, it is for their ex-
pensiveness".

I also share the concern of my friend
Shrimati Sushila Adivarekar when she said
about the setting up of the family courts and
juvenile courts. The Committee on the Status
of Women had also recommended in its
report regarding the establishment of such
courts. May I also request the honourable
Law Minister to look into this matter and
make some provision to make this sort of
facility available in the country.

I feel happy for the provisions regarding
the participation by the workers in the
management of an industry. The involvement
of the workers in the management is bound to
result into a greater productivity and better
management.

Now, coming to clause 10, I welcome the
provisions contained in the proposed new
article 48A which seeks to direct the
endeavours of the State towards the
protection and improvement of the
environment and preservation of forests and
wild life in the country.

I am also glad to note that in this amending
Bill some of the proposed amendments contain
necessary measures intended for avoiding® long
< drawn-out litigation and fruitless conflict
between the judicial and legislative and executive
branches of the Government. They will, T submit
tend to improve the administration of justice.
They will, therefore, have the effect of adding to
the stature and dignity of our Judges. As the
honourable Law  Minister has
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[Shrimati Aziza Imam], made it aumdr # fr 0z qMET 31 fraig

amply clear,the amendments  are .o ) pon e
not meant to damage  these in LA (GR L (R R T{fﬂ'ﬁl’f‘ﬂﬁ

the least bit. Y7 Tgeaqn eavel i ST § LA

Lastly, 1 would like to say that some 2{_:'_ Flawd 720 ":EEH!I # TR T’
people have tried to arouse the AugT IT A A wEigE =M,
apprehensions in certain sections of our fegifar awgeias #, faad 3%

people in an attempt to obstruct the
making of amendments which, they fear,
may injure their own vested interests. Not
a single article relating t0 the
fundamental rights has been touched by HHQET AT aFET FT ATLEA AT

the amendments. Furthermore, the N . e .
emphasis on secularism and socialism FEN & fr wfaar gamT R F@FA

enfaaea i Frteaar a7 930 20

will mean that all citizens, as organic part qC FA! ma afas |91 f-ﬁﬂ' arfza
of the nation, will be able to play a more N T - arfar
active, honourable, and vital role in AR AT 'n“ o m;“:* ﬁTaT e "_,I
adding to the development and greatness q3 fog 7 w7 i NTT aginay q9aa d
and glory of the nation. Their greatest & ®iT areT @ 7% wrow aaar
security lies in proving their worth by - N A I ¢
their hard work, honesty, integrity, and oAT AET AT 1 WA AR W EET_ e
performance of their duties well. These fr q $dr A=t AFAE | A dfagra
qualities are, | am sorry to have to admit, : S " - 3 .
not yet sufficiently in evidence in our Frrestror e :!Qig @ G&ia “ b
country. They have a scarcity value. 7, zafwr ag 1A AT 1 EA
- " b dutics of # AT AT A WM A FRAN
e emphasis on the duties of the - T
citizens will make the values of these ?” [ Ii‘“"uTﬁ tﬁa E AT g T
clear to them. Without due appreciation ey o (&0 FLAT 21 A aiige
of the importance of these qualities, no ZRTE qUI WA F ITT A, fstesr
nation can progress and prosper. Today, o - N
more than ever before in the past, no fraiz <217 750 fordft rargas f7ar )
?ation (;:an dsta!nd still. I(‘; has_teiitherb t% _gg TR, ragead! & ArAN FA! TEaear
orward and rise upward or it lags behin e - . ae
and sinks downward. I recommend and AET T | ¢ TR HEATRTA TeEAl
fully support these amendments as they «f ATATAT 7 oAz’ 1L | F#FEal
are meant to take us forward and upward ) — F—
towards the cherished goals set out in the A -ﬁﬂ}ﬁ T‘ EERERLERIAS
Preamble to our Constitutian. 43 @9 g1 A, T3 ATFT T FAW
#t forenardy € fr 9% T av AHL
Thank you. oo FA-f@a F1 A@EY AT |

&t 5qTH TS QTG (TH 90 ):

WA TNANTETE Gz, T AlawA weraT,  daeT & faway @
dugT frgas &1 & @ow avar g wq & wqifaz afufs af YT ATF @
Wi wadr aale § o et i dfaar g fades weaa fem
Al g fv og daw T agwdiET ar a7, 9 ¥ gAfTag =atd g, avet
HR T ma aafegaredem ) § gz A sfqizT wew g, ®Weg @ ARt

azegt & wATHAT a9t § frans
faad gorl T 9T ¥ AT, gTF
adrary; mfesat s T T o HiY
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FHAT & F05T X IT 9T Faare frar o
ST 24T ST 7 €T arar fy I 75
Fard ary 10| 33 AT TAT F Y
CIGIRE G S (Gl E (A G
& ;T T AT & qIy FUT AN §,
a3 B0 §, I g g o
HUATN FT SHIZAT 311 §, TA-T1T HT
qrEar giat #, Hag ot fra aart
1 firarar 3§17 oqy agT 7T HTAT
A # | AR G AgAA ATAL
ar M T AT I R A4 A
grar & e afem st franfaat =Y
HEATAT AT & | @A a1 & Ay 18
g fr ot 26 7, 1975 & qF Far 4m;
Fagt gaaala gy # aqaqr g for 7z
gt waf #ff FEr

arz zm § ga waast g ot
sifern aaf g€ ¥% ema & fim aam
dfaura a1, I awy @Y TA7 A3
garsy 07 g fawr og wat w40 g8
wiigaR, wfagrd awr § off #33 ¥
zw A4 a¥m g0 dinfaes ardf otz
TAT AT & AMT A IAFT AEHR
far | 7z @faara aar A aafadr
T AAT gE 4T A7 AT 7Y dHg AfAw
Farfaa T o &4t g% § at @7 £% war
T &%ar § fr ars @t @47 az=r agf
F78 £, qa-faaz ey F, ¥ w1
ufaffaes agt #7271 wa, Traeg 7
W wrifa geqq & 7 & 78 133 Y
qr 2, WEE 8, TAGT F AT A
fegrr &1

WA, TN /g & ATeqT F oA
ars ux wey SiIr W g g, ok
fa7 7 7dx  qar7 g BT e
@ | g WeATT W1 AN TGN B TA
st o fralam #1 ararg, ganrt
W ¥, gl Azl ¥ adex v a%a
AT Far =17 Fr 3

LT FE OH ogw wH w0
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awt F4y owr @ g, ;W ox
g T & 1 AT A0 HA T
g Er | dar ¥ ofr g agy femr &
fr g w4 3T aifgn, & 29y Tear
agl wvd Wign 7 a9 ¥ AN gy
angaAT Fe gar | @ FTgrr
T g FYeT A1 T anTEM A
# gqumar § f5  stwar @0 A %
wIFH MTEH I B q= 0 & wgen
ag a7g G AT W T & q IC
GOTT AT T AT vy 2P A0 | g A
% wraar 4y faex gt ma ar sifag
a7, v Frafirat urg, fadoi arma Y
gar afyT s9sw w7, 7H « AT
¥ g sfifag war1 gar? AafeF auq
woedt 41 w4 @, T T 2w gm
wgr feafa # og=ry ag wafs sard
TE fy aw FET ¥ 709 T A
g’ %, ag 2 w frar o 7 ag
dga gy wafaari & og Tgr Oar i
g% w7 g wd § e of 3§
fersrsr 3t 7 gefgpre o wraTerg grar
T F7d B sqqEAT TGT | N GO
q@ Al e WA
FI 2y ez Fgeql 1 W W@
g AT e IH fagn A sHgeqr
Far | 3% farda Ay TveAlg
AT ZT AP AT H TSA T AHIA
F gre qarfea fear o arar g1
T eragr ®, WAy, 99 9w &
WETIT 51 AT OF 2T 2% AFEFAr
Fr ofg w7ar &1 agrEer w0 q 9y
qArFT7, I A B AR FFIN
M7 oy g7a4t & vgrfs faar ad=a
1 9% faw g7 sfarre o1 arg oy
& wfrardr 7@ £

WA, @ g 7 ratar ¥ A
Hormd G0z ©i q% | RATH a'q 4
srag foar smar & s aanfast a1
7g wfawg g gar 2ifgT fx dayg
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(st ww == @A)

gFma § ofwdn &3 aam =€
2O fagmm @ ere &3 @1 3% R
F fau 3% @iwY 91; 9w g
T owanR awafas s g
Tfg Tl § gadarg g feale wafaa
7€ 4V wreamfa T Esg© oawe
T F A F A WA qr I
ARG A B T & Ay wEew
1 W, Ayt £ §0g g
fifan  wiafrm  ar g 2 <
FYE SUTT w@lw 747 Tgrar arfzo |

wrae, ga fafew d@ada sy
BT WA § ) qga § dvr § S wawy
s ot 3 & | &l ar gt a2 &g
AT W93 F &[T B FHAATF
FOT & wFar § 7 agl AWy #+w
& wag ava mif fagas o s
FLAT, TIH! AH FEAT, THHT ATAAT
H YT §; W9 gweaAr @Y gar
2 | Tad ufes afz s o A d5e
dar grar & | o fa=fosr & & s
e ¥ WA qdr ot ¥ o5y
Fear 5 w8t 141 F1 Y defea
FE & AEAWEF §, 5@t 0 fr wdt=
waEa & gra feg g Gadd
F FEHA F AGAT TG F AE )
e § o gug Y waar @l §
FYE ATICE qgt T8 AR 9T AT
& ¥ wgar 5 faam wme & qaqa
wiasl & frag agan | o9 @qarfaw
e F quia fore g fagm fafadar
Trgd’ # far &, 7g & wrroay sewfa &

Y¥AT WEEr § ¢

“The principle of parllamentary
sovereignty means peither more nor
less than this, namely, that Parlia-
ment thus defined has, under the
English Constitution, the right to
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make or unmake any law whatever;
and further that no person or body is
recognised by the law of England as
having a right to override or set aside
the legislation of Parliament."

7t feaf gard 3o #% o &Y =ifen
w1 7o faafeyr & @ dimw fordas
# forady and @y 7% &, gee fear v
g & gumar § aga &) Sfew & W%
guiadr § ) w3 feauw W§
SuTaiAE AEHFWT a9 FC UF AT
et FY TE & | TSw At 7,
FH-HETS FHAHET HY, AT
frarat & wd=fet =Y Wi g sa
famarr ST TET 8 1 QY yEreqr A7 ST @Y
2 v T w7 o e 3 fag,
oy wfie fzd & fAg agh o< s aw
g1 # ady qeam % ang frdew o
wrgar § 5 98 o5 aa sifaw faa
T TET ¢ WY GBA IART Ao AGY AT
wferar & w=ue 226 # faae afa
g Iuu a3 "igw I &1 faar o
o & A wR A ww g ooy OF
Tt HAAT & SEALY, UF FAr ATEdv
a1 S | i s tas s g
&+% ¥ o7 Tl § Iy aimd agd
adt grft WX AW AW FC 4G g o
¥ F9 =E AR TATEFTY Aqfas
dear & w1 # wff g mfad 98
it & fir 5 waral & v st
F fedi % fad wv agr gl dufsa
g o @ 8, fo¥ Wit w@ w7
wfwas gwm | ag wft Tl 47 %
wwar § | afea ga &1 ol T
T "war & W q@ won § fF ey
A1 T e aqd St A aTEar
ar g ara & sa @ fw S 98
soafas wigsor aqd 98 =W T
& ama a F¢ 0F S qw A feafe &
Ak wfus warag aar T 1
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=T, TAT WA 7gT 79 E |
7y dfaam aga At anrat @3 @A
T & AT 3w A ¥ wEAq A4 §
f& ot =& &T ag aaEr § &a
s w8 @ 1 feaar & Ml
g 31, fraa dr g gnd o o
qfiadw &2 &, gara dfam a8t §
fad & & g gror o st garaE
wfasor % go § 37 § qeeq 437
wT T8 W aganEt § fa aagms
fezgy &1 zaf@d ag am 3re adf
St 7T g% Tww w Al 7w §
& @ g HT @RAAT FIAT q008% AT
¥ &t 6T & aqmr wifgy arfs ag
Bler AT G & T WK LAY "Hiww
sraeq @ W A &1\

UF AT #7 /I W oA fgwr w7
& ot ava g FEAT | G &7
S wyiaT gl § &Y aar § v frar
TIT F IT T ATATE H HAAT Afedt
W Wl & wdr aQn ¥ gam T8y
faar w1 galaaw gark &f fafaex
@q7 g € o= ¥ ww afcfa &
ST o2 ag T FC T @R a1 A
5 #§ et ax 7 wTwT 47 A wfy
€ & 79 wul 7 95 TFW | 9
gfgam aar o1 IF AT AWIAT,

figt Y T wrar rfaa ey warar

AT WA & Jar = FAearia et
A agi AT AL | AT F I
AT 4 | g 394 % (o @ ¥ I
wargs fadas & wAaE § wafmar
FY 7T § AR IT FT AR AT AGT
wEd § AL wrAw Staar #, i fgedy
qgdt & @ ag whram sear a X
Bg T, 9T FLIT ¥ WA F qwdar
& @war & 1 wAsr 7 o fdlrer amar
war 39 %0 & goar wwar § 1 99 &
qgar W grafae &, 5T e Jqa
§ Rk fx 7= IEles fodss
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2 affm el § fofeew & fMRE
ArFatfas Tga @ wan, 5T ad-
feirar st s ey morosT <ar
TAT | IF FTET AL (FATAAT | AT
9w AT WeR W AT
wa B g wifgs @1 A #,
ST wdSY # 98 F wqAe 1 vq &
AT g (AT, qarsadt qeaias
TS FAT AR | qE AT HF g%
& 7df wozrar, afew § guaw g
AT F OF AR GAARE § AR
ArRaifa® grar Jres |

oF T AR TS | A owiEeE
Tar AT & gim wE g wfaw ¥ fad,
IaH T AT AZ A & ST 747 § 4T TAR
Huadrgd g | fafadanr w17 fad sudd,
St g% 99T §, IW A & W wgAfa
F T & qrdang a7 g =T
ferq far war &\ 7 wex agl wr wav
g st 7Y g =fgy ar 1 Fedr ww
‘T TR T AGAR TG § qR
‘e fmy’ v ‘Taamne’ dfww a8 3q W
T F¢ fzar mar 1 34 TR e T
FTAT WA gGAHT A Far § qfwA
Tgt wqAR dverA g T § | g
THX {OAIX azq & fad =t wex
sarr AT ST WfEe 48 s Iasq
¥ wawx &, ad o, FfEw ard o
WRAT QY FIA F HI9T H 41 GH FT
fear war &) ag w1d FEzar 4T
FAAT §, WiET 9@ FT wew: AR
adf war AT § A, €T 10 ®
‘eataor’ &Y <ar wr sgwear w1 TEE,
faar &\ ag AEr AT AR IAFTE |

DR. V, A, SEYID MUHAMMAD:
Similar suggestions have also come,
So, you can give your suggestions
and we will examine the entire thing.

s R @t A Far o
T AT ATATAE | & IR g7 Fvad
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3 faa w2 s 3w | T I wgAr
grr ey Wi Gar g Tifgy o o
T e § AT WL A qAE o §
FAFT qANT AT ARG |

g weEl ¥ am, AR, & @
fardre T FAd T FL T ATH 4T
AT E |

SHRI HARISINH BHAGUBAVA
MAHIDA (Gujarat): Sir, I rise to support
this Constitution (Amendment) Bill.
Many honourable Members have
extensively spoken before me on the need
and necessity for these Constitutional
amendments which are before this august
House. I do not wish to discuss all the
points on the subject. Still I have chosen
to speak on the subject for the sim-pie
reason that I cannot control my feeling of
happiness and satisfaction over a matter
which was long overdue and which has at
least become a reality.

Sir, the Constitution of a nation is the
amalgam of its historical experiences and
its aspirations for the future. So, the
Constitution of a deve. loping nation in
particular cannot have any basic structure
which is permanent and immutable. It
has only one basic objective: The maxi-
mum good of the maximum number of
the people. What constitutes the
maximum good and what means are
necessary to achieve the same are
questions which have invariably been
solved by the seat of political power. So,
Constitutions are not static. Regarding
our own Constitution, in view of the
above facts, what Shri Jawa-harlal Nehru
said is very interesting and is worth
recalling. He said:

"A free India will see the bursting
forth of the energy of a mighty nation.
What it will do and what it will not, I
do not know. But it will not consent to
be bound down
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by anythng. Some people imagine that
what we do now is something that is not
to be touched for ten years or twenty
years. I would like the House to
consider that we are in the midst of
revolutionary changes, 'revolutionary' in
every sense of the word, because when
the spirit of a nation breaks its bunds, it
functions in peculiar ways and it should
function in strange ways."

Sir, the very important part comes now.
He says further:

"It may be that the Constitution which
this House may frame may not satisfy
the free India. But this - ( House cannot
bind down the next generation or the
people who will duly succeed in this
task."

With far-sighted wisdom, Shri Jawa-
harlal Nehru said these things and he
also said that the Constitutions are made
for the people and not the other way
round and that democracy is not a rigid
and immutable concept.

Sir, it is our misfortune that political
battles involving these questions are
shifted to the jurisdiction of the judiciary
by the political parties. Not only that,
Sir. Some political parties, ~ because
they were unable to accede to power by
democratic means, were led to other
unconstitutional or extra-constitutional
challenges. I am sure, Sir, the proposed
amendments will successfully face those
challenges.

Sir, the Preamble of the Constitution is
the key to it. The Preamble seeks
"sovereign democratic republic of India"
as  Socialist Secular  Democratic
Republic. The Preamble is the
embodiment of the people's aspirations
and their values. Even when the
Constitution was originally framed, the
description of India as "sovereign
democratic republic" and it was A.
inadequate. The Preamble declared the
resolve of the people to secure to its
citizens, among other things, "equality of
status and opportunity".
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Sir, if you go through Articles 26 and 39,
you will be able to see that the basic tenets of
"Socialism and the secular" character of the
Indian Republic were inherent in the
various provisions of the Constitution. The
proposed addition of the words "Socialist"
and  "Secular" fills the omission in the
Preamble. Sir, the imperative need and
necessity to amend the Preamble is very
obvious. We have been witnessed to the
struggle through which we had to  pass and
are still passing for the betterment of the lives
of the teeming millions of this country. We
are also conscious e¢of the difficulties and
hurdles which have come in the way of
bringing socialism in this country.  Sir, natu-
ral and historical hazards have always been
there, but unfortunately many of them have
been on account of the behaviours of  our
own mankind. Mahatma Gandhi, Father of
the Nation, wanted Swaraj for the poorest of
the poor.  His spiritual  heir, Pt. Jawaharlal
Nehru, the great architect of modern India
struggled  for his whole life to translate

that dream into reality. Policies were
framed, laws were enacted and all-out efforts
to implement them were made

throughout the period after Independence.
But, speaking frankly and honestly, we
have to admit that our ©wn party, the
Congress, had in its fold certain elements so
conservative and right reactionaries, that many
a time they had tried to beg down the
progressive measures envisaged under the
leadership of Jawaharlal Nehru.

At a time when not only the opposition
parties were out to under the good work done
but even the constitutional provisions were
used to throttle the spirit of progress in this
country, some serious-minded people thought
that Jawaharlalji must become firm and
ruthless in clearing out those elements from
the Congress party itself which had been
obstructing the progressive policies so badly
needed by the country. I recall one statement
made in this behalf by one of the greatest
thinker, of this age.

377 RS—4
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Lord Burtrand Russel, who, while writing
about Nehruji immediately after his death in
1964, said:

"Looking back I agree with those who say
Nehru made a mistake in not dividing the
Congress party into its socialist and
non-socialist components by retaining
Congress as his political vehicle. After the
struggle for independence had been won,
Nehru was hampered by the Power of the
right wing which increasingly came to
dominate the Congress party. This
domination was only held in check by his
own leadership and command over the
population of India. The price,
however, of having to reconcile the powerful
economic forces which Congress
comprised with his hopes for democratic
socialism was titie emasculation of the latter

programme. India has a slow growth rate
and remains stricken with poverty and
disease. Nehru's own efforts to alter this

would have succeeded more had his
party  been forth-rightly socialist, with an
opposition in Parliament representing the
very forces which now  dominate Con-
gress. It came to be that these forces sought
to imprison Nehru even where his
policy of  nonalignment was concerned,
and no small part of Nehru's reluctance to
negotiate with the Chinese was owing
to his knowledge that the right wing of the
Congress prevented him from doing so.
Nehru  himself came to realise this, and
perhaps the greatest tragedy of his death—
caused in no small part because he  carried
the burden of India's development on his
shoulders—was that he was only now
taking forthright steps about his right
wing..."

Sir, the people of India now congratulate
wholehearted” our Prime Minister, Shrimati
Indira Gandhi, for completing the task
undertaken by ier illustrious father. She has
been iuccessful in bringing about a new
itmosphere where in not only the bearing out
of the rightist forces
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from the Congress has been achieved,
which can be seen by a look to the
opposition benches, but when the people
of India themselves demand and want to
amend basically the Constitution in such
a way as to facilitate the smooth
implementation of the progressive
measures and at subserving the common
good. Who are we to go against the
desires of the people? Time has come to
tap the tremendous strength, vitality,
patriotism and brotherhood to make India
powerful and great. May Almighty God
give us and our worthy Prime Minister
that strength and courage required to face
those elements or political parties who
are unable to accede to power through
democratic means and have decided to
offer ~ unconstitutional or  extra-
constitutional challenges. Sir, I again
support the Bill whole-hearted-1v.

gt MT aTw Tt 3 miwE
(397 w3m) : wTAdm SEmATTA
TETRT, T 7ER T ATAAT JAT AT FRAT
afy et St ¥ =9 F gwfrs
g7 Afpge #mas f@aas o7 7=
gamar | §zm e w = a9 &
AZ7 & TRA AT | RF I AT ¥
FIET §D TEN FEAT S WAF T FEw
T TS FYTET FF TF TAT & | AW
qTET § A A FEAT 4F 7% F7 AV E
#T AFAR 57 gwe wfaw FEe
HAT ST F wwd fFErT I oaEm E oA
agn AwEA & g W@ E1 8
waear § fwoog s w7z @ fem
% wE T W 2 | T F wye fgurw
fgo UFo 39T & =% W[ A1 TET 97
Fg 7 ME FIAT AGATE —

"He that care not reason is &
slave. He that cannot reason is a
fool, He that will not reason is a.
bigot."

uF WX WANE e w5 R oA
Y g W gET £ A7 ST 36® fAu

[RAJYA SABHA 1

Amdt.) Bill, 1976 100

# afgw fer s wear & fF
ITH T A F | wEw A FAIL
TUTHIT AT FT O TET AT F )
T A HFsm g eI
TIARZ T ATH T A ATAT T AT
FIAGEART FT Fawl OF TlAar
a7 5% ¥ | AT =i g 0nr 3w
T & B a9dsEe # a6 F W ey
FT A W OWATHRT HIT 2 | IR
My sEIMFT e F T a
wam # w47 wre & R 7 A o3m A
7w AAEERT F3 40 F A9ET§
fF 7z wHFeREg w5 07 w60 30
AT W § 6 g2 gEw § eI /17
fr=e FHT-F9T 9T 73R4 W § AR
qror MT A =T A SHI AR A
FZAR TEA0 AR | FT AW W (730
T7AT £ a1 39 fari & garfas At w7
T |7 AT AT g | T Aw q
Fifezzgan & o qHeEigs §10 @A |
39 4% 5 7 v oA ©ouw e
wiedes AR & 57 (G #1557 0
arE @A TEar §, (R 3EE 5y
1862 ® T% Hifzw &1 937 F4 3T
Tl A —

“The actual constitution of a coun-
try hag its existence only in the
actual condition of forece Wwhich
exists in the country: hence political
institutions have wvalue and perma-
nence only when they accurately
express those conditions of force
which exist in praclice within a
society.”

54 Fifeezgmm wfmam a8 #31 @
[FAT § TN T971 % (GHRT HIATT 73T
Tl AT § ) 37 Fifezwm dfam
TEL FET AOFFAT AT Fmal v o
& qTfaw aEAar 7@ @A § | qa §
Tal, & wirgazy wré wf o o o
TE o mr % feAT Fw 4 g e
FE T AT TG ® TIAH T 4TS

- |
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A gfear  "@@A 9 gar  FAT
ar =T wAr AT a7 gEr ar fw
g ami Wifzd om &1 dEm # g
FLAL 41 FF10F AL FamAt #1948 fa=rz
qr = fifFzea e % aeg-ng
A fewred dF FAoafgg o g
faaf=a & F 7zt 07 =0 yEATHET Fi
©F Araz uAlEfaas ww FeE
F1 fsrt AT Smar § A1 I9d J
573 9155 981 97 IFE FiAl FEA1 3 —

"It was at one time recognised that
without social efficiency no permanent
progress in the other fields of activity
was possible, that owing to the
mischief wrought by the evil customs,
Hindu Society was not in a state of
efficiency and that ceaseless efforts
must be made to eradicate these evils.
It was due to the recognition of this
fact that the birth of the National
Congress was accompanied by the
foundation of the Social Conference.
While the Congress was concerned
with defining the weak points in the
political organisation of the country,
the Social Conference was engaged in
removing the weak points in the social
organisation of the Hindu Society. For
some time the Congress and the
Conference worked as two wings of
one common activity and they held
their annual sessions in the same
pandal. But soon the two wings
developed into two parties, a Political
Reform Party and a Social Reform
Party) between whom there raged a
fierce controversy. The Political
Reform Party supported the National
Congress and the Social Reform Party
supported the Social Conference. The
two bodies thus became two hostile
camps. The point at issue was whether
social reform should precede political
reform. For a decade the forces were
evenly balanced and the battle was
fought without victory to either side. It
was however evident that the fortunes
of the
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Social Conference were ebbing fast.
The gentlemen who presided over the
sessions of the social Conference
lamented that the majority of the
educated Hindus were for political
advancement and indifferent to social
reform and that while the number of
those who attended the Congress was
very large and the number who did not
attend but who sympathised with it
even larger, the number of those who
attended the Social Conference was
very much smaller. This indifference,
this thinning of its ranks was soon
followed by active hostility from the
politicians... Thus in course of time the
party in favour of political reform won
and the Social Conference vanished
and was forgotten."

% 77 qga"’r I AE [AT T
Yrryaar A 3 1 oF 43 § ArEA
e, Ao foereae | §5 i as

TN H WE g Z1 oy | BE AT

fua Thy 4 T @ a1 MWiE
Ay g fwnt Y wwg Tl
frarl Ty & 1 [avt 3z e
wrordy fas & A gamer Far g ¢
arandy famy % 3w g e #9T
ATEATIE | FAY {ET AV 9T Fwy IH
AYug A%ET T 9T § 3w AT
ger fasd | foas qre oF g 40
ga % oam Y 7 g o0, A 73
gt wg, = fas F1 owd oSy wda
JIET 9T FE TN w0 OFE @ I
gad fEft g #1  giwadT S
gon | Hqzaragar g i I Al o
gAY a13T HIY, TINA AYET TS
®IATE T S fzar 1w 2w A
1T FFA BT qT |EEAI A
& wrEEr modr wikg w1 frodf
G AT 9T OF Wd & AT ar &
g % M3 gk 7 Ta ogg Adl
fe fedt ag & ar efrow g3 &
Ffew |a Swg GWr Aar 9r 4 ;T B
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[ ca® a7 Tl IF AT
usgr a1g WA ¢ fF T 9
FIE A1 ST A ZAC AT AITT A
wegeg A FE FATL AT AT E |
ard & ag & g fF o=
gfagy wiedt A1 7 A1 TP frar § A
A1 Ag FL W owATT T omET

gard ¥ wifgw R ¥ oArd ®
qma T A A1 32 AATET AAAT
a1 Er Z. Igg fRU IRET A9 ERAT

gam # fag gaz <30t WF 93qY
a1 91T ag wggs frar & | & ofed
ATET AT AT # IF F FEL
TifFTigeT a1, arx I AEET F
THT F | 9T 91z T AT ATl
0l Aty £ aFA o7 7T AT
& a3 fza g az ara #5577 § (v o
A3AA[ g A FhEwr wrdT A ArwT FAR
FrATHE F Tgq 97 (FAr 939
faffezs Fadf £ FagsEm vz
Tz w7 3417 frar 2 | faas M7
ITF0 AT FAM B UAANT R IAIR
¥ fraft @it &7 747 wIF AT F
am & fagr s@m oo 3IAr Ad
aairAr @y, faa &0 059 5 a0 67
adf, ar frdr & frArzAM® Agi ar
4 dr7 FT ATE AT AT ST
q dgsAr 41 A & ArFT FFAA
& T T AT § qUT AAEA EA
T fqas & 7z arm § PR aam
qATA, ALUT, FAIX AN Z, ITT AT &
FAAT for+ & A9 TFqq AT {397
FrEz 337 FrE A AT § 379 &9
TEAA FY BIAIN TAT F FL AT
At T e &t oA
o€ 2| I4FT F AT W OF FAT
qqezx fear maragr | arfs w1 d7t 7k
qE-HaTR  F AT fra A% |
axr FXAr TEq g7 Ay g adE
FIA0 AT G 4T | T W TAZ
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¥ qF AqAT FOIRL AT AT ITE
FIO0 ALTT FT AT FTAL FT 247 A
ST | IART TBT qrarlFF q77 JM,
qifa¥ =@ 37, T2 IFATZ 41, AL
gar it gar

' gIg AEAIHA | AT 7GR
a7t fegwg gume qma AT &
AT TET & | ST T ATa-TAT Fraw
%1 Fadaver am & $7 @ & 795
4% OF A9 q7% F(faama A 13
agl 123 0¥ qwra & wegw mfas WL
FANTT Fisl Iqa g1, Aifes gl
g T WA ZHT W1 AAAD F I RI
FA7 qE0 & | afewF €T § IAT 459
g&7 g, faw g7 & 5 7 w79 w=ar
T T § —-ATT qETT E-—w=WT
ag7 @i, fefoz fefe gadr & =
7 A7 TR ¥ 33 AW sTEd
Efrqmed aw Fawaifas ofeia
ZraqifT AT w=F gmT R 2 AW
Atat & urdl F werT waT 0 2d
g zarTagel 9% fefasa g qrdr
F2T T AT E F10F AL A 197 OF I
w A § A gqanT a8 aF (TE
7 freir goz agg w5 § 1 9z gafAd
z F% gaty gars ¥ Awa? 2% a1 all
g1 OF FTREAKIA A, GFAw
& F 571 g W7 gl q7 alF
FITT a1 & wgle § gwar g |
IF AMTET 71 FKE GuaF Frar g
g a1 740 gaw g3 fod dvarar
A aYgav T 2 97 g1 AR LT
q AT @G, 5T TeH 1T IHAI AN -
WIGE, STRTAIE FET Agl 2 arar
TR STQUAZ T wCT E AT
FIAT G F9@71 §, a1 qfows & oo
TS, F1 AT , AL SWEGT
qzAar 31 0% F am garfes egm 2

For the development of one's per-
sonality a man needs a certain am-

U
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ount of leisure which these classes
lack,

A1 wUETHEE TEEIET B ST § gAIR
AT F WA | AAC A5 agarE) agl
&1 X7 2T WY 9% 7 gwT 20-gAY
ST T FATRYE ¥ & (5T Fr
festi § o7 far—-Sigesl frat
Fomwo, fFat TFoFToTRe § IgEY
ROTFTA F I HIOATAZIBT | AT AT |
FEF AT D1 BT WHT U F 2wt
730 £ 2157 qA gY | wAtema wr
T, 9T 8T VR & 7 W sy
wiz qfam 29 FAT F wEy §
TN AT TTAZE | W (T F wHaALd
w1 I ® At A1 3l A
RATAET | °AZ EATY W
frarm £ 1 fmE § fraw ¥mT
Tiaatae g, feag Afwed g
who have gone and seen the distri-
bution of land to the landless with
their own eves.

T AT wiwT sRAF feedtagma
Faar g ¢ fait a7 5gf areT ad&l
FT WZZ F7 AT WAT TIF AT RIOW R
g A1 AT wET FHEEi § 1 "
a7 & Aawdr g aidy w1, fv o
§ F7 39% g% 7 ;A ar 3 fa
2.3 W TwHT q39 BIAT GFAI,
UF qeHl ATy g4, CEad qaEdr
grr

TifeaTiz OF qrEa arsl g A
H AT 77 7% F7A7 AT e Z-qife-
TIHE 5T ATHIT C ATHLA 9137 | T2 13-
Wdr waar T grg § Z ) wAAT AwweEy
gg afga  aftg o9q Al #1 qfe-
gz § Qa1 g ;e ot w1 afy-
FIL & ATCEIZLA FITZ9 7T TO57 g7
&7 § 1% a3 93 §EA LA T Wi
e AR T FT & =3z rfane
# | Tralizs fefams &1 wrw w=w
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o1 fzar war € #9F S99 A 90 055
wAY gt frT § w9 & FwE 54T
% fa, 377 Frez7 & foq aga
qr amfaar w37 F57 81 TrgfEEe
fafauea 71 7ae3 gz & fF woordzs
TIERA § AT75ATZ Fa%1 20 a0 H
T avg & T AR 1% fad gw wwe
RIGT & S0 WF % wEG HIRIAT
o AEg 2, EAW F@r T vyl fw
TR w1 IFw A, welt T oA g
T | AR FEAE, qNge F 6
THHIGE TET |- TE AT RATHAT T 0%,
Iz A1 TATHAT T TTM &1 F129T 20
FUST A1 FATRET 3 [aFT WQ
FYAT &, WAl 9z WE ) g% & v A
4 gw@ weaT Aw wv faar g

(Time bell rings).

gfar ¥ BE-8E TR 7 AT AT AR
FATE? ‘g ATE | @F FOAT FATE,
grard gt 2aw g oHwA e
widy foamt g9 & #0 ¥ &g @ea
TE T qrAT 1 JYE ST THIFA! /AT
&Y € | AT AT IS A a7 (F,
AT AT FAA AG N, FT T HIA
aidt F fa7 7 =T @, |y oar
gfawr ot & fasw &t 7gr nqr? F
THIT g0 A HE § wgl @ awa gl
QF AT FT A WL R AIEE
frarza

IqEATTy (=) AE AT )
15 famz g1 9@

st AW TOw 3% Wiad:
gw fasz @ & Fvem s TR

¥gq  wifad  FEA WA Al
 #r gor giEalte gmar

ghasr @t s & fv @y waw
They should not be allowed to become
cne privileged class or a few privi-
leged classes, Members of the sche-
duled castes should also be taken in
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(A1 e L aw 5ha 3% 7]
the High Courts and the Supreme
Courts, ¥ 25 @I & ArF q%T T F2H
woar ar vz g & frar ¥ faa fr
TToMo TFIFeTro 7 § | F ATHFAL
T¥za FeAr A1 §, qiwA Orer A 7
caArg ALl A AT w7 A1 & 1 Frah
ST TR 7 T AL FTAT ) AP
dr A g ez d AT qe Tro | AT
zav ez § A% fefegee AR Ao
i q 1A g, wifeg &, afgw 39
i1 grg ®Zg § wq F7 AET AEl
Fraqr o fafyqes aads * 5q#
azi 43 # 7 FALA FT T Al AT
R grE AL AR g1 gAfEa & 9Aw
ZTEATET FEa fF § 39 1R T q9A
AT A I HFT T AAE F1OAT
S AT IT0 ZA1TT qT T AT BoAAT
gro AT Ty WomeT w1 QO
ret & war we A7 a0 g

SHRI KALI MUKHERJEE (West
Bengal); Sir, I will not quote any
scriptures. But I will just express my
feelings and opinions °n  these
amendments which are massive in
character. Parliament  has  never
considered such massive amendments. I
do not know about the other countries of
the world. As I said, I am not going to
quote anything.

This Bill consists of 59 clauses. These
amendments have brought out the most
important issues which are being debated
for the last 20 or 25 years since the
Constitution was taken as the main
scripture of our social political system.
One is, Parliament should be accepted as
the supreme body. This has been spelt
out very clearly in this Bill which is the
most  creditable  part of  these
amendments. One of my friends has
quoted Shri Om Mehta that one should
be proud for this. It is a proud privilege
to be associated with the passing of this
amendment Bill in this House. Iam
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very glad that I have the privilege and the
opportunity to make it clear according to
this amendment that Parliament is the
supreme body. Then, secondly, a new
Chapter on Fundamental Duties has been
included, about which, possibly, no
thought was given before. The experience
of these 25 years has given us this know-
ledge that duties, along with the rights,
should also be there in the Constitution.
Thirdly, Directive Principles have been
given precedence over Fundamental
Rights. The Preamble has also been
amended, changing the definition of the
country from SDR to SSSDR. This
change which has been brought about in
the Preamble will justify the other
amendments in the Constitution. The
change is from a 'Sovereign Democratic
Republic' to a 'Sovereign Socialist
Secular Democratic Republic of India.'
These are the four salient points which
will make any progressive man and any
democrat in the country to accept these
amendments in all sincerity. As I
mentioned before, I deem it a privilege to
be associated with the passing of this
measure.

Now, Sir, I would like to draw your
attention and the attention of the
Government to certain shadows which
are there in this Bill and which need to be
enlightened. One is, whom are we going
to serve? The people. People means
what? Everybody comes within the
purview of the term 'people’. Certainly,
we have to identify the people we are
going to be serve. We should analyse this
term economically. Let us divide them
and identify them. Income-tax payees in
the country constitute 5 per cent
approximately. The number employed in
organised industries and  service
institutions, whether public or private
institutions, comes to 20 million
approximately. This constitutes 3.3 per
cent of the total population. Then, Sir, if
you go to each village you get 10 to 12
persons as the rich peasants. Taking all
together, it is estimated that 1 per cent of
the peasants can be regarded ag  the
rich
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peasants. They are affluent. They are
excluded from all types of taxes
agricultural taxes etc. That is why I have
taken them separately. Taking all of them
together, I find it is 4.8 per cent or
broadly 5 per cent of the population who
can be taken eas upper section of the
social strata, who either get the maximum
living conditions or affluence, or the
minimum taking the working class also
into consideration. The working class in
my country is a privileged class in the
sense, as the Prime Minister has rightly
said, as against an unemployed, the
employed is a privileged class. Jn that
sense, he is relatively privileged as
compared to the unemployed. Therefore,
Sir, there is 95 per cent of -the population
who are not gainfully -employed or who
are not certain to £et a job. If you take
them population-wise, 5 per cent of the
population means 25 per cent of the man-
power, i.e., who get some amount of food
and other things including the -affluents.
That is because of 5 men constitute a
iamily by and large in eour country.
Therefore, when you say five per cent, it
means 25 per cent. That means over 75
per cent of our people are below
minimum or subsistence level or below,
what we call, the poverty line. Therefore,
the Constitution which is an instrument
for socio-economic revolution shall have
to function for those persons, this 75 per
cent of the population, who are not given
an assurance of a job or certainty of a
meal, neither of these. And in this
Constitution, if it has to work for them,
there should be 'Right to Work' in the
Chapter on 'Fundamental Rights'. In the
Fundamental Rights you must provide ior
'Right to Work'. It is true you cannot
provide them with work now but the
Constitution is meant for generations.
Unless it is laid down in the Fundamental
Rights, nobody would think of it. It
should be brought in the Directive
Principles as well. It should be given
superior position so that the people, the
huge unemployed in the rural sector, who
have no opportunity in life, who are dying
one eafter the other, could find some -
work.

[.8 NOV.

1976]  Amdt)Bill, 1976 110

The other day, one of my friends rightly
said that they are dying one after the
other. When the Prime Minister has taken
upon herself to fight against the vested
interest—she has been fighting, she has
shown her element since 1969 when she
fought against such a terrific opposition
and reaction inside the Congress and out-
side the Congress—I believe this pro-
vision must be there in the Fundamental
Rights.

Then, Sir, I would like to say that
in the Fundamental Rights Chapter
we have got the Right to Property.
This is not in consistent with the ob
jectives of the Forty-fourth Amend
ment Bill. This wording should not
be there. 'Right to property’'
should not be there. It should be curbed
or abolished. It should be rewarded to
bring it in conformity with the objectives
of the Forty-fourth Amendment Bill. I
must be short in speech because my time
is, I believe, limited, I do not want that
you go on ringing the bell, forcing me to
sit down.

Sir, since 1951 you have been bringing
constitutional amendments. Soon after
the Constitution -was passed, Panditji
brought an amendment in 1951. It is a
fact of life that change is a must. And
there shall be changes in the
Constitution, one after another. You have
brought in 44 constitutional amendments
during 25 years of the existence of the
Constitution—on an average, two
amendments in a year. This one is such a
massive one that one feels it will cover
for a few years but that is not the case. In
the speeches delivered by our Law Min-
ister, he has said that more will come. If
that be the case, I have a constructive
suggestion for the consideration of the
Minister and Government.

You are maintaining us, the Members
of Parliament, throughout the year. In the
Lok Sabha already you have given them
two years more—one year by
Constitution and another for the
consolidation of the gains of the
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done that, why don't you give a fresh look at
the Constitution as a whole? What are you
doing? You are bringing cut-pieces to provide
protective clothes to the people as against the
vested interests. You are bringing cut-pieces,
changing the cotton piece here and putting silk
there, changing one piece and putting wool
there, changing this part and putting khadi
there and so on. You are bringing in cut-pieces
and sewing them to patches. It will be
inconsistent. Whatever pieces you are getting,
you are bringing and sewing them alongwith
others. Ultimately all our inconsistencies are
coming out and one after another you are going
in for amendments, amendment after
amendment. Now, both the Houses of
Parliament are competent enough to have a
look at the amendments and all these things.
Let both the Houses of Parliament meet
together during the period that we do rot sit for
legislative purposes—say, the 'entire period of
the next inter-session—and let them discuss
this Constitution thoroughly and make it a
consistent one alongwith this 44th amendment.
Because, there will be a number of anomalies
after this 44th Amendment Bill is passed. They
are bound to come and this Parliament is
absolutely competent to set them right. I am
seriously opposed to those who are talking of a
Constituent Assembly because this
Parliament— both the Lok Sabha and the
Rajya Sabha—having come out of the will of
the people who have 'elected both the Houses
directly and indirectly, is competent to do it.
Having got a majority of three-fourths, the
Congress Party has taken the responsibility of
bringing the country to a free status. It is the
Congress Party which brought freedom and it
is the Congress Party which brought the first
constitution. The Congress Party is for the
freedom and progress of the country and the
Congress Party has taken the responsibility of
constituting the Constitution in a manner that
becomes fully consistent with what-
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ever amendments that have
3 P.M. been passed. Whatever line

we are going to take, they
are to go along the path to prograess. That is
why I suggest such a type of thing. Let the
Government think of it. During the next inter-
session period why not we sit down and give a
de novo, fresh look at the entire Constitution
and bring about changes wherever changes are
required and make it reflect the will, desire
and aspirations of the people of the country?

Thank you very much.

DR. RAJAT KUMAR CHAKRA-BARTI
(West Bengal): Sir, I rise t» support this Bill.

Many Members of this HouSe have already
used the words "static" and "dynamic". Fifty
years ago, nobody could think of sending
anything to the moon, much less to Mars
which is farther away. So, the life is changing.
Living means dynamic and static means dead.
So nothing~can be static in this world,;
changes are bound to come. Now, how do you
propose those changes? We do not want to
throw an atom bomb and change the whole
thing overnight. If one builda a house, after 10
years or so he has to make certain changes
inside because of certain factors; he does not
demolish the whole house, yet he does bring
about certain changes in it. As Mr. Mukherjee
rightly pointed ouf, we are in the process of
changing the minor things, bringing
amendments after amendments, but the time
has also come when we should have a
thorough look into the whole Constitution and
both the Houses of Parliament may sit together
during the inter-session period to go through
this process in the coming year and a half or
two.

Sir, I will just mention two items in the
whole Bill. In article 226, I expected some
changes, some substantial changes, regarding
the land, right to prop'erty. Sir, what we have
found is that there are thousands of acres of I
land lying in many places; for exam-|  pie in
West Bengal, in 24-Parganas,
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here are thousands of acres of land lying there,
a part of it vesting in triec Government, and a
part of it being held by benamis, and so on.
Now, what the people are doing is that they
are simply going to the courts which are
putting injunctions and some such cases are
continuing for years together, so that the
actual tillers, the tillers of the land who have
been tilling lor 15-20 years, are not getting
any benefit because the cases are pending in
the courts. Just to emphasise this point, I
would like to quote from today's Times of
India. There are two photographs. Under the
first photograph, it is stated; Mr. Hard-wari
Lai, a Harijan of Dhansa village, holds up the
land deed issued to him on July 20, 1970, by
the Delhi Administration. "We are left only
with the deed paper", he says. "The land has
been snatched away from us." Under the
second photograph) it is stated: "Mr. Ram
Kishan, 60-year old freedom fighter of
Dhansa village, was beaten up several times
by the police in the '40s for protecting
Congress leaders who came to address
meetings there and unfurl the Tricolour. To-
day he is a landless Harijan earning his living
by selling cups of tea." Sir. the reason why I
say all this is that these are not just two
examples, there are tousands of acres of land
everywhere in the country and there is no way
for the Government to take care of this land,
to take away this land and properly distribute
it amongst the landless labourers because
those people have got the court injunctions
and the cases have been going on for years
together. I find no provision for this in article
226 as put forth in the Forty-fourth
Amendment. So my earnest request to the
honourable law Minister is to look into this
point and do something about it.

Now, I take up article 312. Now, I find
here, as my predecessor has said, that
because of the bureaucracy, proper
implementation of the 20-point programme is
not possible: it
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is not being done in many places... Sir,
I am pleading for the abolition of sub-clause
(2) ofarticle 312. Sir, why should there be
sub-clause (2)? Article 312 is enough.
Article 312

says: " ------ Parliament may by law
provide for the creation of one or
more all-India  services common to
the Union and the States, and, sub
ject to the other provisions of this
Chapter, regulate the recruitment,
and the conditions of service of per
sons appointed, to any such service."
Sir,, this is enough. Now, why are we
putting in the amendment after the
"All-India services", "(the all-India
judicial  service)"? In sub-clause (2)
we find there is Indian Administra
tive Service and the Indian Police
Service. And, as you know, Sir, all
these  Services—whether it is  the
All-India  Educational Service or the
Indian Forest Service or the Indian
Police Service, or the one which we

are  creating, the Indian  Judicial
Service,—are all inferior to the
Indian Administrative Service.

Though we are saying that those are
all-India Services, they are not equal
in status, equal in parity; they do
not become Secretaries or Joint Sec
retaries in the Ministries; they do
not have the final decision-making
power. 1 may remind the House
that for the last 20 years the best
brains of this country go in for the
professional courses, for the engineer
ing, medical and science courses. And
xvho goes in for the humanities or
the arts? The average students. And
there is a competitive examination by
the UPSC for these people for the
highest services of the land. The
UPSC picks up these boys at the age
of 22 or 23.. give them training at the
Administrative Staff College,
Mussoorie. They live there in an ivory tower.
They are given training for two years. They
lose all contact with the masses. After two
years of training, they become masters of all
subjects. Is this the way to train them? Is this
the way to train them to implement the
programmes which the Prime Minister has in
her 20-point programme out lined? How can
you expect the people coming
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sout of this training to be able to do the
work? Can you expect them to have the
necessary technical and professional
skill required?

Regarding technical and professional
skill, T will give you one example.
There is the Krishna Ceramic and
Glass Factory at Jadavpur, Calcutta. Its
management has been taken over by the
Government; finance has been taken
care of by the West Bengal State
Government. But who are on the
Board of Directors? There are five
people on the Board of Directors of this
factory—two retired IAS, two existing
IAS and one, an outsider. These five
people constitute the Board of Directors
of this factory. Can you imagine a glass
factory to be run by these people.
There are eminent people qualified.
There is Dr. Sharma in the Central
Glass and Ceramic Research Institute
just a mile away from the factory.
There are eminent people in  the
Durgapur Glass Factory. Can't you
pick up these people and put them up
there.  There are sick and closed mills
in our country. What are we doing?
We are sending deputationists.
These  people come from the general
services. What I say is this—there
should be an All India Service. That is
all right.  But the procedure for
recruitment for that should be
completely changed. I will give my
suggestion for the consideration of
this House and of the concerned
Ministry. Recruitment to the All
India Services must be from all the State
cadres and from the Central
Services. In all the States there are
Class I and Class II officers who are
experienced and who are professional
people; there are the generalists and
there are also lawyers. Similarly, in the
Central Services also there are Class I
and Class II people-professional and
technical people like lawyers and
doctors.  There are also the generalists.
Now, why don't you pick these people
up—even from outside—people having
five years' experience in any field.
Why don't you pick them up and
recruit them through the UPSC.  Say
that such a person
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must have five or ten years' experi
ence. After recruiting them
through the UPSC, put them in the
Administrative  Staff College They
will learn there. Once they come
into the All India Services,, then there
will be no difficulty in placing them
according to their qualification and
proficiency; there will be no difficulty
in putting them in the professional
fie'.ds, in irrigation or in the PWD
or in family planning or in the Law
Ministry. In the Judcial Service, we
have already prescribed the minimum
qualification for entering into the
service with the rank of the district
judge or something like that. Why
can't you do it here also? With the
required qualification, they can come
into the services straightaway and
they can be given training.

My wholehearted  reuqest to the
Minister is that article 312(2) should be
completely abolished; article 312(1)
should be there and the mode of
recruitment should be completely
changed. People must be recruited
either from outside or from the State and
Central Services, from amongst Class I
and Class II people,, through the UPSC.
If they have the proper merit and
experience, then they should be
given further training for one year and
after that th?y must * come into
the All India Service as a cadre.
Then truly it can be an A1H India

Service, not when it is done
piecemeal like the IAS, the
IPS, US and ) on. Sir,

this thing should be looked inta
thoroughly and some thing must be
done about it. Otherwise, you see,
every day or mostly every session, we
hear so much about the brain-drain from
the country. Let me put this question
before this august House. Why should
not there be brain-drain? Suppose I am a
good boy and I stood first in the Higher
Secondary examination and then I opted
for Engineering. After studing for five
years, what will .~* I become? 1 will
become an Assistant Engineer. And
where will my career end? I will end as an
Assistant Engineer drawing a salary of
Rs. 1475 because there is no opportunity
in the



117 Constitution (44th

State services. Very few people from among
the Assistant Engineers become Executive
Engineers, and very few irom among the
Executive Engineers become  Superintending
Engineers. What can I do? There is no option
for ine, there is no choice for me- That is why
the best brains of our country, scientists,
engineers, doctors and other .professional
people, want to migrate .to different
countries. There is no such treatment there
in those countries. There you are rewarded
for your work, you are given jobs ac-
cording to your merit, according .to
your  proficiency. Here itis not like
that. Here professional people cannot take
any decision. I may become the Chief
Engineer in the State but I cannot take any
decision. "What can I do? I can simply draw up
a project. And who will sanction the project?
The project will be sanctioned by a generalist
who is sitting at the top at the General level, an
IAS man. And what do these people
know?  They will try to gather opinion from
three or four persons and then try to give their
own opinion. And afterwards what will
happen? If there is any fault in the plant or in
the industry, then the whole blame "will go
to the engineers and not to the [As officers.
For instance, in the Drugapur Steel Plant, it is
not the decision of the engineers, the engi-
neers, did not say that the capacity of the plant
was 1-6 million tonnes. Who purchased this
equipment? Who went abroad to negotiate the
purchase  of this equipment? Naturally the
engineers did not go abroad for negotiating the
purchase of the equipment. It is the IAs people
who went abroad, inspected the machines and
purchased them. Now you know, after the en-
quiry, the committee of investigation said that
its capacity cannot be 1.6 million tonnes and
it can be only 1.2 million tonnes. And even
that, it cannot produce because some of the
components are completely junk. They have
sold to us second-hand  things. This type of
thing can never occur if we have the right
people in the right place.
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So, lastly—I will finish; I have taken
enough time—I again commend the 44th
Amendment Bill. It is very good that we have
brought Education under the Concurrent List
because education is a very complicated sub-
ject. All over the country we must have a
similar pattern of education. So long it has
been a State subject and if it is kept with the
State alone, then every State w>U try to go is
own way. At least there should be some
control from the Centre about the educational
pattern that is to be followed all over the
country. Thank you.

SHRI INDRADEEP SINHA (Bihar): Mr.
Vice-Chairman, Sir, speaking on this
Constitution Amendment Bill, I would, first
of all, draw the attention of the House to the
Statement of Objects and Reason. In the
Statement of Objects and Reasons, it ha3
been stated:

‘e[t is, therefore, proposed to amend the
Constitution to spell out expressly the high
ideals of socialism, secularism and the
integrity of the nation, to make the directive
principles more comprehensive and give them
precedence over those fundamental rights
which have been allowed to be relied upon to
frustrate socio-economic reforms for imple-
menting the directive principles-"

Now, Sir these objectives as spelt out in the
Statement of Objects and Reasons are quite
good and I am quite in agreement with those
objectives of the Constitution Amendment
Bill. But Sir, when we come to some of the
clauses, they do not conform to these
objectives as formulated in the Statement of
Objects and Reasons. I will take up some of
these issues.

For example, we are making the very good
amendment that our Constitution should aim at
the establishment of a socialist, secular and
democratic republic. We are adding the words
"socialist" and "secular". And that is very
correct. And I am fully in support of it. But
can we have a
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socialist set-up in this country, can we have
socialist institutions in this country when
right to property is included in the
fundamental rights gua-ranted by the
Constitution? These two things are
contradictory. If we have a socialist system,
socialist framework and a socialist economy
and socialist Constitution, then socialism
does require that all the basic means of
production should be owned by the State
and not by individuals. But here we have a
peculiar Constitution. We call this a
socialist Constitution and we lay down the
aim of marching towards socialism and
building a socialist India. At the same time
we retain the right to property as a
fundamental right in the Constitution. Now,
Sir, I would like to remind you of what
Pandit Jawaharlal Nehru had to say on this
question in one of his addresses to the
Indian National Congress. He said:

"] am convinced that the only key to the
solution of the world's problems and of
India's problems lies in socialism. When I
use this word, I do s° not in any vague
humanitarian way, but in the scientific,
economic sense. Socialism is, however,
something even more than an economic
doctrine. It is a philosophy of life and as
such also it appeals to me. I see no way of
ending the poverty, the vast unemployment,
the degradation and the subjection of the
Indian people except through socialism.
That involves vast and revolutionary
changes in our political and social structure,
the ending of vested interests in land and
industry as well as the feudal and autocratic
Indian States system. That means, 'ending of
private property except in a restricted sense
and replacement of the present profit system
by a higher ideal of co-operative service. It
means ultimately a change in our instincts
and habits and desires. It means a new
civilisation radically different from the
present capitalist order.  Some glimpses
we can

[ RAJYA SABHA]

Amdt.) Bill, 1976 120

have of this new civilisation in the-
territories of the USSR."

This is from the Presidential Address of
Pandit Jawaharlal Nehru to the Lucknow
session of the Indian National Congress, held
in 1936. These words were uttered a long
back by Pandit Jawaharlal Nehru. But it was
not possible for the Congress, before which
he uttered these words, to adopt the ideal of
socialism at that time. It was not possible for
the Constituent Assembly, which was called
after the achievement of our freedom, to
accept the goal of socialism and put this word
in the Preamble to the Constitution. We are
doing it now, thirty years later. Better late
than never and we support it. But while we
are supporting the position that the word
'socialism' should be included in the
Preamble, how can we agree to retain the
right to property as a fundamental right in the
fundamental rights chapter of the Constitu-
tion? This is an anomaly. And the Law
Minister, when he replies to the debate, will
please try to explain how he wants to
reconcile this anomaly and how he wants to
retain this anomalous position.

Secondly, in this draft amendment, ai jvercy
dangerous proposition has been made and that
is about anti-national activities. I have stated
already that I agree with the ideals of
socialism,, secularism, democracy and
national integrity and they should be
enshrined in our Constitution. And, Sir, we
are second to none in upholding the unity and
integrity cf the country. But, Sir, does uphold-
ing the unity of the country require banning
or declaring any lawful ror-mal trade union
activity as anti-national or declaring any
normal activities of the working people like
the peasants and the workers and other
sections of the masses as anti-national? I
would like to read out the article to you. Sir
It says:

.anti-national activity in relation to an
individual or an association means any
action taken
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by such individual or association
which is intended or which is part
of a scheme which is intended to
overthrow by force the Government
as by law established

Sir, overthrowing the government
established by law is unconstitutional and in
every constitution it is unconstitutional and
this is an illegal act. But how can you
say that it is also an anti-national act? How
can it be anti-national? This government may
not last for ever. Suppose here in this
country we have a government which does
not respect the Constitution and many
honourable Members sitting on the other
side may feel that this government has to
go and they may feel that this government
has to be changed. Now, whether that
change is to be brought about peacefully or
whether that change is to be brought about by
force depends *on so many factors including
the circumstances prevailing at that time.
This will certainly be an illegal act and this
will certainly be an unconstitutional act.
But, Sir, how can it be termed as an anti-
national act? I know in the Congress

pledge for complete independence it
was stated that British Govern-
ment which had deprived  the

Indian people of their freedom and which
had deprived them of their fruits of
labour had no right to exist and the people
had a right to change the Government. So,
Sir, the people's right to change the govern-
ment is a very sacred right. It may not be
legal or it may not be constitutional. ~ But
how can you term it as anti-national? If you
term it as anti-national, then the
argument would seem to be that only the exis-
ting Government is national and whatever
the  existing government does is
national and whoever is against the
existing government is anti-national.
Now, this thinking becomes clearer still
when we take up the second part of this
particular clause which says:
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or which is intended or which is part of a
scheme which is intended to create internal

disturbance or disruption of public services..
Bl

Now, anything which creates an internal
disturbance may be termed as anti-
national. Now, the workers may strike.
They are fightingand they may be
fighting for wages or they may be
fighting for dearness allowance. The
workers may be fighting against victimisation
and they may be fighting for bonus. So, there
are any number of strikes in various industries
and a strike does create  disruption  in
social  services, particularly a strike in the
essential services will do so. A strike in the
electricity undertaking or in transport service
or in the railways or in the 'P&T department
does create disruption of social services.
Now, can this disruption be termed  anti-
national? This is a very important question. If
these strikes can be termed anti-na-i  tional,
then what is national? Then, Sir, the
workers should in a meek and docile manner
obey the dictates of the management and
that would be called national. This is a very
dangerous thing and the extent to which this
thinking can be carried has aeen illustrated in
certain recent events in Bihar. Recently, the
30th Session of the AITUC was held at
Jamshedpur. Now, Sir, the local authorities do
not allow any mass meetings to be held in the
name of emergency. Not only that.  They
said that even the delegates' session could not
criticise any policy of the Government or any
policy of any rival trade union
Why a trade  union  organisatioi
holding its conference cannot criticizi the
Government. The basic thinkin is that
anything which is critical ¢ the Government is
anti-national. S the Government has the sole
monc poly of keeping the conscience of tr
nation, of looking after the good ari well-
being of the nation, and anl  body
against the Government is agaii j st the
nation and anti-Government I  anti-national.
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Recently, Sir, in Bihar, in Sitamarhi
district, a number of Communists have been
prosecuted on the charge of holding a meeting
of the organisational committee of the party
on the ground that it is not allowed under the
D.I.R. And the thinking is that since you are
against the Government or since you criticize
the Government, your activities are anti-
national. So already from the experience that
we have, we have come to know that anti-
Government is being interpreted as anti-
national, and Sir, I am very, very
apprehensive that the retention of this clause
will hamper the normal, legitimate trade
union activities and, therefore, this clause
should go.

Similarly, Sir, there is provision that the
Central Government .'nay deploy its forces in
various States, without the sanction of the
State Governments. Now, Sir, this is a very
dangerous thing. Our whole Constitution is
based on a system of federalism in which tlhe
States have got certain specified powers, the
Centre has got certain specified powers, and
residuary powers have been vested in the
Centre.

Now, this amendment disturbs the whole
'balance of relationship between the Centre
and States and encroaches upon what was so
far the exclusive preserve of the State
Government, that is, maintenance of law and
order. Now, according to this amendment,
even this right the State will not have
exclusively and the Centre will have the right
to send its forces. This is a very dangerous
amendment. It will seriously erode the
autonomy of the States, and a deep thought
has to be given to this clause before the House
is asked to vote for it.

Lastly, Sir, many voices have already been
raised. In clause 59 it has been laid down that
for removing difficulties and anomalies, the
President can promulgate amendments to the
Constitution. This is an unheard of thing. In
no democratic country |
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in the world has the President or the
Executive been given such wide powers to
amend the Constitution even in ths name of
removal of anomalies, Supposing there are
anomalies, what is the difficulty in giving this
power to Parliament? So I would suggest that
instead of the President being given the power
to remove anomalies by promulgating
amendments,, this power should be given to
Parliament.

Finally, Sir, though the constitutional
amendment has evoked seme controversy
in the country, yet my party has taken the
decision that the aims and objects are good;
some of the clauses proposed are
good— clauses which seek to establish
the goal of socialism, clauses which seek to
establish the supremacy of Parliament,
clauses which seek to establish the primacy
of Directive Principles over Fundamental
Rights, and so on. So because of these
reasons, we have extended general support to
the Bill. But general support to the Bill does
not mean that we support all the anti-
people and anti-national  provisions of the
Bill which I  have already pointed out.
And when the time for amendment
comes, we will be moving amendments to
delete some-of the objectionable provisions
of the Bill.

Thank you, Sir.

SHRI MAQSOOD ALI KHAN
(Kamataka): Mr. Vice Chairman,. Sir, I rise
in support of the Forty-fourth Amendment
Bill. The Law Minister, while making his
remarks on the Bill, said that these constitu-
tional amendments have been necessitated by
circumstances which were inherent in the
society. He said that the Constitution is not
only a legal document, but it is a socio-
economic document also. As we know,
society always changes, ifs environments
change, its aspirations change and it3
ambitions change, A Constitution or for that
matter any law in the country will have to
represent such chan-



125 Constitution (44th

ges in environments, outlook of the people and
their ambitions. Sir, our Constitution, as most
of us know, was based on the constitutions of
other countries, primarily the constitutions of
Great Britain, Australia, New Zealand, Canada
and the United States of America. The
founding fathers of our Constitution thought it
fit that the salient features of these
constitutions should be incorporated and
amalgamated in such a manner in our Cons-
titution that the nascent Indian Democracy
should be able to function very well. During
the last 27 years of our independence and our
practice of the Constitution, we have found
that certain changes have been made necessary
and that is why, when such changes were felt
necessary, amendments were brought to
Parliament and Parliament okayed them. The
present amendments have aroused, in a much
greater degree, a sort of response from the
people* and from the parliamentarians and
legislators. While large sections of the people
have welcomed these amendments there has
been criticism as well. There has been a
criticism that this is not the opportune time for
making any amendments to the Constitution.
Sir, it has been rightly answered by my hon.
colleagues in this House and in the Lok Sa.bha
that the need to change the Constitution has
been felt not only by the Government in its
day to day administration but by the
Parliamentarians also and by the people as
such. One day we have to make changes and it
is better w'e make them now. But while
making such amendments we are confronted
with two questions. The first is whether this
Parliament is competent to make any changes
in this Constitution. Many Hon'ble Members
have rightly traced the judicial history and
pointed out as to how the Supreme Court first
said that constitutional changes could be made
by Parliament, Again there was a second
judgment upholding the earlier view. But
during the course of its third judgment in
1967, known as Golaknath case the Supreme
Court
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said that no constitutional changes could be
made by Parliament. Sir, I am reminded of the
commentary by the great constitutionalist, Mr.
H. M. Seervai, who has written a monumental
book called the 'Constitutional law of India'.
While reviewing the Golaknath's case he
brought to surface the poor logic of it and
showed how inconsistent it was in its conclu-
sions. He argued with the delicacy and legal
acumen of a great jurist that Parliament always
enjoyed the infettered power of amending the
Constitution. And it was precisely this
argument which was later on accepted by the
Supreme Court in Keshavananda Bharati's
case. He put, these questions to strengthen his
arguments. He asks first whether we have to
take it that the Constitution cannot be changed
at all. This can not be true as any society
which is alive to the political and economic
changes will not accept that the Constitution
can remain static. A Constitution is dynamic
and will have to reflect the changes in the
society by suitable amendments. Then he puts
the second question: Who could change this
Constitution then? If you say that a
Constituent Assembly will have to be set up
for amending the Constitution, then the
question comes: Who is to set up this
Constituent Assembly? Whether under Our
Constitution, we have a right to set up any
Constituent Assembly or the President has any
right to set up any Constituent Assembly or
the people have any right to set up this
Assembly? The answer is that after making or
through search-within the four walls o- this
Constitution, we are convinced that no power
has been given under ihe Constitution to any
authority in India to set up any Constituent
Assembly as such and the realistic conclusion
one has to arrive at is that it was the intention
of the founding-fathers of our Constitution
that if need be this Parliament, which is the
supreme and competent authority to meet any
such situations, should change the Consti-
tution in whatever manner it likes. And this
was the dictum given by the
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[Shri Magsood Ali Khan]. Supreme Court
in the Kesavananada Bharati's case. But, as it
has been pointed out rightly, the Supreme
Court propounded another theory of 'basic
structure' of the Constitution. It said that this
'basic structure' can not be changed at any
time. Our Prime Minister Shrimati Indira
Gandhi, while dealing with this subject in Lok
Sabha, very rightly asked: Where is this basic
structure to be found? Any structure of a
democracy is to be found either in the written
Constitution or within the premises of the
unwritten Constitution of any country. Sir, we
have defined our Constitution in all its
minutest details and I think for that matter no
Constitution in the world is as elaborate as
ours. Right UP from the Preamble up to the
Schedule, we have defined our objectives, the
rights of the citizens, the functions of the
Executive, the Legislature and the Judiciary,
the federal structure, the mode of Elections,
so on and so forth. Hence any structure of our
democracy, whether basic or super, will have
to be found within our Constitution. The
bogey of 'basic structure' as has been argued
by our colleagues here, has been exploded.
And I think this matter is "now being set at
rest to the advantage of this country that
Parliament is supreme and is competent to
change the Constitution in whatever manner it
likes.

Sir, coming to another question regarding
the composition of this Parliament and the
composition of the earlier Constituent
Assembly, I would like to know—and I think
our hon. Law Minister will be able fo deal
with this question in an elaborate manner who
is more competent to have a say in the matter
of our Constitution—that  Constituent
Assembly or this Parliament? In its
composition, in its character and in its
territorial representation, which is more
competent? At that time, as we all know, only
class interest was represented and that too on
the basis of limited "franchise. The Central
Legislature "was not based on universal
franchise.
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It functioned a's our Constituent Assembly.
But our present Parliament is based on adult
franchise. We represent the people all over
India who, at the time of Elections go to the
pells and send their representatives to this
august House, And I think, that reason, if any
body or any organisation or any authority for
is competent to say what changes are requir-
ed in our Constitution, it is this Parliament
which can say so.

Sir, the three wings ot the State, as has
been pointed out are the executive, the
judiciary and the legislature. We drew our
inspiration so far as the -Constitution is
concerned from the foreign countries. We
drew up this Constitution and made it a legal
document for the nation, basing it on other .
foreign Constitutions. And the structure o"
the judiciary, if we have to think of it, is very
much the same which the Britishers had
given us as a legacy. Sir, the problem to day
in our country is that the legal system we are
having is not at all suited to the Indian
genius.

What is it that we do in our courts? Do we
go and present our cases in a court in an
upright manner? Every lawyer knows that we
don't present f our cases as they are. We
concoct our cases and then present them in
courts. We do not present the witnesses as
such to speak the truth. We tutor them and
then present them. Why is it that up till now,
though we have been thinking of nyaya
pamha-yats right from the time we got inde-
pendence we have not 'been able to establish
them? The result is that the common man
suffers and those who have money can only
go to courts and get justice and what justice?
In the words of one of the fudges before
whom I used to appear, it was described as
'paper justice'. He used to say, "Don't think I
am doing justice. This > is all "paper justice."
This is all "paper justice". What has
happened outside the courts, the parties know
very well." Sir, having been in the legal
field, j am convinced that our
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judicial ~ system requires a  thorough
change. Another point 1 said before
the Swaran  Singh  Committee  that
k dispensation of justice should be free
of cost in India. It is good that as
one of the Directive Principles it has
been stated that legal aid should be
given free to the poor. But, Sir, I
think we are heading towards the
goal when we have an entirely chan
ged judicial system in India which
would fit into our social and economic
pattern.

Then, Six, there is the bureaucracy.
Bureaucracy is just the same as judiciary is.
This was also inherited from the Britishers.
Hon. Members have pointed out that all our
Plans and even the Prime Minister's 20-point
economic programme, if failed and if are
failing in certain respects, and in certain
regions, it is because the bureaucracy is not
acting in the mannei- in which it should act.
We gave all the protection to the judiciary and
to the bureaucracy in our Constitution and in
our laws so that nobody can touch them; but if
they go wrong, where i's the machinery to
scrutinise them and to see that they are given
Sue punishment. A lot of propaganda is going
on in clubs and in restaurants and in coffee
houses against the politicians to the effect that
all politicians, all of them, are corrupt in India.
But how about the judicial officers? How
about the bureaucrats? [ won't Bay that all of
them a.re corrupt. I won't say that all of them
are incompetent but let there be a few
examples from which we desire the
satisfaction that our Constitution and our laws
have taken care of certain blacksheep and
punished them severely. Anyhow; we have
come to a stage when the will of the people in
its new direction is going to be represented in
our Constitution. (Time Bell rings)..

Sir, only two points more I want to make.
I find that although the wishes of the people,
their ambitions S77 RS—5
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and aspirations have been well reflected in
the present amendment, there are two
objectives which have fallen short of being
mentioned therein. Though the Communist
Party of India has advocated one of them
very vigorously and vehemently, I feel that
very many Members on this side of the
House who belong to the Congress Party
also hold the same ideology that the right to
property should have been abolished. Sir, it
is true as the Prime Minister has very well
said in the Lower House that in India just a
few people, have small properties and it is
not proper to do away with the right to
property and thus deprive them o* their
means of livelihood. But, Sir, the question is
of principes, of socialism to function in full
vigour. If we are true to our salt and want
the scheme of socialism to usher in, we will
have one day or the other to see that this
right to property is abolished. And, when I
speak of the right to property being
abolished in the same vein and in the same
logical sequence, I would say that the means
of production will have to be nationalised.
In fact, while speaking before the Swaran
Singh Committee I made a strong plea that
in the Directive Principles there should be
added another directive to the effect that the
State shall endeavour to natonalise all the
means of production, either severally or
jointly, at one time or at internals. Only then
the Preamble of our Constitution having the
word 'socialist' in it 'socialist'.

Sir, I think a day will come when we will
ha.ve an amendment representing these two
points, which are really the wishes of the
have-nots, the Poor. I am entirely in support
of the Bill.  Thank yyou, Sir.

SHRI SANTOSH KUMAR SAHU
(Orissa): Mr. Vice-Chairman, Sir. the
Constitution  (Forty-fourth ~Amendment)
Bill, 1976 which has come before the House
is one of the greatest landmarks in the
legislative history,
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[Shri Santosh Kumar Sahu]. of this
country. It is not only very voluminous
with 59 amendments which are
proposed in the Bill, it also aims to bring in
a silent  revolution by the economic and
social development and fulfilment of the
aspirations of the vast millions of the peo-
ple of this country. It also reiterates the
sovereignty of the people as expressed by
their elected representatives in Parliament
by declaring that the  Parliament is
Supreme in legislative matters. TRere
have been a lot of hurdles in the course
of our development since independence. If
we examine the various Constitutions 0-the
other countries in the world, nowhere the
Constitution has remained static. =~ Amidst
the vast changes that we are going to face
and the different innovations in all
disciplines of life and new social
awareness to ful- i fil the social
aspirations of the people we can never
think that the Constitution or any part
of it will be unchangeable or
immutable. The changes we have
proposed in tlhe Bill have given a great
hope to the poor people of the country who
constitute about 90 per cent of the
population of our country. In the history
of the world, never a Constitution of a
country is a printed finality for all time
to come. That is why, the founding
fathers of the Constitution provided
article 368 in our Constitution to provide
for the amendments whenever
necessary. But, in the course of
legal interpretations of the constitutional
laws, it was found that some obstacles had
been Put t0 the powers of Parliament to
bring in amendments, which are
necessary for the development of the
social and econo * mic well-being of the
people. From 1950 to 1967, the Supreme
Court upheld the decision in Shankari
Prasad's case and other cass3, that Par-
liament has supreme power to amend the
Constitution. And it was the opinion
of the Supreme Court. In 1967, in the
Golaknath's case it was observed for the
first time that the Parliament had no
power to abridge the Fundamental
Rights. Subsequently, in 1969, in
another case i.e.

[ RAJYA SABHA]

Amdt.) Sill, 19TO 132

Shantilal Mangaldas case the observation
was otherwise. But, finally, when the
Government wanted to carry out new
socio-economic measures in cases like the
bank nationalisation and the privy purses
abolition, again this point was agitated by
the honourable Supreme Court. Now, in the
finality, in the Keshavananda Bharti case, it
has been observed— though the
Golaknath's case was overruled—that
Parliament has a limited right to amend,
especially, that the basic features of the
Constitution cannot be amended and new
article 31C was declared invalid.

Now, let us examine, what are the basic
features of the Constitution. To my mind, it
is of prime importance that the Directive
Principles which are not justiciable in
courts, are also the basic features of the
Constitution. If the Directive Principles are
fundamental in the governance of the State
and the Society at large how does the
question come in various judicial
interpretations that the Directive Principles
become subservient t0 the Rights of the
private individual? In that case, can we
make the State really a welfare ) State and
can we bring about the well-being of the
common man? So. these conflicts have
been looming large and it is the right time
that these amendments have been proposed
to bring in a clarity of expression and
declare that will of the people as expressed
by them by adult suffrage is supreme. Now
the problem before the country is as to how
we can give a better standard of life to the
common man. The problem is, how can we
guarantee the right of empoyment to the
educate” masses and the rural masses who
had been toiling hard all these years for
their survival? These are the questions 0f >
prime importance before the country. Sir, I
will just quote one of the greatest thinkers
on Constitutional laws, Mr. Finer. He has
said about people's sovereignty vis-a-vis
Parliament and I quote:
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"Parliament's sovereignty is only limited
by the power of the people and not by no
other instrument."

If this stands today, the question arises
whether these amendments can be challenged
by legalistic interpretations. It has now been
made clear through this Bill That no
amendment which has been brought forward
by the Parliament in accordance with the due
provisions of the Constitution, cannot be
challenged on the ground that it abridges the
Fundamental Rights. I would say that this is
the beginning of a new age. We know what
has happened in other countries like the USA.
As has been rightly pointed out by many hon.
Members, there have been similar situations in
the history of Constitutional Law of the USA.
When President Roosevelt wanted to enforce
the New Deal for the economic betterment of
the downtrodden people and the textile
workers, the question was raised by the Sup-
reme Court whether he had the powers to do
so. But ultimately, when he decided to go
ahead with this programme, he went to the
polls and obtained the mandate of the people
for this. Finally, the Supreme Court accepted
the New Deal provisions and in that process,
the Supreme Court accepted that the well-
being of the people is the superior law and
whenever the President wants to execute
programmes for the welfare of the people, it
cannot be questioned.

Coming to this Bill, one of the important
features of these amendments is that the
Directive Principles have been given their due
importance in the Constitution. As you know,
the Directive Principles have been carrying
our cherished goal. This has been established
by our founding fathers of our Constitution
when they included this Chapter. In the Pre-
amble, we are including the words
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'socialist’ and 'secular'. Are these things new
to our country? These have been there in the
past also. In the 'Glimpses of World History',
Pandit Jawaharlal Nehru, who is one of the
makers of the Constitution and who is the
greatest statesman India has produced,
challenged the very basis of the 19th Century
Western capitalist democracy which created
very unreal equality by giving one vote to
every man without ensuring his economic
security. According to him, the vote had no
value to a hungry man. He also said in 1933:

t

"The form of Government is, after all, a
means to an end, the end being human
well-being and human growth."

Therefore, since .we began our struggle for
independence, these two aspects, secularism
and socialism, have been there. Secularism is
our legacy of cultural heritage. These are the
two positive aspects of our independence
movement. apart from others. The Father of
the Nation, Mahatma Gandhi, when he was
returning from the Round Table Conference
told the Press at London that he represented
the starving millions of the Indian people. In
the course o' our independence movement, it
was rightly pointed out by Pandit Jawaharlal
Nehru that many classes of people were
struggling for political independence, but that
in the coming years, we had to make efforts
for achievement of the common goal, the
socialistic goal, namely, the welfare of the
common people. Through, these amendments,
we are making a positive assertion of our
cherished socialistic goals which we are going
to achieve. But to my mind, this is the
beginning. I am also of the opinion that this
will lead to further amendments in future
when we can aspire that the Directive
Principled will not only be there in the Consti-
tution, but will also be implemented in
totality.  As has been pointed out
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LShri Santosh Kumar Sahu] by many hon.
friends, this will lead to further developments
in the social and economic fields, when every
man will be guaranteed the right to work and
the opportunity to work. As I said earlier,
through these amendments, we are making a
positive assertion of our socialistic thoughts
and trying to translate them into reality under
the able leadership of our beloved Prime
Minister, Shrimati Indira Gandhi for the well
being of the vast multitude of masses of India,
Now we see very important and salient
features in this amending Bill, specially clause
9 relating to article 43A. It says:

"The State shall take steps, by suitable
legislation or in any other way, to secure
the participation of workers in the
management of undertakings,
establishments or other organisations
engaged in any industry."

As you know, this is one of the basic structure
of our national policy for increase of
production. We all know that this is a step
towards achieving our cherished goal of more
production by more and more participation of
workers. All major sources to step up
production should be utilised and by this
process the nation should benefit as a whole.
These poor people who toil for the increase of
production must have their voice. This
provision really aims at further well-being of
the toiling millions of the workers.

Coming to the definition of the 'anti-
national activities', it says in clause 5(4) (iii):

"which is intended, or which is part of a
scheme which is intended to overthrow by
force the Government as by law
established."

Many hon. Members have spoken about this.
My humble submission to this point is that if
we accept democracy as the way of our life,
the
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Government is formed by election!. In a
democracy, nowhere in the world we can
expect that the Government which is
established by elections can be overthrown by
force. Then, it is the negation of democracy.
So, this clause is democratic and it only re-
minds us of the pre-emergency position when
political chaos was tried to be injected into the
life of the nation. Now the time has come for
positive thinking and determined effort
towards progress, towards achieving the
cherished socialist, democratic goal.

The next question is, j would expect these
provisions when applied to, should be applied,
with due caution. The Government should be
cautious in framing rules. The rules are
framed for the development of the society at
large. We should see that they may not create
hardship for the common man at the lowest
level.

Finally, Sir, I say that this Constitution
Amendment Bill has brought in really a ray of
hope for the poor people to develop and
achieve the socialistic goal. With the
implementation of these amendments, we can
push up our programmes to achieve our
cherished economic development.

It has been rightly pointed out by the hon.
Prime Minister that the emergency has given
us a sense of discipline, a sense of new social
awareness. We have to consolidate our
economic gains. I expect that everybody must
support these Constitutional amendments and
work for the integrity and unity of India. They
must work for more ond more production and
for furtherance of our cherished socialistic and
democratic goal. I sincerely hope that the judi-
ciary and executive will also co-operate in
bringing the prosperity, unity and integrity of
India.

Thank you.
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gly wiw g fggerm wagd A
A 72, QA 523 AT ALY 728, AA-
AR §, I8 A A avenr Aoz

21 T fegeam & wwardT § 2T
arRAT 1 VI gifed w17 7, VAT
gifew 577 71 ofare & 37 a9
Hfram § sAFOTIET AT JIfgr—
T L AT |

T ATA A ZTTETATT F AT
AT 9% OF AAFT BAT F 1 IV
FIRSIAT § FAR ZE FIZ A AT BIT-
BIZ FE A H A T4 AT AT, FA-ATT
q1, I G T JAACT AIL AT TET
Zrr | wr myAr |arm g R ozreEr-
T W FfE @ fai wwemg 24 4970
=ifgz ar Qar g7 f sragfew 40 5
Fzi aqeAd A Z 0 WA w37
A & TA0 TR AT, HAT AT
AT ET 2 | TF-OF WEEr LA
21T 21 waT gy Agw q A 7
fafgar %= fear a1 396 war w 7%
FAAS FIAT F | FAARAT A AT
FT AEATT amr A 2 1 qar fwoga
73 fusdt & 30 f& 770 4 3% 077,
UF FI7 437 AT AT TIAT | FOT A
feegvara g1 2 arar | ZrgqAT v AT
AA T AT FTOFH IR AW,
arg #wear fogar 7T 04T A7 (477
FI FeqEA AdF @A F@ifF (727-
WA FIA B ACATAC FAEMT | T
met & @g & 34 g A4
(A3a FTATART FLATE

MR. DEPUTY CHAIERMAN: Mr.
Venigalla Satyanarayana. Not here.
Shri F. M. Khan.

SHRI F. M. KHAN (Karnataka):
Mr. Deputy Chairman, first of all, I
would subport the amendments. A
lot of my iriends have earlier spoken
about them. So, 1 will not like to
repeat them. These Fundamental
Rights were provided in 1he year
1927 py Pandit Motilal Nehru  and
later ‘on in 1931, these were passed by
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[Shri F. M. Khan] the AICC at its
Karachi Session. When the Constitution
was adopted in the earlier stages, the
problems of this country at that time were
quite different. People were then thinking in
terms of running the administration in a
proper manner. Nearly 26 years have passed
after that and the thought now is how to
preserve the rights that we have got. In the
past twenty years, the Fundamental Rights
have been questioned in the courts of law in
a different manner.

Under article 368, Parliament has the
power to amend the Constitution. In a
democratic set up, Parliament is supreme.
As such, when asked to interpret certain
laws, the courts interpreted them in a
manner which they thought fit. For
example, the Directive Principles were
interpreted hy the Supreme Court in a
different manner, as if they were subservient
to Fundamental Rights. But when the
*Constitution was prepared, it was not
brought in that manner. The Irish
Constitution was also touched upon during
those days. But the interpretation of our
Suprem'e Court was different. Now that we
have decided to give appeals directly only to
the Supreme Court, I would feel that the
Southern States should also have a branch
of the Supreme Court because people from
there cannot come all the way to Delhi to
file their applications.

The Supreme Court was empowered to
protect the fundamental rights, to declare
any action or even legislation invalid when
found to contravene the fundamental rights.
You see, in those days, unlike anywhere else
in the world, every person, whether a citizen
of India or not, was given the right to
approach the Supreme Court of India even at
the first instance. This was a new
experiment which was tried out in our
Constitution. The courts took this in a
different fashion and interpreted and applied
it even to clauses on murder and other offen-
ces in a different, manner. The powers
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were given only to interpret, but they have
used it in another way.

Another point is, the Opposition parties
have been saying that the party in power is
misusing or taking advantage of amending
the Constitution. Sir, during the celebrations
of the twenty-fifth anniversary of our
Parliament and Constitution, there were 36
countries which sent letters of appreciation to
us. I would quote from the letter received
from the United Kingdom which is the
mother of democracy. The letter of
appreciation came from the Lord Chancellor,
House of Lords. It says:

"I have great pleasure in sending you the
congratulations of fhe Parliament of the
United Kingdom on the occasion of the 25th
Anniversary of the Indian Parliament and
Constitution. The United Kingdom has no
written Constitution. Our Constitution has
been the outcome of long historical processes.
Its merit is that it has worked. India has en-
joyed a written Constitution which has proved
equal to the changing needs and demands of
India's progress in development over 25
testing years. This is a tribute to all those
involved in the work of Parliament
throughout that period.

Your Parliament and the 600 million
people it represents have set the world an
example in democracy over the last 25 years.
I send you my warmest good wishes for the
future."

Such letters of appreciation have come from
36 countries in different parts of the world.
The changing needs in this country are there
all the more. Only a few amendments like
these will not satisfy the needs of the people.
The 20-point programme has been stopped in
so many places by the Supreme Court, by the
lower courts, by the higher courts. So I would
feel that the Law Minister should think of
setting up another committee of
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Members of Parliament to go in for another
detailed study of the Constitution. And much
more time should be given to Members of
Parliament also. When this Bill was brought,
a lot of things which we wanted to cover, we
:ould not cover and we were not in a position
to do justice to it or give our suggestions to
the fullest extent. So I would feel that the
Law Minister should think of extending some
more time so that—now this has been a new
thought—we can also study it a little more
and give more suggestions on the question of
removing hurdles which have been blocking
our way of progress. Another important
change made in the Constitution is the
inclusion of duties. This is a very much
welcome thing.

I would like to welcome the family
planning programmes in order to implement
the population control measures. Here I feel
that special directives may be given to the
Members of Parliament asking them to
participate in these programmes. The
programme as such is very good. But unfortu-
nately the officers who are in charge cf this
programme are implementing it in a very hard
way. This was not certainly the objective of
the Government. This needs lot of publicity
from the party side. Therefore, I feel that
some provision should be there whereby
Members could be involved or s°me
Committees constituted in which the
Members of Parliament may associate
themselves. This would help in the long run.

Another suggestion which I would like the
hon. Law Minister to look into is this. There
are many political parties receiving funds
from outside. These parties should be banned,
as stherwise they will endanger the security Of
the nation. Of course, it will be difficult to
prove that they misuse this money. In the
Directive Principles right to employment is
there. I feel that it should be included in the
fundamental rights also.
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Unless and until these educated unemployed
people are involved in the constructive
programmes of the country, the whole system
will get itself unbalanced. Therefore, this
should be included in the fundamental rights
also. With these words I  conclude.

|1 A= @ mrent (e
Fr-aarafa 51, & 447 Ffga@ AvnE
s 9 ama % fAz margwr g

AT AT A qd Tl § A e
@ fadms w1 | w1 ag A% 37
Adfar ) w e § & aff war
sizaT &, 7afq fadaw % w95 33 2,
iz 79 &, mifAari F1 A
FXA FT 7 2, TA g9 THAT 94 970
ATAT T TET R | AE WA AET AT
NIAFATE T9 71 A9 T ag fadas amn
ST E | A wmEr § T IR
TIEAT B |

w7 a3 & & Imer wem
3397 A 9T AT EHW AT qOA4A F
Fal @ E | TR WA 7 TR O e
Tor ¥ T AR gET # Wi g
g=T T W, HIw AT ¥ AgAy
SE0 g\ ST TR WU A, 7 9T
faeett ®1v 774 | AT Z07 3, wAAU
¥ g g &, @w £ 7 8w fad
T § | A gEEETi T ATH
71 I31 AFT | NAGIETOT AT H
gifeFaafi@y 1 sz Sm g fF s
sornaa ¥ faars /12 04 § 737 wifza=
it & & 72w f5 dawa T s
39 7w ¥ wifzea w1 7@ 74
fafr s Zraefr 2 1 3y AT H
FETZT 2 ) FiEwr A7 §f qEeayan 2
& gawT 1 7 7Y w7 aTAAT § AR
Az & fr ogs w9 g I F1 1fA-
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[t w=r qraaT ]

FI9 TETAT AT AT AY FEr vav 47 fw
Froe ¥ qg MAT 7% 1 AfcET T 7,
FA weEa ¥ 9 9=@ T
FTH AR MAF F AT T FT FgT
7 ¥ 7z fergedm &1 |99 g | AW
for adr am &1 &1 &1 = fZedy
AT TE F AN FLH T970 9F Al
TET AT E | W ug T Fgd (5 A fw-
{Tw T, MY AWAA JAT B I5F
AATIH | TATH WAL H, ZFEH 25907
TR ATAT A F Y E, 78T 9% -
fava st ¥ ¢ @y &, 731 Foren wios
wm wT W@ W1 fy @ afafa
g §1 w9 IAG wq NEy | qar
FIT AT FAwr At A v s
T A ART | K awdar § A8 AT
AOHET A0 F 1 K gEA AT AgHT
7&1 2 1% gar wr = frar €1
o7 FET Agh A% W @17 2 IN
I 9% AH (5% FA9r &Y FEAr §
wq § A9 L% F1 1307 @A F1 405
ATCTT AT & |

qzZet av (st 7% g ene
TaT g Ag & dwra 31(dv) 1 owA
ez et et & &% TEET 0,
gz 741 gA™ fmmraar g0 § owmw
§9aT 3 % w9s o gEd 9ga |4y
1§ ghaare & av adl, #€ T g ar
7al foaw v faedy aeat &1 W
4T AFS 3 7 WIT Al FHE Ag
M &7 I TELE G| ZARI AGTHT
FATAT GZAT AT gA1AT F0f27 | 7= i
ST A0 AT WG AT | HET TG ]
5 farer § W% 2T WL A weqrt
2 ar agr & 1 w1 g s w e
ozl &, 9 T T L EE g
fafeer &t «fgim, g st
feqwr a1 §\F 98T 9% Hq G 6
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WA § W a%4 § frware feg oW
a3 & T gigsrd F97 7 w0 T
FT AT AT AFT 1 FT HYA
az gt gqr ¢ fafaeed § @ =
grar grr #e owigE fafred §
az qrat gt fw g @ g1 JwAr g,

EWTTAT T A1 &1 42 A1 /7 wifaw

2

Q¥ AMAIQ AEX AT HIT A2
A AT W@

] AT Qg WA o ZEa AT
w% 2 & 41 wega e ) wiw o 7o
Fa s fufamdrg aaraQy sv7 9
afl o gifan | Y9 F 79 G2 *
fomaq wa =fair

# fasdr wqar 7 war # fr
Zoaad T w1 gfera T v 7 foreme
farr & Forae ey orfwar g oz 7o
Prav ST aa s A A
Fia &1 § W17 919 727 43 30 & w7y
saraT Fadifags & 9 & =5 Frgifas
& gar & agf mAarg

A1 QHo Wio W@ : 29 AT AT
et Feaifagsr wwd €

S {7 qURATY W[ 21, 000
A Al 5w |y agr & feeifa-
fomat Farg arg F7ar g | # goaT A1z
g T Faar W g F50a) &1 o9 T 397
Fgw0 ¢ WAt 7§ F1 agdt augan g fn
(A ITEN H u% 'l F5F qar
TR ST @ " IEE maa
Mg WA 6w A qE s &
i quwar 3 5 oww s dyradi g
aw Y aea F17 , g eqreaT T
aga qfose & 1 & arqasi @ ) A
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AT 5 41T BT ABT T4E & FAT ¢ (7
3z gatfag grs aff & gfar & g3
HATIT FY THEZ AT THeZ FAF T
I | ATTHT AR AV AT AT AT K g
FAT5 KT IS IAT AT AF 02 37 FY
@A LA AT F gaw oA F AT AT
Tt a1 | *feT g oy gEar qrew
43 gu #, gofae g% 9% g F 41 e
A1 9307 | waw & o417 =7 7 917 T4
AT AT vaT H AN 747 230 | Prfree
g & A § 5 s et fafaedy &
& zafaq AT F1E §5 747 w7 Twar
B | ST HGET T AT A gt awar
g A qrgw fafreze wr Ay ravar 31
afT gw &9 a°r 7 A g A7
TATE= T A1ET FAT37 77 50y 937 47
T AT FIAA qq0T F CEA
T 3T AT IART AT AT FroAvAr 20
SATAT ATRT IT qT Aty 12T | §1
AT ATAT W LA IAF 214 T AT
T UL ZAT Aigy £ ) & 37 417 B
arar g e 9fa & swa e wer A
g1 P67 T 7t yaer F Am07 | T
AT ZNT gfiger YA .
( Interruption ) ¥ 1% fafr=T
gATrag wrEagr A AT AT 21 7
FIE AFT AL ZTHATE |

st qafa e el (weEm) o
Ffe orredt A, FIFEZIToT A1 2 AA0FT
AT

MR. DEPUTY CHAIRMAN: If you
want to interrupt, you must be in
vour seat, Mr. Choudhury.

| AN QAT wveAy ;AT AT A
g aada v T 2 g
FAM FT 78T (ST FrAr L K A
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Fafrezz 721 | 70 a7 ot 78 T 41
WY AT A qgr T 1w 90d A
3wy £, Atec & I9F g9 7
Az ) A5 & gqeat T ANE
ama @ AT 21 (Time bell rings)
Fegarafa S, waT w7 awy g
Zar & 45 v g

Y svwarafa : w7 2t A1 fraz
AT Frgar T AT A7 AfET

Y WA qIRAM mERt : ITAA-
afq i, gt ara # g7 fga w7y afqem
7z wRAT Agar g FFoTAE A wmA
®rErired ITAY Al ¥ AR TEA
T FYE AFFFAT T2 AT | FAT A0A
A4 A T AGA ATA T oqrovq § w27
f5 g Tt Y 707 97 ©% ger Sfaam
5 wifwer Feqr w07, Ffa wdr faely
Tz Z TF TARN @ F7 AT FH
TY7 gzt a1 1 WEF A7 AR 10
FAlEREg R 4% " VA faar &)
§ g g P gwrz 3o 7 95 wfma
AT AqAl TS FT FAT F A
HT & AN TH AT R AAT E | K oy
Tz Frar wgar § v oww & fagre
¥ qrozesqodio fufarzv a7 41 7w
IH F9 T A% @1 472 2 v oo widar
FT ATHAV FAT 47 AT AT AT A-
o F o 97 faffezs a7 1 3 3%
o o owa ST w0 g Y F 9
npamafafergi gw w1 ww w
fag #F F7ar ¥ @it AT TGN IAT
ECRCR UL B
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[=7T wye arEmT )

R OF FAIS & wQ w2z
wEAaee w1 71 @ &< fear | oot
hITe wEEY B | §F warg § owoR
qYF wWT ¥ gra fmmngqr, Aw waEw

#F qar 91 =@ ¥EiE s g o

TGT Ty 8 FT F faa1 99, w7
agt #7 vefafadas avgwsia dar
g1 Fgt & B F0 ST | TR F o
uHo, agl & A% frfaeer v fafeex
fedl & ai owift AT a2 @ =wd
FAWET & wragd @, fadr a7 gt
A | T q1F g7 § T3 B0 Sy
T wE H o1 gy Wy 1% fafies
FET 1 A WIgHr FgEar & faan
wgT W Ag0 AFaT 411 a1 fwe
THR FT ATIVEAT 47 | R g
F1 AT wrgfean wa @ag § daw, Zfqar
#, TR wifz # G 7] 7T U3
fest sv 9o S0 FE 7 FAE |
wa 93 gaa Welere gamre gom A
ST ALFIT F AT TOAA 4T WA
& wIFM | W9 w®z TEAHE #
Weafewaqard g & 7 wmg e
wATT agi 97 a@t T fF oWig T
WIAT T FE A T | GEwT
o T7 § o wAmAT TE 1w
W19 JE =gT 2, A7 BN wiaq ¥ afw
o1 & FEITIE T A ST gAY AW
IXgwa ¥ g9 MY &9 =%y F
¥ 7z fuF¥a & @7 w40 Fa g
0wy § 5 WX famT @ ar

w81 FAT | & g fadw @ F 1
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F1 ot oT Fw & wwoaar g7 Afer
fr devm Sew A @ | = [av,
1% T 31 T & qw @F S
TEw 774 difeq |

st WiW W€ ;W7 AT 92T 3
T g |

= et Wﬁjm cgRfEy 7
T $9 gy & ifom s g avg S gaw
magr faar war & g @ faar g
IR XA ATHRU AT AT AdY g
st st e 51 g @ fa
g0 o AR 4 3% qUEE F7 W
T | q@T T YA FATL A T g
&, @@l B w1 WA ¢ LAy IEN
ZeT 31| ¥T TAHE FT TAT AEY AT
arfen | gw W {F@ag9 an wwed
g f Sar f5 wow faipaa ¥ Amfesy
57 Fgerfory #1 7@y €, | a8 0§t A
& forra 2y wnfzg | ooeg T80 WIvdt
FT TEE @1 g 2 | fow am o |
I UTZ TN FEEAED T AGT Y
HFAT | qUTTEATE |7 Afwa S1eEt et
&1 W awdr # 1 wwlwy & Fg g A
o9 T2 9% qET9ER T JE AEF F7
® & | g 7ew ¢ | a7 difafzad gass
oY AT T 2 |

AW UF TG A0 &, 9l@g D
FT AR AT FT T E ! AT AL T
T £, aial & 98 e § 2w ey
HY AT HCA 8, TG HHTIATZ EFI 7
oy gfral ¥ 9e 31T § W el
#t §AATT € | T GEegE 4 gur-
o1 G0 T qETI A AT
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MR. DEPUTY CHAIRMAN: Iwill
call the next speaker now.

AN AT R A 2w
XA § TAA HeAT 47, wAFH= faar
AT qT | T AT AT AT AT TG
za woat feaafed & ==z aff ¥
# | s &, 1A% 747 i ahE aw
aimr A ¥ o

MR. DEPUTY CHAIRMAN: I am

calling the next speaker Smt. Saroj
Khaparde.

RV I qraTT e : T freara
afag &t 9% FarwE a8 &

MR. DEPUTY CHAIRMAN: I have -
called the next speaker.

St AT qrEAm ;eN ;o Iw oW
AATT F A7 9% sz dza0 &, wew
7 g Z14 & aved & st § are
O ¥ IS | A7 T A a7
Fefeyraa feafy 2, gasr gamte g2
ifag 1 7T Araare gaEt &1 &
fade & w@ar sgar g o faw §
P A7 9B £...

MR. DEPUTY CHAIRMAN: I have
mcalled the next speaker. I was very

lenient and I gave you enough time.

A AT ALy qeAr - gIST AT
ARMTA T E |

ARAT AQAR wq¥ (HErIST)
A, AfEam g Gaas 11 o e
w3 & 3a%1 gifas so v § aar
an FRGT FA § 1 & aandr § e
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dfyar # 1 dargq 5y O @ § 2
TF At IFIT R BT WA q0IX; X
il gyt weafas g1 wigs ) 39 7
T FrATT FEqia 1 907 FXF
TEF A F5 F1 W@ 41 22 et 7 o
oy w74t &, fadrTse dfagm # fag ag
Atfas g el 1 g% 997 §9 40T
ufas 74t qiafas 07 27 7 I3
¥ wFEZ 93 FL7 @ 1 gTAg
CEEIE NS IFERC I B (1
qARAF 3 |

AT AT, WA T T 3T
YT 1 407 7272 797 3 e A frama
gA1F4 F IQ F4? Wic U A0E
$3 07 57747 & W1 7z 27 § dfrary
# g w7 gr? AT W F
HARATTT WEINT 37 W g 7
dgirgra & ofwags fear oo, a9
qA7E & (A7 fFmw 0 | G977 F 797
TZ AT GILT A FLT T4 T
97 T IAT 2T w4z f2ar 31 HA
TR AT H, AT AT § G172 2T A3
far @ w737 war fw dfaars § quy
qHT 9T gAgT 3P wAw ¥ g
2 fawe faq  afrarsy g3 @
At & g7 IR W 4 77 g A9
gar 21 WA F, werfAe 9@ A,
Aifgararar T47 UALATAT T FHT
fegdt T T 9w o7 AfEray w0
#ar afg® =7 | faar7 foar § AT
#ar 2 fs i G ofmga T 9
aguA T AT HTA F AZTIH NG |
afs 37 gamfa 1, FfaarT & ofeaga
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[swdt Aty |vE)
ot W § oTg T WA A H R,
way ofgw w7 dfqum # ofwdqs
fora Borat  sreren A qwaA fzar 2 fowm
afagai @, a4l @17 afwei & waa
@ & AT g e S F A 2
fe w1 1971 & qma ® o1 AvEEr
far & widT gz a, foww s
20-941 Fvawe wod fza R, fawe
st S Am &1 O faar
2, fo@ womds ongd A=A ASTH]
¥ fudr w9 ¥1 g foar &, 57
ardl & aasrz 1 fergwera @1 wife-
Fifz e w51 By q Aaw #r 9=
SIAVGFAIT——T1Z1,  F%3T,  HFIA,
weer A7 fma—adt s @0 Z
i ? sifgr awr @1 wog?
ST WIGET AigwE OFE # owiar g
ar wr ofeadgs @ A ¥w@ 7
g g5 aars FET, qreE ErE T
17 afgifaai & q¥ fgrgeean® 1 wiwar
A amww wiEl w1 wege ¥ kA
o7 a1 g ¥ g wfeaw @ ofvagq
g7 Fifew | marw 9w @Al
g1 mz femrft g M7 agdr g o =q @0
q19 1 AE0 fiear & 1 uE 996 ar-ar
FT AN H7 ¥E £ WIT gE4 H5I% 98
s FAT ¢ fF o ew o adE A
uz1 femmr 2, 51 emdr @wfeqi o1
frar w< wgEt 1 A g, ar-an
FT A w7 & F 9w &1 oW Nfew
i wwae 717 ag fos o
sriga1v wwmy 2 fa o faqr @ w7
€ "7 T f7 g sw wea w1 Agl
Ara & AW g fer gw @ H,
wfaar i ofvaqs qravas 2 1 za fax
greqefa o), W S & AT
& ¥ afaarT § FwgT &1 7w F1r
e A® wIor W aEl, W aEdf
agl, a1 Fg I @F A€, qreEaren
&, S aT-aT W T fady 7 8,
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afer Swewmafa off, geq S0 AT
FHEr § A1 AT qut g fF afaa
fra & faa 21 sewwwfa o, afaur
gurs for &, 2w w1 wife-sife e
sten & o 8 o 83 wgard & fa
T 2, a wredd & for Al 2
TR ONFNA  AARET BT A FT A
1971 § 59T & |4 70 4 ) 39 A
v F araar foay g1 f& gw T &
g W7 Afqars & #1395 H AY
Ffaarsar sndf w7 &1 g AW &
fad gw wfams 7 ofvgdgy a7 )

ggm W dmar gfETr gt
& 20-gF0 AR T I AT 0%
aat feo femed 21 @2 0w qun v
2 fom & weagy wfn v foed
z¢ smgfea safvad agr sagfes
saenifaar & wifgw  aar mfas
fare &1 avs favmy sare feur s 2
W N ey 23 Wiews SwEr 2
srifedt %1 £ 1 =T &7 T e fae
¥ for gf wdf & 1 # wown 0 40
f¥ afagr ¥ o wifesdl amas
@i gq =7 fywdr g snfedi & fang
F1 4 W@l ¥ Ame adt faar snam
agqr Ta 4 qafa & far gfrem § a0
sifases fa @ 9Tg g A
gorm | ¥ fastas: wga a7 oA wmifrea
335 F1 M frenAr smedi g1 g 3w
1T § —

i

(L

“The claims of the members of
the Scheduled Castes and the Sche-
duleg Tribes shall be taken into
consideration consistently with the
maintenance of efficiency of admi-
nistration in the making of appoint-
menis to services and posts in con-
nection with the affairg of the Uniom
or of a State.”
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‘Consistently with the efficiency of
administration’,

wexi %0 W3 & FT FWT wgafea
a7 g faa ww wfray & afqat #1
37 w®f 9T A1 3T & faq mhad &
aei T W F ) FgvmT x g
Fodr g o wedt €1 F1€ q|r Heraw
=it sna fa fae 7 op ooz dfauw &
fagrs fauw 79 1 = gare wfagm
% g wfaai w1 w.faw qqr sonfaw
eafa & fag fagw wrfasm feg @7
srfed |

26, 27 AT F WATT T T09H
a7 frad fewmar ¢ fr wadr gwz
I fasT qroT V'R # W7 g AT
saar w0 = & afa g wfaa &)
w7 @fanw & weaas Sy # A7
woAr Ty qur #79 # wfsard maga
FLIE & | Ta AT AAT T g 74T
gwifay Gam & o 5 i
FEy T5M UL AT LT TEET F
dfqurs & (a0 & fadfr G730 %1 5wz
# a7 wq owr fadrg & w8, afes
Flzant frgr &1 3w @rg # Ay
I B G T (5 LA
Arad o AT Fifaey WA Wy
w7, =i & gia, @ frqr 2% MT 27
gfagrs & 447 FAGF 7 AT ATAC
q37 | IHE (M0 wTmT o fhE g
A TrEE d AgTE & 9E 8 )
o q WAL FA faE wWE F WA
gfaaa xa1 2, 77 ¥ Sfgar & g4
xor &7 &0 G0 97 ;e WL AT g
=91 ¥ faq® avmn g | Fag sqra d
Zwr ste fager & waiei w7 weagw
FeAiTE] § WY AR 7 W §Y AT
saaar 31 Wi € fv g 1 feafe &
sara ¥ 9T g0 7 sy wfy A
g e Aw wim @ fx ag AeeT I
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qF w8 =i N7 Far Jo ARl
F WO 9T HART FLAT |

Irxarafy A, 7w T@ X fr g4
o & wgal «tfirer frar s Hfed
gg ara fafrea & i 7 gl 92 Atz
wfad o9 o7 3y A I o av fr
AT K AGH T9F FUAT A4 AT
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® 19 yova w1 A FAE



159 Constitution (44th

Y AT o ot (5w
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zrf F1Z #1 3FH FE T GAF AT A
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QT A0 F, AET AT FT AT
¥y w1 wigwrT afi 2, 7afqw o5 9
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AT FE A QIR GOfa F IR H,
wrE Afege H gedidt & vy #
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T T AT FFAT WL A T QU ATAT
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SHRI MOHAMMAD YUNUS
SALEEM (Andhra Pradesh): What do
you say, Mr. Gokhal'e? How do you
react?

MR. DEPUTY CHAIRMAN: Now I
think you complete. I will call the next
speaker now.

| AREAT gAY WE - mifav
q 0F arEy 7347 Tzar g foam avg
AT FIAET FT R A I A
waadt W gfdt § faa w@ar garm
NI a2 ST 370 FATAT ZW1 B,
T AW & W { G A4 Fq047 gAY B,
A ICH g Fifar, quanagy g
§1 &9 | AT &, 97 52940 8, 3HH
AT Ea & {727 370 Frae FAT G
qEAAE g | g9 |

SHRI K. L. N. PRASAD (Andhra
Pradesh): Mr. Deputy Chairman, Sir, I
rise to support these historic amendments
wholeheartedly. 1 have, with keen
interest, heard the inspiring and thought-
provoking speeches of our Prime
Minister, the Congress President, Shri
Borooahji, senior leaders, constitutional
experts and other friends.

Sir, what is the Constitution? Is it a
stone or a mixture of cement and iron, a
piece of wood or a mountain, making it
difficult to move it, change its posture or
shape it to a size making it possible for
use? No, Sir. The Constitution is a true
reflection of the hopes and aspirations of
the people meant to shape the destinies of
millions and millions of people whose
well-being depends on having an
appropriate Constitution which cannot be
static. It is a scared and living document
and a living document could never be a
static one, but will be flexible to make the
needed changes from time to time. In thig
changing world, the events move fast and
will not wait for any slow-moving
vehicle to catch up- In these changing
times, the needs and requirements  of
people to keep
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changing and unless our Constitution too
is kept wuptodate making necessary
changes whenever they are called for, we
canont keep pace with the moving times.
Secondly, is it for the first time we are
amending the Constitution?
Circumstances and conditions which
prevailed a decade ago are quite different
today. We have to learn by experience
and mould ourselves to the changing
times. Considering these aspects I do not
see why there is so much of uproar
against this move in certain sections for
amending the Constitution which is
going to benefit the millions of our
country. I fail to understand why some of
my friends on my right— most of them
are absent—are so much agitated and
speak of the basic structure of our
Constitution. What is the basic structure?
A structure which becomes out of date,
requires modification and that is what is
being proposed now. These amendments
were gone into in greater detail by the
Swaran Singh Committee and the public
debates were going on for the last one
year or so. Further, the Law Minister,
Shri Gokhaleji, has so ably presented
these amendments in both the Houses.
Our Prime Minister is not only the
undisputed leader of our country but is
recognised as one of the very few
outstanding statesmen of the world today.
Experience has shown us during the last
one decade that whatever major decisions
she had taken, whether it be Bangla Desh
or Bank Nationalisation Or Simla Accord
and in many other sphereSj have proved
beyond doubt that they were not only
very correct decisions but have enhanced
the prestige of our Nation in the eyes of
the world. She had clearly expressed in
great detail how these amendments are
going to benefit the nation. After all this,
to say that these amendments are brought
out in haste, is baseless. Some of the
Members of the Opposition have chosen
not to participate in the discussion on this
amending Bill. If they are true
representatives of the people, they should
participate, express their views frankly
instead of keeping them-
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selves away from it. After all, this is a
national issue. It is not proper to give it a
political colour. There is a proverb that
you can wake up a sleeping man but
certainly cannot wake up a person who is
pretending sleep. This, I feel, applies
aptly to our friends in the Opposition.

Sir, I am not going into the controversy
of the Judiciary, but would only like to
place my point of view. The Judiciary no
doubt will have to be respected but at the
same time they should also be within the
limits of law. They are there to interpret
the law but not to make the law. Had the
Courts been observing this -code of
conduct, perhaps there would not have
been any need to amend the Constitution
in this regard. As the Prime Minister and
the Congress President had rightly
observed, Parliament is the supreme body
to make the law and it is for the Courts to
interpret the law and not go beyond thia
point. They were right in their ob-
servation that either the Executive or the
Judiciary could at best claim for
autonomy and not sovereignty. I am sure
this fact cannot be denied by any one.
After all, there need not be any conflict
between the Judges and the Executive if
only they confine themselves to the
prescribed limits. The recent judgements
of the Supreme Court as well as some of
the High Courts in regard to some of the
provisions of our Constitution have been
contrary to the provisions of law. They
even went to the extent of saying that
Parliament had no power to change the
basic structure of the Constitution. But,
what was the basic structure? The
judgment did not specify this. Therefore,
it became all the more necessary to
amend the Constitution so that the
Judiciary could no longer be a stumbling
block for progress. Even now the rights
of the Supreme Court nor of the High
Courts have been curtailed but only the
powers are specified. Whatever is said
and done, even these Judges are
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drawn from the same strata of society and to
think that they are in the entirely the only
angles and others are not, is not proper. The
Prime Minister this morning had observed that
most of the Judges are good, but there are
some exceptions who are creating the trouble.
Sir, it is also true that either in bureaucracy or
in Executive or elsewhere, it is only those few
exceptions that create lot of mischief. The
good and bad are there in every field of
activity—let it be among Judges, let it fee
among the Executive or bureaucrats or others.

Sir, now turning to the question of
imposition of the emergency, it is today a
well-known fact how the nation has benefited
by its promulgation. Discipline has crept into
all levels of administration, agricultural and
industrial production has increased, the
economy which was in a very bad shape has
revived to a great extent. For the first time we
are surplus in foodgrains and finding it diffi-
cult to find covered storage. The masses are
not at all affected by the emergency but are
benefited. The people who are affected are
only those who w'ere indulging in anti-
national activities. If we look back and think
for a moment the elements that forced the
Government to promulgate the emergency are
only those who are now making a lot of noise
ahout the emergency. They are no longer in a
position to continue their activities of creating
situations like lawlessness, hooliganism,
labour unrest resulting in loss of production,
and so on and so forth. Now, whatever one
might say, the primary duty of any Govern-
ment is to consolidate the gains made during
the emergency. What a common man wants is
food to eat, clothing to cover his body and
shelter to hide his head. When something is
being done in this direction, he is not bothered
whether the elections are held now or a year
or two later. Instead of our concentrating on
primary and basic needs of the people, we
seem to be more worried about
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the elect) vns. Secondly, there were occasions
when the elections were held much before the
so-called tenure. The Lok Sabha itself was
dissolved without completing its full term-
There were State Assemblies which -were
dissolved even within months after the
elections. Therefore, there is no substance in
what the Opposition is talking about. It was
alleged by the Opposition that the Congress
did not have the mandate from the people to
change the Constitution. The Election
Manifesto of the Congress in 1971 was quite
clear wherein it was stated that it would be our
endeavour to seek further constitutional
remedies and amendments as might be
necessary to overcome the impediments in the
path of social justice. This itself is a clear
indication of the fact that the Congress had
received a clear mandate from the people to
amend the Constitution.

The Constitution should be further amended
restricting the size of the family. This is very
important and vital, considering the growth of
our population year after year. Thanks to Shri
San jay Gandhi who has been Very forcefully
advocating this issue. In fact, this 5-point
programme is one which is most non-
controversial. Who can say that the anti-
dowry campaign or keeping the surroundings
clean or for that matter tree plantation are not
good? As a matter of fact, the rate at which
our population is increasing, I am reminded of
an advertisement by Air India some time ago
saying that 'we are producing every year one
Australia’, whose, population is only 15
millions. At this rate, the future of our country
in every respect will be the gloomy and until
and unless we arrest this growth and control
the population, no Government, however good
it is, can find resources to feed these millions,
clothe them and provide shelter to them. The
family planning scheme has been with us for
quite some time. There is a Ministry too at the
national level. But who were aware of any
positive work done in this respect until Shri
sanjay Gandhi
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has taken up this issue in right earnest?
Therefore, we must all congratulate him for
his excellent thoughts which he is translating
into action in a v-*ry dynamic way and
sincerely working for their success. He. has
diverted the energies of the youth in the right
direction and within a short time he is able to
enjoy the confidence of not only the youth
but of the nation. If the implementation of the
20-point programme and also the 5-point
programme have to be successful in a great
measure, necessary changes are to be thought
of about further amending the Constitution in
an appropriate manner.

In order to make the Constitution an
‘effective instrument, it is very necessary to
carry out these vital changes which are
needed to bring about socioeconomic justice
to the masses. Therefore the amendments
proposed should be fully supported.

Fundamental rights protect the rights of the
individual and the directive principles protect
the interests of the masses. It is needless to
say that the directive principles will have and
should have precedence over the fundamental
rights.

If democracy is to survive and if the hopes
and aspirations of the people are to be met
without allowing them to go into frustration
leading to great disasters, we have to keep on
amending the Constitution responding to the
changing needs of the people.

With these observations, I wholeheartedly
support the Bill-SHRI GIAN CHAND TOTTJ
(Hima-chal Pradesh): Mr. Deputy Chairman, I
rise to support the Bill before the House. The
most important question is which constitutes
sovereign power in the political system. And
there is a view that this is shared by the Judi-
ciary, by the Executive and by Parliament.
That impression is erroneous
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Sovereignty lies with the people and it is
delegated by the people to Parliament at the
time of the general elections. Now, this
sovereignty which has been delegated to
Parliament is not delegated either to the
Executive or to the Judiciary. As a matter of
fact, the Judiciary and the Executive are the
two arms of Parliament to govern the country
and to bring about the desired socio-economic
reforms. Hence, sovereignty lies only With
Parliament.

We have heard another criticism that this
Bill is being rushed through in a hurry. These
amendments are before the country for the
last one year. The Swaran Singh Committee
has received about four thousand memoranda.
That Committee had also given an
opportunity to each and every political party
and worker to place their points of view
before it. If some of the politicians or political
parties have chosen not to go before that
committee,, there are only two inferences—
either those political parties want to shirk
responsibility or they do not have much to say
against this Bill. Sir, another view has been
placed that there should be an opinion poll or
referendum on the Bill. Now, this is the 44th
amendment of the Constitution. Neither in
regard to the Constitution that was framed by
the Constituent Assembly nor in regard to the
43 amendments made so far, has there ever
been any demand either for an opinion poll or
for a referendum. These are suggestions
which are politically motivated only to delay
the amendments which the Indian National
Congress wants to bring in.

Sir, at the time of the 1971 elections, it
was categorically stated that "the Indian
National Congress would seek such further
constitutional remedies and amendments as
are necessary to overcome impediments in
the path of social justice". And the Indian
electorate gave a massive mandate to the
Indian National Congress to carry out these
remedies. Then where is the point of asking
fop an opinion poll or a referendum?
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Sir, I welcome the changes in the
Preamble. There have been no sudden
changes in this respect. Our policy has
been  secular. We  have  been
endeavouring far social transformation.
However, it is for us again to highlight
these two aspects. We have not only kept
these in the past, but we wish to stress
that these would be our guiding
principles in the future also.

Likewise I welcome the incorporation
of duties as well as giving due place to
the Directive Principles. The Indian
society stresses too much on individual
rights. As a matter of fact, this
individualism has been the bane of Indian
nationalism throughout the ages. We are
divided into so many sections and cross-
sections hi the society. The great religions
of the world, Islam and Christianity, have
also picked up these classes and castes
only in this country. Sir, there should be
remedies for any excesses done by the
bureaucracy against the individual, but
the individual rights should not be
allowed to hamper the progress of the
whole country. There has to be a balance
between individual rights and the rights
of the community.

I welcome the provision for deploy-
ment of the Central forces in a State
without the consent of the State. India is
not only a country; it is a sub-continent.
And there have been fissiparoug and
separatist tendencies not only after
independence but throughout the ages.
Some political parties did come into
power in the States, which neither
believed in democracy nor in the unity of
the country. Sir, how is it forgotten that
till only recently in the largest city in this
country, Calcutta, the streets became
deserted before darkness set in because
the law and order situation went to One
of its lowest depths and the State
Government was not accepting the
Government of India's suggestion to send
its forces there? I also welcome the
provision regarding tribunals.  Some of
the
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tribunals already functioning, like the
income-tax tribunals, are doing good
work and are inspiring public confidence.
As a matter of fact, the vast majority of
Indian masses are not getting fair justice
due to abnormal delays in the High Court
and in the Supreme Court. Justice
delayed is justice denied. Yet there are
appeals which are pending for over, not
one year, not two years, not three years,
but ten years.

I welcome the provision that there
should be no appeal in the High Court
against the judgements of the tribunals.
Otherwise there will be no meaning in
the constitution of these tribunals.

The emergency has, no doubt, im
proved discipline in the services. But
in the sensitive sectors, the quantum
of bribe has gone high. It is not
possible in the present set up to re
move corrupt Government servants.
Therefore, there should be some new
provision enabling the Government
to dismiss such corrupt employees
after summary trials. Or Govern
ment service should be made tempo
rary on ‘'hire and fire' basis. Any
how this is a serious matter. Only
recently I met the Collector of Cen
tral Excise in Chandigarh and bro
ught to his notice the corrupt practi
ces of some of his subordinates. He
agreed with me. He said he knew it
but he had no remedy except to trans
fer them. Transferring corrupt
officials is no punishment. Because
of the emergency, naturally the bure
aucrats have much more patronage
and much more power. I feel there
should be some provision for dealing
with known corrupt personnel in the
services. At the moment the proce
dure is so cumbersome that the offi
cer who would like to punish the
guilty people himself becomes the
victim and he has to defend himself.

One point I would like to stress and
that is about the population control. No
doubt there had been some steps taken in
the matter especially after it was taken up
by the youth
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under the big leadership of Shri Sanjay
Gandhi. But let not an impression go
round in the country that politicians are a
class by themselves. I do suggest that any
person who is seeking a public office in
the reproductive age and who has more
than two children should be asked to go
in for sterilisation before he can stand for
any public office.

SHRI KAMESHWAR  SINGH
(Bihar): Mr. Deputy Chairman, I
wholeheartedly welcome the Forty-
fourth Constitution Amendment Bill. We
were excepting it much earlier, but our
Prime Ministe—our beloved leader—
wanted to give a chance to the entire
country to discuss and debate on it before
it is brought before the House. This ig a
historic moment and I am confident after
these amendments are made our Prime
Minister will be bringing forward more
socialist measures and further changes in
the Constitution in order to serve the
downtrodden in this country.

Mr. Deputy Chairman, the most
commendable part of this amendment is
the chapter on duties. This means the era
of licentiousness is finished. I am quite
surprised to hear from some of my
friends on the right that they do not
appreciate it. They say fundamental rights
have been curtailed or completely washed
away. They say so because they are all
lost. They are reactionaries and naturally
they will be lost. They do not work. They
keep on sitting and make their living. It is
very simple. If they live on doles, that is a
different thing. But to be a parasite on the
masses is the most heinous crime in opi-
nion. That is what they are doing.

The supermacy of Parliament in my
opinion should not have been challenged
by the courts of law. But in the past it
was done. After this amendment is
passed, the Constitution Amendment
Bills and the Parliament will be beyond
the purview of courts of law. Therefore
this
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is a very progressive measure. When ever
progressive measures were brought
forward in the past, the reactionaries
went to the court of law where they were
struck down. A lot of time was wasted in
this process and also a sort of confusion
was created by the judiciary. After this
amendment, no such activities can be
carried on by the people on my right.

The most amazing thing i3 that the
opposition has been saying—of course
minus the CPI—that they will not
participate in the debate here in this
House and in the other House as well.
But curiously enough, Shri Krishan
Kant—I wish he was here to listen to
me—said in his speech that he was
spgaking for all democratic-minded
Congressmen and for the opposition
parties who were not participating. He
posed himself as the spokesman of those
parties. This is the biggest hypocrisy on
his part—to pose himself as the
spokesman of all democracy-loving
Congressmen, as if he has a contract to
speak on behalf of others; as if he has the
sole contract for democracy. And, Sir, it
is most heinous, in my opinion, and it is
so for the Opposition parties also. They
do not want to come individually and
speak. But they will send one man to
speak on their behalf which, to my mind,
is not good. I wish to refer to Mr. Krishan
Kant's speech in this connection. At the
same time, Sir, they also say that they
have not participated in the debate

MR. DEPUTY CHAIRMAN: Mr.
Kameshwar Singh, the very fact that he
spoke shows that they have all
participated in this.

SHRI KAMESHWAR SINGH: That is
all right, Sir. But Mr. Krishan Kant says
this. I am not saying that. They have said
that they have not participated there. My
reference is to Mr. Krishan Kant's speech
because they have not participated in the
other House. That means he is
representing those who have not
participated there and he is represents
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ing them here. That I want to make clear.
Moreover, Sir, Mr. Krishan Kant has cast
aspersions on this House. Mr. Krishan Kant
has said something and he has cast aspersions
on this House and it is a serious reflection on
this House. He has said: The present
Parliament, which has outlived its period of
legitimacy is hanging by the thread of the
emergency provisions of the Constitution."
Sir, this is a most serious-thing . . .

SHRI MOHAMMAD YUNUS SA-LEEM:
But that is not applicable to this House.

SHRI KAMESHWAR SINGH: May be.
But he has said this about Parliament and I
think Rajya Sabha is a part of Parliament. I
am talking about Parliament as a whole. But,
Sir, I would like to point out to my honourable
colleagues here that this is an aspersion on the
entire Parliament and a resolution should be
moved and Mr. Krishan Kant should be
reprimanded on the floor of the House and he
should be made to come here and apologise
before the entire House. If this is not done,
then, Sir, I can tell you that we as Members of
Parliament will keep on hearing all sorts of
things regarding this Parliament. These
people, Sir, will always find fault with all the
progressive measures because they are used to
licentious way of life. Therefore, as a
corrective measure thig is most important.

With these words, Sir, I thank you for
having given me an opportunity. Thank you,
Sir.

ot T TR (wer 93W) : wAATS
FaaTafa o, gfa (4437 FaT9)
faga®, 1976 &t w7 wfawe gaeyi
F uF ard) faderare g 3w § "=y A"
2 | e 2 o S W e FER AT
TET IAET AQT T HeAt <t gy
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ardt T afeas qUET & g wrg
oqr Few W o1 W@ g famw
o § wreEr B F39 9% o@ar We
FW FT HHE WA A@ G F1 AT |
a0 IF1T H( T A= i gm &
srferter a9 3o § wufeqa w7 @ E
v o feafe 3ts =& fardm &
e, & o7 @i 7 fages a=m T
7 3% famt & fawre a¥ f& wrefi &
FATFATL AT HEF T FCF aF A9
ST ATEA FAAT TET & FemerT qave
g 7@ & a1 Qar A ar | g A Al
T/ TEZ & AT FHAT & a7 91 717
A& W oA 7 Ay 99 ferg wew
Fagaar | 92 T IR § Ay
e Fy ard 7 aid of g 32 o
& QU qATT O AT HavE 9T
T I AGAANT HT T A AL
zafan & 0 a9 & 9w § faaew
FeT f& & on woAr farary ®
qrerar afeads &% %18 a2 ZEa ar
Ffarw < F 747 341 (o) AT
FIT B0 TorHT AT FWgA  fEar
w@ q%1 F1 AT fFAr @,
v fadlwd T 9 F1 FT
AT A A AT A AT F=w IITA
T2 ITH IFA AT T1FF T i 1{wre %7 |
oo wfaarT # qura iy far e
wr g arfs swar & mifgs feafa
# garT Z1 WA 5w WA fafza gl
& @0 AISHIE &1 FEAE 7 7 a9
IR 57 a9 & wfa & 79 F71 y9eg 7
FT TH |

o\, T ATAT ] 73T qra fafzd
2 frarer & fafm wrll § @
wéa fammna, afvfeafan & sma afeee
awg7 aifz 4, 7 Aiagwfas smfes

oI wEs | q fram diweq 2w
SR A{Y FEE, HW AR A w2
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& faAr & wrma o1 w91 ) afz F awe
FFT BT A AT T 10, 20 &7 faq
w5 97 gadr TifeT aw Faw afwwi

Fev ¥ 3 AW 3wy ! fadw A

73 7 i wrenfse nang Fgfa ?

& suar argm 5 &= fagr gfs-
T & AR . AR IW FAT AT
domwd a7 oW fewr s=ER
mgrd F wme & faat s mw
479 % fog ? Far fpar s afaee
wagdl &1 Al 3 fgary & faq
a7 ¥ fFn e afst s g
Tt & arvad] ¥ anieErd g
faT T s w7 ggra wAT A
i o & 20 3 anfaw T
FTT AT AT HGT AT T 5-TAT F1TFA
FI7T G AN F AT 7 AN AT
sigr g femrd & e sfram W
AUTIA AR A REAGEAT AREAT AT
T AT F AT qzar g feard 2
R

drea, wfagra # wifes sfrerd
# fran sqmam ML T AT w@ATaT
41 vf favg ot @ ® AT Aw sfew
AT w9 51 fagig @37 #1 @98 4
Al § 3T o A7 Flagy quraTEt
T faaet @t qar fazoft For<d %
sgmaT @ gwfag gwe qw 0§
ST THATCT F1AHA 7T TET § TOHI {aed-
ATE lTFR TSI TR WY
fren g=me w37 @ | qr @ wE @
qagaIY enfaa g8 whee warr ! A
T AR AE aF TFT AT WWA &1 AT
F1ZT T &1 TR 1 a7 TEOT | F
Aumal g 8F o &Y waf we &
g a1 oFdAT B AR famre mwg F
27 qv a1 fr=d #t gfaefE &
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Y 97 FrafEs gfgnd 1 a9 55
F4 uq & G B wEmT FHY gAY
W F gt § FwA A ZwIT, aqEy,
FAS AR T AT WWH Tmag F
gt arfa s amr f § e
g o w71 az Fraza & o o1 o= afagr
? qugy far w1 @ 2 97 faoaew
oAVEF £ W IHY 00 AT T AT
ms 77 19 T4 w4 g 7 Afaga F
gra mmifert & g €@
a1 g ¥, 97 f ¥ 9 2 oA
ot ArramfemT § @F0a 2, o gare
T wea @t 7 fawed Fem w5 ow
fragarar 2 ? &g 5 oo v £ 3
THH ST &1 F1E 39 fue aFer | §
mwmaT g 5 37 feear qmm & g
qrfaz€ 2 | sastar 3 fam a3,
IART sAAT FT HWAT T frm wdwr
o7 e a7 feareard aqs vz @ |

dfara #1 gEmEr B oofn,
guTsETET g aff i uEy s
51z WA F1 A9 gFT Ay o @ o
W # | IR T FHET T F
Afy oz 291 2 AfemT 57 fige
axEaTaw 441 d A= 27 uw Frgq zwar-
Iw & fed anfos g & o gmmon
T E | AR TR AT A E
fag arawas ofvadq qas F 7m0 w1s-
VAR A1 S eRT #oaF fug
'-‘Tﬂ‘c’."g"ﬁ T4  JI7T AT gEg W
wifaed § AT 777 71 9 w2
o g ufaF17 F1 9T 9 a7 ey
OF @ OCEMNT WG 368 # Al
afeafas 2

o, OF a1 § /17w A
f& d@faar & 7w ao fava & aga
farerres dfed wargzara A2 1 gfawr
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[+ 37 1]
F T F WO &7 T 0 A7, ¥
& mrodr wAfa & agAr |ngam

“gran afwr  affeafet &
RATIT AT A1 & A7 57 399
7 g glad GAEA § agvr
Tar &1 g afefeafor @z s
g 1 qu e &% gafer g
FFA E ¢ 3 AT F AT qTAAT
wifen agf a1 a A7 A Ffear
5 AT F AV EH 4T AgA D TRAT
% wa fa affar oot azd & &0
1 F137 qafeadda T g A
3, =aw g amfm g
arfen g1 SF SwF A agar
¥ g% A% 3 #1 A1 TS A
azar arfem”

Araq ow w7 avafas faeres
Ry o9 7 gua fa=erd @ A and
se=| ® gwz fFar 2o

“fgafr ST FW W a0 AY, O
HoE T 0% AW A1 0A; g A A1
o7 g, AT A F1 awar 2
ferr az afgare o1 ufe 21 ff a3z
ziorr & fon sy Dfegi w1 aig
TEL LA F AT G AT FTAFT
grq wv fzzd ad faw & g
saAt § qag wfas qEEy @

waar a «wir Fy7
(Time bell rings)

q11q, ®7 # & qqm 70 A
gl srrdt gas fafa w47 0 dras w1
@ ifard amaat w1 a7 F fog
g€ AT § AT AT 9% g R
=T FIAT | WA A7 qrerAr 2
i g3 Forrg AY & 377 8) o Y FArfram
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WA HAvEAT FY TEAT AT | gAR OF
wE AritE qra &1 i
qEAT | TN AT & FAGIC T KT, 3T
FY FTg AT g SFqT T AT ot |
Aw <t ara & 2 qEet a17 2o wfaw
T FHAT T qAT I AT N AW
F fafqw grfir g==t § aga @
AT 80 TFAT FTAAT F AT FAA-
TIAMAT AT AT EAI, Tt ;T
FAT i FarT A {7 g At aEam
ot 7 faer mwarr, Y 30 W AW
qUIR FT TEAT T SR | FAA ATY
ATTA W AT Z9 F AT HFAT 91
A awraErd ga & oW S
LT S SR AN =1 R |
(Time bell rings)
a4 37 @ g | & aweEr
T §—4T # 29 FF 9% #7 agwa
fgam, az<r, qam @7 3@ & god
T HAT T 207 nfaF FIAE
1 T am &1 fgaw 20 34 cafm
TR FT qA GrEar aF) F w7 377
F I ¥ AU A gEIEArE auie a5
AT Y AFAT |

z3 gl # A1g F 9 fagm @1
AITH HTA g

[The Vice-Chairman (Shri Ranbir
Singh) in the Chair]

SHRIMATI SARASWATI PRA-
DHAN (Orissa) Mr. Vice-Chairman, Sir,
I rise to support the Constitution (Forty-
fourth Amendment) Bill, 1976 and
congratulate the Government for bringing
this Bill in proper time. The Constitution
was framed some 26 years back by the
leaders of the country. The situations and
conditions have changed much. Many
events have taken place in the socio-
economic condition of the people. If we
stick to the plea that Constitution is a
sacred document and amendment to any
part of it will amount to a trespass, it will
mean that we do not



181 Constitution (44th

want any progress. The Constitution has to
reflect the aspirations and will of the people.
The Forty-fourth Amendment Bill is one such
historic step in this direction. Some of the
Members of the House have expressed that
Parliament has no right to amend the
Constitution. The Party in Government has
more than two-thirds majority. People of
India have confidence in the Congress Party
and our Prime Minister Shrimati Indira
Gandhi. The amendments will certainly usher
in welfare of the people and by and large will
provide social justice to tihose who have been
long deprived of their basic needs. So, this
Parliament has all the authority to bring such
a Bill.

Sir, tfie amendment to the Preamble seecks
to name our country 'socialist and secular'
being democratic in nature. It was the dream
of the Father of the Nation and the great
statesman, the late Prime Minister Pandit
Jawaharlal Nehru, that India be a socialist
country without any discrimination. Also, it
was tiheir desire that India should set an
example of a secular, socialist, democratic
sovereignty in the world. So, the amendments
sought in the Preamble to the Constitution
will lay the foundation for achieving the
desired goal of tile suffering and toiling
masses of India. Anti-national activities
should be strictly dealt with and political
parties indulging in such activities should be
banned.

Sir, 1' am happy that justice will be given to
poor by way of legal aid as it is very
expensive to go to a court. Claim or rights
without duties and responsibilities will drift
us into chaos and confusion, and it is im-
proper to seek only rights and forget our
responsibilities. Duties towards t)he nation
and the society should be taught from early
ages at schools so that the children would
become worthy citizens in future.
There
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should be a code of conduct for the
representatives of the people also. Inclusion
of education in the Concurrent List is yet
another step to prove that we largely are
dedicated to the national cause. The System
of education should be of the same type
throughout the country. Now it differs from
State to State and university to university.
Such unsystematic arrangements sometimes
become the cause of unruly atmosphere in the
field of educational institutions.

Sir, by introducing 43A in the Constitution,
India is going to open a new area of trade
union movement under &e process of
peaceful and democratic revolution. Workers'
participation in the management is very
necessary. Now the time has proved beyond
doubt that judges are not the final custodians
of law. Any law in a democratic country is
meant for the people. Therefore, it ia very
prudent to claim that Parliament which
represents the people has the right to bring
about changes and make laws. Thia Bill
reasserts the sovereignty and the supremacy
of Parliament. It will make clear the doubts
that some of the judgments have created. Sir,
the Government have taken steps in
implementing revolutionary programmes like
land ceiling, abolition of Privy Purses,
nationalisation of banks, etc. Now, I would
suggest that Government do take necessary
steps towards ceiling on urban property and
march towards socialism and progress.

With these words, Sir, i wholeheartedly
support the 44th Constitution Amendment
Bill, 1976. Thank you, Sir.

s ZAEW wEAm (TaT)
AT STAHTeR A1, I "t
qorraer Frgmes 1 awga F 39 f7 o
g v w@ o e 2 B e A
& FHTH FT FAMET FIF FT AT OF
UTEW q1 A7 OF = g7 39 f7Ar ¥
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Lt Tad™ sefaan)
gAY da1 A WAt sfrwer g i
ot 7 2z fada® @ w7 uw aefas wam
BT & | A T2 fgegEAr Ay avdim
¥ emigdd § fear s gmv
fadra wara w4 dfeq szt wE qzE
T AATTA FAA AT w01 31 iy
¥ fe= % wdal, faddi ot freg go
gfesa guzd§ @ar =3 20 @97 T AR
% foit g o w7 TrE 47 ) AfEA
araeaEr wfgay, gsoraEr  afEal,
FEAT wraa, UEfez AW AT gy
QeI 3 g ) gA A R FUA T AL
fawiw fexi, @2 ag 19 @%+ 37 797 |
o TIE 9 NEE| H, 65T 7G T A
ardl famn 1 av® 51 74 ¥ | A9rsHIg
FY O A FAT TEF AHUT AT
q WY gmw wgmr mET  H gAEe
¥gw W A@TQ H AlwEmi ¥
gt @fafadfedt &1 goEww
1949 ¥  #ge@EEd fe¥e 9%
g% 1w wF  FT A | ITAN
& o o Ffzz qr1 7w afqma @wTe-
1T F AW 9L EF ITAAUR H FIEATH
BT | WS GF qE0 H AAraFEl Tq%
o Faa W g famdt g ow@ E
25 7 ¥ w Afero oA § FIHAE]
HHTSHATE F A1 G 98 K s o AT
&+ T BIE wEE grer AEI ) gt A
SAar F1 QU favar qemEwE ¥ O
AT AINAE FAT0 T OF AL

g

ar F amfarz AT dgEe
A T R 4T AT A AT
wex "Wz afsw oftEEa v
femr g@F @ s AfrR gw
N amagt & fE st Awr awremETE
¥ femadt 4, it sww REE,
SATETA A1 g AT AR
g WY WY arw frgr F9 4 T ww Y

[RAJYASABHA]  Amdt.) Bill, 1976 184

B ¥ AR w1 & (w7 3w waw
I w1 T8 g ar F Foawr gwisAE
# F1f fawrm 4l § waww W A19a-
ardy @, wrzfese, oF geyraE A0
¥ W9 43 W | 4 W { wATHI
GeTs, AW FT 0w FraTAvY  SEW
frr, 2@ (Havoc) am %
ferr A qs¥@ faam awr o w)
wsu &0 famr | A AwozaEmA &
w8t wt wwa 4, 5% 29 g7 g g1
gafad % wad e Tz am 57
A1 f s wrlt &0 gA A § weA
A% A19 7E1 4Y, |97 wiew A12w g Al
a3 & 9% wAwT q | Tw] fagrEa
sifzaar: fagraa ah o) w1 saar
=1 oFh 91§ @t @Ay 2
foad am Y qEam wg=iar 2w F
18 778 fagimg om § N3 Afeaiag
33 are & fagmam g2 | FFa 4 1
a< fegt, wifazz 671 &1 v 57 fa,
fadelt G52t A1, W wafeat #1 aw
#7 fagr aa 3w &1 saviEw T3 20
sy mia g€ @, aeady = g€ 2,
arardi # A5t ey o 2, FwAt 7 7w
' g% &, WA wd & g wlemEa
0 § A% WAIT SAGT A1 E | qw &
fagraa oist F1, o7 M @147 w1
et #7 w1E favar 487 &)

wfaa woes w1 w1 ol T
& foaeft smgraay o ey STl F7A
FEH 1T A g amr qdia, A,
wogz 74, fonfera 2t M agsm smw @
qOATE & qre gARE {77 | g Al
F1 G & AUTHIT 991 § ATF M |
SAAT & HAET 1 gwdT w7 ¥ foq
THR SAET wgA T g1 AFAr
2 7 gfama s w) 597 5 W
¥ et gty w8 & ot wfa
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FATE§ | T A9 F 29 WY AT FAT FV

2 ? owfaq FamEiFrFcg@ErRal
Far 25 & 7 o {5 awstiEt et aFtar
FEw 7 EATAETY & fam § wavay & sarar
T AT T TR AT ¢ W TR Im E
TAF AWM & AN H AIF & 0F TT A
Al &t 743 § 97 fr qma7, =Aw
WTA T FIA AW, AFTAT 47 G 00
AT OF FH W 90T ZNrC d g9
FSIT QAT AT %7 3 | qg AWTSH 9T
% F AT 9T FG 907 § 1 IAT ferd
“glfar 37T 47 21" §a F e
gl & @7 A & faeg far & AT
T 9 & | 7 50 f2q FT 25-50
ZHT ®TAT Ty F 1 uR. A7 wfaam
R FIFAT TN qZAFT FT AF AT AT
#l ALY 21 AWty § qfEdy & A
FIAAT | AT AATET FAT Al | AT
Far qaf F wadaT FqT 7747 A4
Tt Aq% & A0 71 Fwara q@raEar
|ag B AN TAA T T JET | A
# Afsfordy agy waaefr F7 w7 47
7z FAA T IFAT ATT A AG

wEA I 21 IF AT, A AT AT EY
®1 gAadl 947 &) wEag gemdy &R
“FT E0 A 92 A, A g AL AE 6T
< | 7 71 (Fifsa 79 710 F1
ot faadt & | F1T 91 347 § a2 gy
FrwfATasr i admag o g
GRTHITH VA UF-AEIOGTET OF
gstfadt & g7 § § 0041 FgF §
T&1 " wwre w7 aratas Sof w1 2w
FLF st efaady w1 s anfed qrafea
77 97 48 femg aimt w1 favam
wfefradr & 93 war 1 o § JaFaT
1 577 73R o <@y v vl aafa &
Z7 739 9T GRS UL | qg A HY
FrIgrar ? gHT asig & qAraT g1 @r
2 faghr aaf 7 Afsfmrd w1 2 &
AL ¢ AT FT TL A4 a4 7 LIET
FEFDIT AT | T AT Y ghraa we
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¥ foad oF F1F § 39¢ ¥ F wAw
JE1T W ) A2 oHEIfTuT T5T @@ l-
faa eta & fag &2 argv frrr @@,
wfrmafedt ¥ 993z @1 foeware
F & w7 faaer | gEE ada saar
F G AT T FITATHI H GFTEE WG |
15 auf a% wgmr  eyfafaifesr & #
7%= vEr g wgmr wfwfedr
T z15a =ifar ¥ f57 1955 § 9eamd
QU F7H ATHTL 1 q5T HIT AT T
dz uaEimw oFz wfz &t Figany
% R | ITARI @G qifeqide &
Fewrs o7 7@ w1 § 1 26y 97 gFdl

g

Proposal for acquisition sent to
Government with resolution of G. B. on
12th December, 1955 Notification under
Sec. 4 was published on 10th September,
1956 and under Section 6 on 15th July,
1958. The award was declared on 9th
June, 1959. Amount of compensation of
Rs. 10,500]- credited next day on 10th
June, 1959.

Civil Suit No, 454159 filed by the
Khatedar and a Stay Order was issued on
1st July, 1959 by the Senior Civil Judge,
Bhavnagar for not giving possession of
the land. The Award was quashed by the
Court on the technical ground that the
notices were issued in the name of
deceased Kana Nathu etc.

Fresh acquisition proceedings were
started. A proposal was submitted to
Government on 18th August, 1962. The
parties file® Sp. Civil application No.
1098163, so the proceedings were
delayed for about 4 years. This Writ was
withdrawn by the parties and an award
was published on 25th September, 1968.

The amount of compensation of Rs.
52,612.50 and Rs. 2,087.50 being the
amount of compensation of the
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standing crop were credited by the
Municipality on 26th September, 1968.
The possession of the land Revenue
Survey No. 411|3 was taken by the
Mamlatdar, Mahuva on 6th October,
1968 and handed over to tlhe Muni-
cipality on the very date.

Then after the following Civil Suits,
Criminal Complaints and the Special
Civil applications were filed by the
parties: —

(1) Civil Suit No. 453/68 filed in
the Civil Court Bhavnagar on €-
10-68 SUNDAY and Stay-Order
was issued by the Court.

(2) Special ~ Civil  Application
1263/68 filed in the Gujarat High
Court to quash the Award etc. on
13-10-68 SUNDAY.

(3) Criminal Case No. 409|68 for
contempt of the High Court filed
in the Gujarat High Court.

(4) Criminal Case No. 1442168
filed in the Bhavnagar Court on
20-10-68 SUNDAY against the
President, Chief Officer and other
two employees (IP.C. 3, 114, 117,
188, 447, 457). Bailable warrants
were issued on Diwali.

(5) Civil suit No. 30|69 filed in the
Court of Civil Judge (S.D.)
Blhavnagar.

(6) Revision Application No. 8|69
filed in the District Court of
Bhavnagar against the orders of
Civil Suit No. 30|69 and 34)69.

(7) Civil Revision Application No.
1226J69 filed in the High Court,
Ahmedabad.

(8) Land Reference No. 48|69 filed
in the District Court, Bhavnagar.

(9) Special Civil Suit No. 20|70
filed in the Civil Court (S.D.)
Bhavnagar.
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(10) First Appeal Mo. 802|71 filed in
tlhe Gujarat High Court against
the order of Revision Application
No. 8)69.

Most of the Civil Suits, Criminal
Cases, Special Civil applications were
filed on Sunday.

Civil Suits and Writs were filed to
delay development progress of the Town
Planning Scheme.

Most of the Civil Suits, Criminal
cases, complaints were withdrawn as
they were simply filed to delay the
progress of the Scheme and to demo-
ralise tlhe office-bearers and the officers
of Municipality.

(5) Criminal Case No. 1442]68 filed
against the President without obtain
ing previous permission under Sec
tion 254 of the Gujarat Municipalities
Act, 1963, that too on Sunday, Diwali.

Though the possession of the land was
taken by Government and handed over to
the Municipality on 6th October, 1968,
this case was wrongly filed under IPC
Sections 3, 114, 117, 188, 447, 453 to
demoralise the officebearers and officers
of the Municipality.

(6) Criminal Case No. 409|68 for
contempt of the High Court was wrongly
filed. The possession of the land was
taken over by the Government on 6-10-
68 and handed over to the Municipality
on the very date. Stay issued by the High
Court not to take possession of the land
was ineffective as it was received after
taking over possession. There was thus
no contempt of the High Court
committed. Still, however, this case wag
filed which was ultimately withdrawn .

(7) To sum up litigations numbering
15 and suits, special civil applications,
criminal cases, first appeal, revisions
were filed. Number of stay orders were
issued for which there is no account.

WA FAA AFE 7 20 76
+1R aed foam wie 20 a5l & ang &
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wiga & od wzar wfafaifed &
famr & ot #acgtEr gar ) AR
wgat 1 Ffafura a7 #1 sargew
DITHE GTAA TET | g4 Fg 9%
Z3g A #7 ' @' o]
miEAAfEE M amoiagafte #
fm wreTcar garan | s 17 §
ATHFT AR T AT WAL I ATHT 217 |
aifaz & swar 37 @dr gg 1w
FTar #1 9m1€ F o wrw  d@faam
¥ Aumaw fegr arcEr 1 Wt i
star w1 safa i avey svadr ff somt
721 fagr gt & | 1 Ay AT wreat
i 4z% 9 IAFY AIA TAT W0 qar §
fin Ferdt i yar 9@ 38 granar g )
Tl AR Y I T e 9 ey 2
mT 73 @z § nuw fas faag &
gagT garé & forg wam gary W 2
M |TAM F A= % faars e
fami®r a2 27

ast Ay qrg oz f1 7 yai ardafon
w14 # fag o wafafedfadt & afase
sivg  foftm Fa % aar w
#rag T (Swndey) 7y 7 Aaag
fregardy 1 ardz famraw € #ie
7@ aqu fzmrar & 9 fom¥y S
T Wl ZZ AIF | &M@ F
FAw #§ S@EE o frogare i
F fax awrr #1 gArwE gt
wifgn #fea £12 wodt wAaEy v
vE H17 38 9% 20 AT qW KE A
qfess aTaw F1 Araar g wdf €Y
Th d@fqare Gavat & g7 w12 ofess
w11 ¥ w1ag =ra A agar

vafafez srw =3z w1 @19 wa
T FE A Ferd, gAmlAat w#a
famarzgr & w= P fafez areerse”
aigt & fam g arfzg ) 29
. h T ,-“-, i mfwn ﬂ‘.( lmﬂ
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zrez”’ &1 amifas A2 §  Foamw
¥ 1 “srdred aar grmf g F
aHr g7 «w wya A7 fav ¥ fzar
arfea 1 4

aul ¥ difgga § &Y wrem 2 3ad
Sufaes w17 agd frwe W 917
a5 § | Fandqr g fr gwafanagvigs
fadas & zarv aw & wd@ aa® &1
arg g [T gwIt 2 E) SAa
FT GAT Z00T | g7 0l ¥ Hra § @
durgd fgizs a1 #u4q 3791 g |

SHRI KRISHNA KRIPALANI (Ne-
minated): Mr, Vice-Chairman, Sir, as
1 rise to support the Constitution
(Forty-fourth Amendment) Bill, 1
cannot help wondering at the excite-
ment raised by its introduction. Those
who are for it, an overwhelming ma-
jority, are jubilant, almost over-
jubilant ag though a new heaven is
to be brought into being. Those whe
are against it are in despair, scared
out of wils as it were and presage
direst doom. What, in fact, will
happen, Sir, with the passage of this
Bill is that Parliament can, and will,
benceforth enable Government o
have a freer field and fuller oppor-
tunity of doing the greatest good to
the greatest number of our people.
Greater opportunities of doing gocd
and greater power of doing so effec-
tively must mean greater responsibi-
lities. And responsibility, Sir, must
weigh heavy on those who bear it.
It adds 5 few more thorns to the
crown of power, whoever wears it.
And so, let our jubilation be tem~
pered with humility and fear of God
—lest we err.
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[Shri Krishna Kripalani]

Sir, as the Law Minister explained the
main purpose of the Bill is to establish,
unequivocally and once and for all, the
supremacy of our Parliament as
sovereign. The Parliament can make any
law and any change in the Constitution,
and no Court of law will be competent to
question its authority, because Parliament
reflects the will of the people who are the
ultimate source of all authority. But this
must inevitably mean that what this
Parliament does, the next or a subsequent
Parliament can undo. If the people find
that the amendments have not conduced
to their good, they are free to send, at a
subsequent election, representatives who
will re-amend the Constitution and pass
laws to suit their needs. If this he not
democracy, what then is democracy? The
Opposition, were it not so distracted and
demoralised, should, in fact, appreciate
that what the Bill seeks to achieve is the
ulti-macy of the will of the people.

There is another aspect of the ques.
tion to which, Sir, I would beg to draw
your attention. It is not the letter of the
law that matters in the long run as the
spirit in which it is worked, just as it is
not the letter of the scripture that matters
as the way a religion is lived. The Hindu
scriptures have not been re-written, but
widows no longer burn themselves on
their husband's funeral pyres, children
are no longer sacrificed at the altar of the
goddess, women can inherit property,
widows can remarry and wives can even
discard undesirable husbands. (I wish
more of them would do so.) All these
drastic changes have taken place, almost
a total revolution in a once hidebound
society, thanks to a few great leaders and
reformers of the 19th and the present
century who had the courage and
imagination to revitalise the snirit of their
religion. And so, Sir, irv humble support
of the Amendments before the House is
based, not on the assumption that these
Amendments wilj make our Constitution
perfect—nothing man-
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made is ever perfect—but because i have
faith that the Prime Minister's wisdom
and courage will make the best use of
them for the good of the nation and
because I have faith in the collective
good sense of our people.

Sir, nothing great can be achieved, no
good can ever come to fruition, if we lose
faith in ourselves and in the future of oue
country. I was recently in England for
some time and was pained to see a
widespread misunderstanding of what
had happened and was happening in our
country. News items, articles and
editorials in the press were often gross
distortions of facts. The British editors,
deprived of their own authentic reporters
in India, were being fed with garbled
versions brought by casual and
irresponsible visitors, and, I am sorry to
say, by our own Indian intellectuals so-
called who would brief and goad the
British press to malign India.

On the other hand, the British people
as a whole couldn't care less t.bout what
was happening in India. They had and
have enough problems and > scandals of
their own to occupy their concern. And
now, since the Prime Minister has,
wisely and courageously, lifted the
restrictions on foreign press agencies, the
British press will be better informed an, }
itg tune, let us hope, will gradually
change, if it has not already changed.

Having said this much, Sir, let me end
by drawing the attention of the House, of
the Prime Minister and the Law Minister
to a sad lacuna in our Constitution that
seems, unfortunately, to have been
overlooked. Sir, while the Constitution
has from its inception provided for a
nominated * representative of the Anglo-
Indians in the Lok Sabha—and I am glad
it had done so—there is no such provi-
sion for a representative of the Sindhi
minority, scattered all over India. The
Anglo-Indians were compensated for the
loss of patronage of the erstwhile
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British masters, but the unfortunate and
exiled Sindhis wlho lost their homeland
as the price of India's freedom, and who
lost, besides, their cultural homogeneity
and were scattered like orphans all over
the country, received mno such
compensation. A brave and resourceful
people, they bave, by their own
exertions, made good since, wtierevei-
they could find a home. But their
language i3 in serious danger of being
lost and their cultural and social integrity
has been sadly eroded.

For some time after Independence, Sir,
the Sindhis had four stalwarts to speak
for them, when necessary, in
Parliament—Acharya Kripalani, a host in
himself and reinforced by a talented
brave and loyal Bengali wife, Shri
Jairamdas Daulatram and Dr. Choi-tram
Gidwani in the Lok Sabha and Prof. N. R.
Malkani in this House.

THE VICE-CHAIRMAN  (SHRI
RANBIR SINGH): Shri R. K. Sidhwa
was also Deputy Home Minister.

SHRI KRISHNA KRIPALANI: But
today the Sindhis have no voice to speak
for them in Lok Sabiha, and are not likely
ever to have an elected representative,
being too scattered to make a
constituency. The only remedy is to
provide in the Constitution for a
representative of the Sindhi minority, to
be nominated by the President as a
Member of the Lok Sabha, as in the case
of the Anglo-Indian minority.

I hope and earnestly Plead, Sir, -flhat
both the Houses of Parliament, the Prime
Minister and the Law Minister will heed
my appeal and take early steps to repair
this lacuna and redress this injustice to a
small but important, a brave and
enterprising minority of India.

I thank you, Sir, for your patience. 377
RS—7

[§ NOV. 1976]

Amdt.) Bill, 1976 194

R T N CC PRRY TR
e —————————————
-2l Ll 28 of

Wl e Ut [ phede S5
et Ry DS S

¢ us Sy o yodle o8

o oty sl 5 gpRed
=t B pade pad gl 0ulU o
ol U &) Cints [l Clhal
Sl g b gphen w1t K
Pl eyt e £ oyl a4 yRude

e 2US et ool Y e

Iy (W) AT fag) o
ory t at T @ q9E 4 |
Doy olo il
WY J o om M o &
B T L )
pl Fla b oyl o e S
PV S0 stagn e enad e
UiFhen o5 By @a ae O g
e e ey Wy 5|l
o By g B e e e

. . .

baly e e = 2 wils
Sy pae = o @l S
Sl ald o b4y lyS 4ol 40
ol piylykem (ysn BUIL 0y lips
S polyl led gy &2 p3lige
o ] & - U Ul Y gy
&Sy o wlh -l e dy
ela g &5 Jale O Wy



195 Constitution (44th [ RAJYA SABHA ]

fooy (oo i 2]
,Wé;..lua B & 8y &5 5
3y 957 bl a3 - L goy
Uhte Ut 2 S Wt L lyye oS
U P e Gy Ml S
o s S e b e )
gH S g oS & S fogs el
Wsil 2ty b upmaae - 2 fles
o e Wb G o - it
e 28 &by L - 568 Wl g
- BT B g q g - o h Sy
Sy Frln S NS e d S
e 2 UK g gagd e it
gl ayeyd &Ko, B | yayd fo
Sldly aegn Ealiym 10 She o
R s R T
» -ariu,..b'u,lz..,m & eylen
e P Bla) Sl g
U = &S gignes €y
prigsal K 4l o (S (3iggas
S S L e - 2K
orV o Bl 5l o pen (O
vt ol led s dule U
R RS R
Wy to Wy B0 5 08 58y - @
P2 L unt- a
Uty K el O il sany
et U o oS - Ll yuy)
Sl D -8 Ul gy gy
U 0 P 2o ol gyl e
ot I 28 e g o o
flo & Ke oS oyl o - il

- dunla Uay

Amdt) BUL, 1976 196
O ¥ K ame U
pbe eilliie e Syl g0 cgr 4
Ut ale (ofis 5l - gee
IrTS = ph el Mg Yy
L K afer S ale
0 J&Io § eale lhyt 3ideday
FE S o pHe JRlo -l s
¥ JU -l gl S S ee
by b - da W ) pee gy Sy
Smie | $aielyn &g 45 gub Jale
ot A Sl A dasn Iy2 WSl &
B TR QT YO 3 LK U Y
vt BF Wil & 2 gin b ey
Ty Y Eyh oo g3l ypie Eyn
and L) Sl B o hses
o ¥ - I sr per pele
wir SRl S Llal ik
=y S ol - e i s

B IS P U R VTS

M U g o & = By g
& "‘élés“-ﬂﬁjé?‘i U"‘”

&S pUar oS g e Al e

dyS ot P cemfa W &
&y bt S a8
@ aF 6P e ] edein £
S por o st g a3t g0 5

Loal . el .. _ [



197 Constitution (44th. [RAJYA SABHA] Amdt.)]Bill, 1976 198

0 oy e ke 0] |
l.rn&!-ﬂ l‘lﬁ'- e ‘—‘é' ”l Ty eq-
~ LS ddasd ap 4

“With one stroke of pen he
decided that all other officers were

junior by five years to the officers
of the Bombay State”
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The honourable Chief Justice and
the Judges are pleased to confirm
Syed Sikander Ali the District Judge
of Bobmay State, from 1958.

The date of confirmation ag District
Judge of Bombay State was from
1058,
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&1 neHY BT VR & HAIET 4217 )
oS F UF I RITIT E1 AT ATAT 97
WY TS FEF & AN gAH 4 AL T A
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%[ 1 Devnagri transliteration.
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[ fgwaR oY TR
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“With one siroke of pen he decid-
ed that all other officery were
junior by five years to the officers
of the Bombay State,"
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“This stupid decision of seniority
stiould be withdrawn forthwith.”
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The honourable Chiet Justice and
the judges are pleased to conflrmy
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Syed Sikander All, the District
Judge of Bombay State, from 1958.

The date of confirmation as Dis-
trict Judge of Bombay State was
from 1958.
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fum T Tw F@ &1 e fAT
TAFT gR ARG FE | GOF F1 10«
97 9z AT q1 ¥z 9479 amw am fas
Tg NI @7 g wifed o

JUERAEE wZlEd, nE M §
1 F2AT Aizal £ | 3@W B {7
geiovgmgE srwii ) wigura
% @vma § gz @ Oy ¢ {3 T
LT Usal # wod| ST st THAT 2 1
# gwmar g fa 84 20 W fudre uw
fedl o &1 715 U AHL TG
g, afew gwd 2w 0 CeaT Weda
oY) TEE EWIR dW W1 OFAr
g &€ @ew 7 2 Fawhaw ¥
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& v F 1 gz faar § 1 gafa
# e 31 <Taat § fon gad saar <y
STAHTT AT Feg F1 FHFAT i HUAT
FIFIE w7 A & 1 TAarEy AARan
U A ¥ Fror gy g AT
Aag Y AT FIHFLAAATT ZAG
saar fromre avadr 5 A #
A HE U LEAGITH T G TG
gard Fr & | wnfae i zaag o
F1E 97 £ 420 £ 1 woqr A fAUE R
FAGET F1 T/T A0 T707 FTH § |
fairdY 2@t w7 42 faamr facga m@a
# fo gz "@fama § amaw 9 ¥
aRar § )

nE gra-ard § ow g7 g7 A
FEAT w12aT § {% 28 3m 3 a9 1971
¥ FY AT W X F ) U qAET 99
Ha&Y siradt zfresr ardt off &Y avw &
Ty 91 f@ 4im & A
gt T | o qEm’ g
geer Ao B zdt A7 aww ¥
arar agr ot 5 <fiza &1 g
MTmaraaEl | W F frae
sqaTT 7 £f= oY F1 aBa aaqar
M gt fograg F9ETT 1 9ER
=7 gt fear | TR SFTL 8 et |
£TF T 9T G0g &7 92 wfawre qioT
fa =2 wfmar & f=q dumed 31

T ara-are § 9 a1d AT FH i
& qr% § W EFA ARATE | IEM
wgt o dfawra § 94 s &1 @A
famge wag 4@ § 1 § I qum
wrgar o adedt sy o dfqaa &
TR Al ¥ dargE 7 #
aaw=T1 £ far 42 Za frdvedt a=ti =1 &)
S OPW WO AN %0 STATEl XY SIS
% T 4 gd oveT &7 K989y &
&1 @gd & MT Fadar qEqIA 9%
9T &1 &l #8R ¥ | Afwa frow
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Fo aaf § dag M3 s aavt #y
T I a7 1 FArgEr ggr-
et N & g2 ) 7 feqfir vz feamr
ATRAT £ | 3§ «7@ FnTL AW i agrfeafa
Gar g Ay, az fadl & fomm gur
wil & 1 zafau ow grwwar Ty
arg &Y 79 {5 amfe} & g2 A7
Foent &1 W wfger i iz ara )
faTret aer & gaeqi AYT AW T 20T
¥w i ot feafa qg® dar a7 47 41
BT & X0 KA FTAT 1 Afawry 7
AT 92T g | & wFTT aTq § e
#oqr ) fgusmrs & Yl nfe
77 9T ©Y § MR W 37 Ne-wfrat
Rifs & w10 @ §, I=f Tarar fa
s ¥ frg amR AT &1 Fma
=t @t T & HT M § RIS
AFT & ¥ a12 997 &1 HAa o 19T
§ a9 <t § | T AT g8 & _aw
uF 99 § %3 a7 feadq wrar g1
MG 7 T GMAGS F A gEAam
qicq &1 § 7 GAH T Fq wf A
NS AR AN

NN 7E TeA ot fovaa 1 e %
ag feafa azer 7€ 1 a7 & /i wd
foava 35 & 31 wema § SF1 w907 WY
qg 1 ¥ | dfew waw argarg § g
¥g qawiar @ga § 5 GET & g
E FTR & 1 A7 g Igia 6 ardra
FN TR { FEA 6 qTLE FI A 39
FgT ag & WIOF AR OF F GAMT G
g o2 wur & fegearw & o7 &%
QT Y 9 A1 36T & 17 T € 3AQAT
T §

“Tt ig stupid as well as insulting
for us not to know how much socia~-
list planning is involved in what
Indig is seeking to accomplish and
how much genuine idealism is ap-
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[0 et faz)
plied by countless number of dedica-
ted Indians in attempting to put
some of these principles into prac-
tice.”

77 A1 I%) AfACFU FAT FTITAG
FIAAAFH ATTT § | ZATLY AT HT 747
wrar 3 | faRfwri &Y o 9T wwa 2
fa<rfaat &1 o= a7 woAT WFAT FITHAT
arfzy | #fFw 3a5 arg-arg & A
T Y AT FET TAT 77 oarey famrar
argar g | ag &% § B a@foady
399 OF § (s Frew e A
TTA 9% | FAIL A qfH gare § w1
q IART IAX ATAT G | W wwoF
TET AF FET A0 TA ATH I AIT AR
T 7T wra 5 osamEr § oA g
awg &1 &% a1 § faas wror gare
am 1 Ay afy g€ 1 9@ wraror feafa
g1 woar sreerrAt feafr g, end
20-FAY FAFA  FAAT T IR
Iq% FAfEIT # UF q9€ T anw
9T 331 F< @ faar & 1 & SrAar
g frfrg ate & § 3w &1 3ea9
FT & | TAF ATG WIRT A AATAT
FOAT aFdY fr ot = vREY g s
215 3, g amfoe] 1 war £7 37
famrgal & s wm f5 =7m g
226 § ¥ «For any other purposes”
=3t w1 fame &7 9 SEw
F wfawe g w1 qifvw w7 @
1@ a1 gmEaE fEar o amr
wrEavrE & | gawr wrAafasT & awnr
foeft AAAT HEAT GT B0 A7 AIFET |

A Al 1 ogear ¥ @) dfEw
# qwar wrgar § % s gear feaar
7 72 &, et wHAf # 1 goeT
7 311 4r3 & g8 a¥g g2 &Y
srgeqr @1 w7 i & 1 #fww 37 9%
fa=re wvar & fy qurg & fea 2t =y
a3 & Afas gear Y qgEEFar g |
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qTAr 3 ¥ TG qeETd et
Bt & a1 IF a0 qa5 w1 ot w18
T g9 § g g 7 gW 9w & qgd
IHAT gIAT ¥ F | W W I
AT A gear ¥ <@ § ot gefaw § o
& € a1 Far #2ar § v o e
FHATEY § ITWY §7 qE F AT F
afw ot feem §, o woge 3§, STwY
gTar WY &Y g )

<Y ata & g FEAT AEAT E
fa gevraa &7 arar g fad of ga5
% g1, 12 faar &) ar 71§ wey e &7
I|OET FLA avar g, THAT grAr FY
TRy T arfew | wE FWE %
2t # 100 Sfawe frxaz §, fram
T 71 7 gafaq & agr v g a@
HHTHATE & 647 §, Wi §, A% T § IN
F HTT SATT AT A1, I7 97 faamx
Fear Jrfge 1 ¥ 2 fagafaat arg-ary
& W wwAT |

wraa forar w1 $%3z fasz # femr
2, ag 7% qut wY arg § Hfew gad
T qvlT & w9 K 9F B 97 A4
mifgs fear ww & 1 9F wwe §
o 77 farag F1 warr AT g A
am s TwM g gw Aifea g &

qEATR (WY TN fag)
oo dAT Ffwd

off Tedy g SqmATeTA W A,
gafsg sia ST YT FY T qEpRT
qifrs w06 wHee faee § w@ar wnfzg
T FITFT & €0 o AT | HIAT
FIH QU FLAFTE | OF A /T
e w7t agar § Al 7z 73 v
qATHET § aga A1 arad geer g€ §
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fr &% wgr, A ©F 2T A AT
arf) vz s &) o & faorior § fag
qa waat s frator 7 g ? afea
Tz & frator & fad 3a®i qrar =y wfa-
fesq Fear 7397 HEAWS T | MT HIqT
wezamar & wfy g Fae7 w1 Afyer
T4t frar < & gfad & wgar wigm
"o wfagta & 25 3t w7 AgE @
Y, w7 wry 78 ft A TAACE 15
¥ Iq goEaT ¥ A fF Al -
qrar e (e gni T gardy e
ararsit # sasr wqAe wF A0 *
a0 afea wret TASA F AT wIAAD
FAT Y&l Z, TaFT FEISUAT 47 20 w4
AT & #g a7 3 v Tre faai #
730 73g AT § |

7 Wt F arg 9 7 giEarT e
fagas 1 gwdT F7a1F |

= AW afew (mgrarg) ;o3
aaera wgea, & @ faans # g
I Eya wAr g M UF qga afazfas

g1 8% ¥ gfe gt ameTg ek
aufadia 4 @A E | gar At wafaeda
TR TAET & 7% & WA A Teqraar #
Hovea—a (et 1 wearsar & anrsarg

T8 Faraa & | 3w w7 /4 frav &y o
2 YT g TIATHF HATSATT AT H
T B AN | TEATRT  SRSETT
Fraifaa F & far afgs AN sra-

9T Tro WEATFHT 4 THTTATT WT -
et &Y ST A 9F | frowe i
ARITAE WeE AT F1 ITHT TID7 A
Afra oo 7 werer g et Mz gary

[8 NOV. 1976]
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TATEY FAA HAr T 379 997 T T
fEar g 1 o Sraafrdaar O gara-
Az MR WT T E Wy nius aeqr
swqar qiarfa qeqr w wqq gt
HT FAAA1Z KT SATFIL FLAT TI77 |
QAT fa =T & 9 Ay @, anroEd
AT I(AETT T FY &, 3T F HIA FAHA
T T qar  g¥ ar 7 71, oA # 7w
TME A WG FArTATE FTAW w
gaa ¥ 714 ¥ f47 37 w1 ot oF fro
fag w2 | g faife Fewr 319
& qfewrdt & av7 797 A% Fragmt
FATATAAAEH § AFIqT & &
1wy gatwy O & 17 T w7
R F@TF |

FE HEEAY A AT A B A2 §97
T AR F ALAY | Faz ATy
fagre wvew staar B =9 § 2fa-
faex @ 1| ArwaT F1 AT ag g fF saar
# 7997 aatafe i afeq « gwfag
afeF= 368 ¥ FAIaT & do7 M
aFts=ar F1 43¢ & oL 77 faar & #we
qaz %) gatewar 1 gaqrfaa fear
21

SR A F1 f27 9grT @ 97
gag wadt sqEar w1 f5T & 907 #°¢
W@r g\ A9 q St w1 s fae qrar ar,
3IqA I oft 7 gara fEar 9
I THE FT AALEA T AT A8 AR
gt gar Al 8 5 w3 swar g
fratfaa daz ot aafsaar &1 51§ gt
T aFar & |

a0 gaTr 371 77 3§ fr fadws
faareat &t 71 #7 F fag ot arnfas
M wifa® gare 5y S 4 I
UFq & fag ga ufasdd &1 I
frar strar a1 wafar @f frms aat
FT AT ez FT faar war § A g
qa wlasi v arafawar @ 0 § 1
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[ gav™ arfaa)]

fraws fogmdt &1 g7 afawt
& I F § ey W 7 ;o
o Fifg F v J syl ww0EE
FITHrge frqraary | AT wEmET
¥ wnfas AW wifgs wifg @@ &
ford amq A AT FEAl § O #
W AT GAATCAF A W qEr
g1 sttt

T HgAqw Awda gW ¥
ag ¢\ wifesw 51 ® wgi |l
¥ amfrsi % 10 A5 FHAT &
wewa fwar syvEr 2 amfowi
F T T W U W AW &
afg woq weeal F1 A s fzar
w™r g

afat & o wgere wwee
mfeds 43 ¥ § Sl IGm &
AR W OFAEIT T qET AT arfae
- grfefadon ww aFa 3@ @
AANHZ  ATE SIS |

IYTATAS WEIEA, TANT HAMA
fadrs & wEw w1 & 4 gnfaiE
T #7 A § IA A qferea
g F1 AN al, OET AT HEE
fresiqds #X a1 7@ 3w | swgifas
TATAATZ FI QAT G T Fheawr
it & AT W ogvn WT Aw
EEIE I e Co

# e afggw et faaas
T oare & Avdra gEer F= sEar
A ag ag 2 fv gm¥ Aw W
3q 80 Sfgma swar I dwaa
1 ¥ar v & fvost e 2

gzt &t wiuwae swar adig & e 2
A gz drrda A1 fodw @ o#
fag & wr gwmorafaam o fade
awi % fax gwr @fm w afz
dfggre fade @ & fed & &
I H IT AR AT mrErATE] Y
agar faadt =fgg ; 79 gfe &
wT GfAAE R FET S A1 ST
for gure gz wrAsg @aey A7 wrET
qasi aed F AR o4r fFoaw W
94 Afma AWMTE TH F W 6
afro dtr gAYy avw § | afz fos
25 5 #7 gfagrm T wmooar
afara w1 aga w1 @ 39 6 fawa
ami #1 & famr 20 gefa &
afaar & faq o2& 97 F=2r aar qr
for o #ré e st W E A1 9
F e § %% faopr o g w7
77 6 wEz AR § (o e, gAEw
I 907 WT FIT FATH F AT B
A7 www e fyasr gz so
sfawma & Z9% 30 @z ¥ =ww 2
oMT F gl A5 AR & A
g1 7 Tuw o gfa a1 dar #7F
2 w7 % fan dfaam % 9 wifaae
g & 37 F wwe ¥ A% B1E
errs Agt fparmr | afaam aw@
ag 39 97 QO e faar wAv qr
afqam & ard a7 § gz W,
wifefrs 190 § ®=iges gz A1
fet @ 3w & 94 wfama amgewT
T &1 wawd AEl g | T UEE-
FUT HT FWAAT qAT T AT AT
WITH, dHF FT WWTET HIT AGET
TEAAT FIA AT HEA § Afea A7
o wig W fd § offe wa ¥
TgA ® AW & ara a1, Il wgl
fe g7 1 ag @3 wrew § 9a@q
TEOE WY gty Al 31 g9 §
Mz gw 2w & fom w97 w7 |wg
&1 3w w1 gwfrwfas swar 9wy
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Z, gw wifas Smw #§ e Ay
wIE FEAT AEA F ) EW FT AW
frarg & foq afaw § w18 aifass
F7qg AT AW w1 T4 & fag
TZia F2l FF Tz z 7% #r Sofase
grrarfed Wz TgEw F ot A=A
qrAArT AT AT F ZW ®T F@™T
f 77 ot qaqa wfawre fod @ 2
frgors fagrma gaa &7 20
e fqga¥ & w2 W Arw A
wr g o qR A w o Fgifer
fafeger o fr =2z afsay o

fez mp 2 39 ® g 2 oW
g Al 7z TEZ Z A% WEHIA YT
% fagia & @Tz &1 zawr A@q
7z & fr w2z &) w8 % F 5
I B T (O A E L
a4 F1 AT g% ° fawr afi awar
717 Hr EAAz 3 & A #
wre w18 27 q3t qir a1 fefrgum
a0 % fad §o &0 FT Fwar)
39 fad 75z Z aF &1 77 wrrHEA
UFT H I@r oSrar at ag@ we=el

v

ZALY ATH AT H 0T FLAT FIZAT
i 7z 7z & fr fowg 25 &
#ogw @y F fr ga =rgifeen
fadgtoen & goArARWA A AL
¥ e wifgam @0 2 q29 agaAe
g #% fr 37 57 qaq &1 7@ E
ar q&f g &7 &1 afga qdr 20
q87 W qgT Fr A 4,
I T gdr aF F18 FEEy g
FE ET AT gET AT AHIA W
7 a7 aamaaa T a9 47 Irgifaza
fadgeas ¥, 77 W oFAcAmEIT
aifefds 23 ¥ 41, 37 § T9 w4
ZAM ) WEF AT T AC K A7 ZAL
sz ot  dw G wrdww fan
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Y g AMIT FAT 4T FAT WX A9
Faw &1 fagim osqt 7w A
EAT | A1 WL wER  FT Waed Ag
# fa zrgiwfior fafawes 27 am 724
g w1 It aqar | rgeafer
fadlgas 7 oF FwT &1 98 ¥
TgaT &7 Ag war -

“The State shall, within the li=
mit of its economie capacity, make
effective provision for securing the
right to work.”

ars aw [l @z awwiw 3 uge
Zah aET AT F MET &7 Ay
Forr 1 w0 i fraar ga 1 Qe
A FT RIS AATH AET AT | AT W
wearag @ Br ag sgmig am §
g7 %far v g% wvgr, aefor
FEWT 2T F1 OF TNAAAZ BT
i faadt =rfed

Fraz w7 gam 7z & fafan
Id F AT W oAgd wewr wifyed
frar wrr &0 ¥ ¥ ogd arfua
qAA W T TR FEr I9 &T A
forg #TaT srgar g1 Hagiwd Sy
Fra@ &0 Fwar Agar § o Afea
# agar g 5 afeam # fafaw d=
gl g oA IEdfEET  [adiew
g w@r Z afFq 38 T e § Oy
a¥ &z Tl 7 78 @t fmr
i & w1 @m § 99 a0 fefa
ax wre et g famar &

“The State shall endeavour te
secure by suitable legislation or
economic organisation or in any
other way, to all workers, agricul-
tural, industrial or otherwise, work,
a living wage, conditiong of work
ensuring a decent gtandard of life
and full enjoyment of leasure...”



219 Constitution (Uth

[y zaTrs arfea)

gwq A1 ag Al =, afe
e gmar & ued § fF offaa
wqy & fur g @1 fafan
foa 1 g7 ¥ @itFerEe F fod o aefs-
W7 QI F AT F A FEAT AEA
g fr wfe wegr, sww W
fafar  aw faerr  =feq )
96 ¥ Wawd ag & f& oww oa
srw w1 few am faw gwiR
AT HA 7 FAT K1 AT A,
fafar 5 faear 2 a7 F2i &
famar &, sfgeamm Demm ma 9
& AE T e § N1 § TEF 2THI
&1 51 qa1 fus@r § 99 0% mF SEA
qF EA AR FAT E g A1 A |
F& AALE FATH K, TN FNAIESE
qav g ImT Fan fegw ww T fow
qTH 9B a& @ § | gafed Tew
21 3T WA &8£I § A7 A% 20 9T
foqv & g o1 =arag w91 & wem
cawr o fewar 2 ougrT 41g e
TOgE AW AT AT § =T &, AT 3T
§ #fw w337 §, #fa #anwi &1 ww
T § A A T § AT T qee
w71 g Wi § 3981 9@ A9 aw
WY AT AR § A1 A ! 4T TG
&A1 g § ar FeEavm # o1 ered-
faca fafaoes § owet wwa & &7 &
fomr ¢ wifgma @ o3 25
dra F1 TH 9 FT 5T T 9
g ¢ 5 oafia § arfas @@
F AR ot =2 arwId 7 3% T
frar & 1 gfg & Tz Y 1) Al AY
wE &) FfwFaw &7 A AFA aFFH
Tt freen @, 2 @t a@ly @ e
¢ el wOE MATE g AT
qrEsE AT T a9 g7 q9 B
%7 A7\ 8,77 @ T wiv a3q § 5 g
19 21 | AfFA SHRT FTH T 7FY foreat
2) 39l w1 @A 3| OF A
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fogifer mgw & N § wERgNA
¥ qidmT gmr aifgr | a@aw A
a¥ar &7 o gefeud da7 § @l
# 43 % ZA% AF 43 A FTA(H AEFL
@z maae §1 2aET ¥ ) Eel
dfag # zigifezg fafauos =0
Tt 4747 Jifer | afz fmafa 51 ema
# vqd g, FIFE ATE GHA A1 @A
F w00 T ¢ 9w ofr quadi a6 ofm
4q9 &1, T7 @9 F1 WA § TS g0
e "R F F AT 1o I
g forr fogadfen s &7 afeT

ag &% & A1 § A I AgAE L

@Aty (st TR fag)
AR FOA G Fo ST |

oY IATA qldrs : H19H SO
aad fzar 3a® fod & o) gvaana ga
g AT qTTA 1wl H}IT AWEA ST
F1 @araa w7 mma e d F fopr i
gfaar aiff &1 w17 aeF @i fafae
MES AaEa A ST g A
fedr § 70 & fod ot gmmns 2 E
THE VICE-CHAIRMAN (SHRI

RANBIR SINGH): Dr.  Lokesh
Chandra, Absent,

! A Fo ATAN §ATIHART
(Rgraez) : S A1 @I AIER
qAqm F AW qEIT R a9 f
W ogEQR F TEE A A0 e
Fa & <A¥T AwwER ¥l |
MIEY & AE g Ay A w7
AT AT FRA W qF FE AVHHIA
fFrr g1 @z agar wutam &) Gfew
15 g4 A1 Afamdr §1F g7 ¥ qadredt
Wi & wweT 31 Aggw 3§ wAwT o
Hgisd f1 wwE § ) faw owana w1
A & fad a8 aqT awr ewe
T W7 WEr WY ATHIAIAT A6 A
oo AR & ford w7 gatafag’i & s
it 3pE ¥ f mmw g
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foear 1 mrsr gwaww gAW A S w9
# ford Wgarer & gt aan g wEr gaArs
ZRE | WIS TF T A AT T e
A FFAA WT AR GT T
& far o gomamdd ) www
¥ fd ool o gE w1 A
AN & geATe frar & e aomanid
T TAET FAGT ST 2 | a7 AT FET
strat & f& g oifenie Ay @
agdret F £1 F1E 7w ofi & | K
q@aT wigal § 6 9F warg & wwww
dor w7 faw oid &y A FEr A
A aifee § oy wifqmite @
FETH AT T AGIN T a1 ww
gag a8 AGATUT wAW 77 § HAW
w5 g€ wifEaniz wie T A
#1 § fooag O T war & f
T & AW A FE AT F @
& afet & sk qom T { B AR
AL K1 AT ST A1 TR § A
A9 FT AT FIH ATHT AT F
SAITAT S @A g1 gw R v EfE
-3 agm ¥ feem 7 Fw W wwar 7
CW@E ) FAadma s fad a2, gars
% fad awar & Afea Sl w19 gava A
Wz dl FTAT W7 wfens g A agy
T H AaT Afl FEET FAEr qATAAT
Ser Z1 wAr g 1 oavg & F qg o
T =g g fo w0 F @ A
fomar wifg za® fad w1 Aaar
arfgd | mrsr o gy R fn o o
FIAA FAT ZAT § IART GEAAIA 45 T
gaftefa w7 axamaradd & 7F # e
& o 0=t i e A feem 80 S
a4} %71 g% femaar @Wrar @ qofw
F T97 H T ITH! TEATH (AT |

F w9 99 9T W aww &
7.00 P.M.
are # agd qw # | v § A S
Tt & A § G ol @ TR
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Fre gifrer 3@ & "iv aowrgardd
A aTERrd) 3 § | 9T s fag
qorrg ATHY AETY | WA T AT A
m g T 3 g ¥m A aEw
FE 9T qT g0 F 1 ATam aml WY
Hlo dio Mo FTFT &I AMT &
TE W ME § ART T E )
ag W@ T4 FE fHAT AT FFAT § |
19 T F1I ¥ AET B HIT FALAAT
w€ ST TEN @ | WIS FHIL qew § grad
ag ¢ fie F197 & WF AFT AT W HT
qr T A 24T AEy £ whfEd
ZATY AW & AT I T F 97 aTHA
o€ ok & | wfqanite &1 Zrem 5 HIA
& FT 6 A1A T @A AT E | AT
qros weT qigd & FIEN A1 qaeag €
T Y a1 femrar g § i o
ATg ¥ @ @qT T AT ¢TI g
Ty qvg T AT FT DTH A1 6 T
& oo o A1 F< fzam e =fEm
AT gW AT #F FLA AT AT - TEATE
g | T A & Tefa AT @
wrgafa w1 wPT A1 g ST arfEm |
FHTT SISO F AN ST AT AT HTAw
A X F7A § A8 BNE AS! A1 T
# 1\ & TAT AT AT WA AT AL
oifed | g wEw F oW A T ¥
avdrr 1 511 ag fa= 72t gz = an
& gaer €7 oxar § Wi e
AT A7 quie T Az w1 -
wFaTg aw vt g | & fev g faw A
qTaAre 167 FATE |

THE VICE-CHAIRMAN (SHR]
RANBIR SINGH): Shri V. C. Kesava
Rao, He is absent. Then, Shrimati
Hamida Habibullah—she is also not
here, Shri Gulabrao Patil,

SHRI GULABRAO PATIL (Maha-
raghtra): Mr, Vice-Chairman, Sir, 1
would have been failing in my duty
had I not participated and put forward
my views and strong support for the
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[Shri Gulabrao Patil]

Bill. Sir, this is a historic Bill and has
been introduced at a time when we are all
cherishing that the wishes and aspirations
of tens at thousands and millions of poor
people of this country will be fulfilled.

Sir, it is a sad history to tell that during
the last ten years or so, this Parliament
has not come into conflict but the
Supreme Court and the High. Courts—the
Supreme Court in particular—have
always put obstacles in the path of
betterment of the poor people of thi3
country. Whenever any legislation was
passed for the betterment of these
millions of poor people of this country,
the Supreme Court, under the plea of Part
Hi of Fundamental Rights, haa turned
down all the legislations as void. The
present Bill was long overdue. 1 have also
the fortune of being one of the Members
of the Joint Select Committee for the Bill
which was introduced by late Shri Nath
Pai who was the champion of the
sovereignty of Parliament and supremacy
of Parliament. As soon as the Golaknath
case was decided by the Supreme Court,
it was the late Mr. Nath Pai who
introduced the Constitution (Amendment)
Bill in the Lok Sabha. After that, article
31C was amended and it was made clear
that whatever legislations were enacted to
give effect to the Directive Principles
contained in article 39(b) and (c¢) cannot
be called in question on the ground that it
takes away or abridges the Fundamental
Rights contained in Part III. Now, Sir, I
must congratulate the hon. Law Minister
that he has brought in Part IV as a whole
within the purview of article 31C. By
amendment of this article 31C, a new
hope has been raised and a new chapter
will be opened in the country's future
history as far as the eradication of
poverty, the eradication of the other ills in
the society and the ushering in of a
socialist era in this country are concerned.
Well, I must appreciate that the Directive
principles have been given precedence
eover the Fundamental Rights. But it is
to be noted that most
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of the Directive Principles are not
enforceable by law. Even if a law i»
passed, nobody can go to a Court and get
that enforced. Even if there is * law which
gives benefits to some people, the
beneficiaries also cannot go to a Court and
say that this should be enforced. I would
request the hon. Law Minister to look into
this. Otherwise, it may not be possible to
give effect to the various legislations that
we may be enacting under Fart IV of the
Constitution. It is true that the hurdle
which was placed by the Supreme Court
has now been removed. Now, the Central
and the State Governments shall have to
come forward by passing very many
legislations for | the amelioration of the
condition of the poor people in this
country. Therefore, I would humbly submit
for his consideration whether this hurdle
which is there should not also be removed,
though not now, at least in the future.

I would like to point out another
significant factor. A new Directive
Principle is now brought in, by insertion of
article 39A. This will definitely ensure
justice which is now being denied. Justice
delayed is justice denied. It is not only
justice for the sake of justice. Even if
somebody has no economic means to ap- >
proach the Courts, there also, justice is
denied. Now, this has been taken care of
by inclusion of a Directive Principle in
regard to legal aid. This will go a long way
in ensuring justice to the poor people who
were not in a position to take their
grievances to the Courts of Law for
redressal. Here, 1 would only reqeust the
hon. Law Minister to see that the legal aid
societies, wherever they are established,
are given full support. It will not be
passible to implement this principle by
merely requesting some lawyers to take up
cases free on behalf of the poor people”
From that point of view, I would request /
the hon. Minister to keep this in mind
when he considers this proposition.

Now, article 226 i3 also proposed to be
amended, it is a good thing that
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only the Supreme Court will decide on
the constitutionality of Central laws.
Previously, the High Courts which had
the powers gave different judgements.
Now, this controversy has been set at
rest. From now on, the High Courts will
be concerned with the interpretation of
the State laws only. As far as the
Supreme Court is concerned, it will be
concerned with the interpretation of the
laws passed by Parliament.

Another point I would like to men tion
is that a new Chapter on Fundamental
Duties has been included. Sir, without
any penalty for the non-compliance of
these duties, this will remain a pious wish
and will be there only on the statute book.
It i3 true that we want our fellow
countrymen, our brothers and sisters and
the citizens to take to all these duties and
carry out these duties faithfully but along
with this there must be a provision for
some penalty in the event of any breach
of these duties. This is the case in other
countries also. While moving the Bill for
consideration of the House, the hon. Law
Minister enumerated a list of 10
Fundamental Duties of a citizen, by
introducing a new Chapter. We saw the
conditions prevailing in this country one
and a half year ago. What was happening
in this country? There was looting, arson,
closing of schools and colleges. Buses
were burnt and law was taken in the
streets. MLAs were forced to resign. The
people were absolutely unaware of their
duties towards preservation of democracy
and the dignity of Parliament. I would
request the Minister to kindly see that in
the near future a penalty clause is added
in the Constitution. Though this
amending Bill contains 59 clauses, I say
that in the near future the Constitution
will have to be amended further.

Now by amending article 368 the Law
Minister hag done a yeoman's job by
removing doubts from the minds of some
of the people of this country who stated
that the authority
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of Parliament is not supreme. Those few
who are saying something about this here
and there will also come to know that by
this amendment of article 368, the
supremacy, sovereignty of Parliament to
pasg any law, or to change or amend any
article of the Constitution has been
maintained in unequivocal terms by this
amendment.

The other point which was much talked
about related to the Fundamental Right to
Property. Some of the hon. Members said
that the 'Right to Property' should be
removed from the Fundamental Rights
Chapter. For that some arguments were
put forth. Here I may point out to you.
Sir, even as a matter of fact, the Socialist
countries have given this right to property
in their Constitutions. For instance,
Hungary, Poland, Yugoslavia, all their
Constitutions have provided for thi3 right
to property, in Yugoslavia a farmer can
hold 10 hacters of land. They can have
the right to household and other property.
I do not know why here some
Honourable members, are insisting that
this 'Right to Property' should be
removed from the Constitution. Our
Prime Minister while speaking in the Lok
Sabha gave a caution and I would like to
bring to your notice what she said. I
quote:

"We knew how easy it was to spread
misunderstanding, specially amongst
those who had little property. It was
perhaps those who had more who spread
the misunderstanding. But whatever it
was, the result was that even the man
who had little property got upset that his
little bit could be snatched. Hence our
action not to be pushed into any position
which would make it more difficult to
implement our programmes."

The Opposition parties who are having
the richer class with them, who have the
vested-interest class with them and also
those who are presiding over the
Supreme Court and High Courts, are
all bent on
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seeing that if such an article is introduced so
that they will go to the people, create
misunderstanding and say, look, here is tine
Government which wants to take away
whatever little you have. In a country like
India this argument of removing 'Right to
Property' from the Fundamental Rights does
not hold good, particularly when we are
making land available to the landless, when
we are giving house-sites to those who do not
have houses, when we are making money
available for construction of houses,, etc. This
will go counter to the 20-point economic
programme. I do not know how it can lie in
the mouths of those hon. Members who are
saying that this 'Right to Property' should be
removed. Therefore, I would humbly request
that this wrong step should not be taken at all.
Even in the Nagpur session of the All-India
Congress, during Panditji's time, a resolution
was passed regarding co-operative farming.
Nobody was going to take away the farms.
There was no collective farming or anything
like that. In spite of that rumours were spread
througlhout that land was being taken away
by the Government. Because of that we had to
give it up. There should be no recurrence of
such a thing in this country. Therefore, I
would strongly appeal that the right to
property should be maintained in the
Fundamental Rights.

Coming now to the most important point, I
am happy that the Law Minister—was
occupying the eminent position of a High
Court Judge; he also might have issued so
many stay orders—has realised what was
brought about by giving a stay order, parti-
cularly an ex-parte stay order. You know
these things, about these cases. Thousands of
writ petitions are pending in so many High
Courts in this country. It has thwarted the
progress of the country, particularly where
property was required to be acquired for
public purposes. Now I am glad
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that you have taken away that jurisdiction of
the High Court and that their power to grant
stay orders shall be restricted only to casea
where the High Court is convinced that there
is so much injustice being done, that too
within fourteen days the other party being
called and heard. This is a very welcome
measure that you have introduced.

Another thing is about the setting Up of
tribunals. That is also a very welcome
measure. Hitherto what happened was, under
article 226 it was mentioned "and for any
other purpose". "And any other purpose”
means anything under the sky. Whatever was
done, whether by the Executive, by this
Government or by that Government or the
Zilla Pari-shad, everybody went to the High
Court with a writ petition and because of this
so much progress was thwarted. And this was
thwarted not by the poor people. This was
done for the poor people; this was done to see
that their difficulties were removed so that
they could get some better standard of living.
But the vested interests in this country and the
capitalists in this country joined together,
formed an alliance and, unfortunately, even
the High Court and Supreme Court Judges
joined this bogie and it is because of this that
progress was thwarted. Now this is another
welcome thing but here also I would request
the hon. Law Minister not to have clumsy
procedures, even for tribunals. The
Government does many good things but if the
procedures are clumsy, the poor people will
not be in a position to get justice. Even when
the High Court or the Supreme Court grants
stay ordens, at least these tribunals should
come forward and give them justice.

SHRI HARSH DEO MALAVIYA (Uttar
Pradesh): That is allowed.

SHRI GULABRAO PATIL: But the
drafting is done by the Law Ministry and that
is why I request thr» hon. Law Minister.
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Now coming to the Concurrent List, I am
glad that education is going to be included in
the Concurrent List but 1 do not know why
water, as pointed out by some hon. Members,
is not being included in the Concurrent List.
Water should also be included in tihe
Concurrent List. There are so many inter-
State river water disputes. We talk of linking
the Ganges with the Cauvery and thereby
remove famine conditions in this country and
preserve the waters which are devastating
States like Assam and Bihar, Uttar Pradesth
and some other States. Unless we place water
in the Concurrent List, we will not be able to
achieve all this.

Lastly, Sir, the Prime .Minister in the
morning has very categorically stated that
un'ess we have a strong Centre, there cannot
be a strong country. The events in the past as
we witnessed have shown to us that—there
are some of my friends who were arguing and
I am also of their opinion—as far as the
federal character of this country is concerned,
it-should be seen that relations between the
Centre and States are not strained beyond a
certain point.

I am quite sure that when there is a grave
situation and when a State Government is not
in a position to bring it under control, the
Central Government can deploy the armed
forces of the Union. In the Union List you are
mentioning "in any State in aid of...". In the
amendment itself you have not mentioned
this. My only submission would be that i*
should be in the aid °f tihe State. Even today,
without any report from the State
Government, through other sources available,
the Government of India can take some
steps—they can dethrone a Government tihey
can proclaim President's Rule there, they can
do some other thing.

With this, I whole-heartedly support all
these amendments and I hope

that after passing of these amendments hy
Parliament and half of the State Legislatures,
the State Governments and the Government
of India will take certain steps to see that they
are implementing the Directive Principles of
xhe Constitution.

Once again, I thank you, Sir.
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THE VICE-CHAIRMAN  (SHRI

RANBIR SINGH): The hon, Minister
will reply tomorrow,

The House standy adjourned till 11
AM. tOMOrrow.

The House then adjourned
at thirty one minutes past
seven of the clock till eleven
of the clock on Tuesday, the
®th November, 1976,
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